CORRIGENDUM TO FORM G

INVITATION FOR EXPRESSION OF INTEREST
VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)
This corrigendum is issued to the public at large and all prospective resolution applicants in respect
of the Invitation for Expression of Interest (Form G) published on June 14, 2026, under Regulation
36A of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016. The following entry shall be read as forming part of the Form G:

SL. RELEVANT PARTICULARS
17. Details of the corporate | The Corporate Debtor is registered as a Micro, Small
debtor’s registration status as | or Medium Enterprise under the provisions of the
MSME. Micro, Small and Medium Enterprises Development
Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain unchanged
and continue to have full force and effect.
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Date: June 20, 2026 T Narayana Swamy
Place: Bengaluru Interim Resolution Professional of Vivimed Labs Limited
Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427




FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
VIVIMED LABS LIMITED
OPERATING IN THE BUSINESS OF MANUFACTURERS OF PHARMA DOSAGE
FORMS AT HYDERABAD, HARIDWAR, KASHIPUR AND BIDAR
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

SL.

RELEVANT PARTICULARS

1.

Name of the corporate
debtor along with PAN
& CIN/ LLP No.

Vivimed Labs Limited
PAN: AAACV6060A
CIN: L02411KA1988PLC009465

Address of the registered
office

Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403

(98]

URL of website

https://www.vivimedlabs.com/

Details of place where
majority of fixed assets
are located

A) Manufacturing Facilities in Hyderabad, Telangana -
2 Units
1) Pharma Unit - D-125 & 128, Phase III, [.D.A.
Jeedimetla Village, Medchal — Malkajgiri
District Hyderabad, State of Telangana 500 055
2) Pharma Unit - Plot No. 8, Phase V, Ida
Jeedimetla, Medchal — Malkajgiri District,
Telangana,

B) Manufacturing Facilities in Uttarakhand - 2 Units
3) Pharma Unit - Plot No. 25, Kundeshwari
Village, Kashipur — 244713
4) Pharma Unit (Leased Premises) - D-9, 10, Old
Industrial Area, Haridwar, Uttarakhand, 249401

C) Manufacturing Facility in Bidar, Karnataka — 1 Unit
1) Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403 (non-operational)

D) Immovable Property in Pydibheemavaram, Andhra
Pradesh
(As per the security interest furnished by the Secured
Financial Creditor)

Installed capacity of
main products/ services

As per the information provided by the suspended
board of directors to the undersigned, the following are
the installed capacities:

Tablets: 900 Million

Capsules: 580 Million

Topicals: 71 Million

Orals: 12 Million

Nasal Sprays & Opthalmics: 22.5 Million

Quantity and value of
main products/ services
sold in last financial year

Amount (INR) in Cr.
FY 2024-25 | FY 2023-24

Particulars

Revenue from 103.60 136.80

operations

(As per the Audited Financial Statements)

Note:

1. The statutory audit of Vivimed Labs Limited for
the financial year ended March 31, 2026, is
currently underway and the audited financial
statements for the said financial year have
accordingly not been finalised as on the date of
publication of this Form G.




2. The revenue from operations for the nine-month
ended December 31, 2025, is INR 48.23 Cr. (4s
per the unaudited financial results for the quarter
and nine month ended December 31, 2025,
submitted with the stock exchanges)

3. Any further details can be sought by sending an
email at: cirp.vivimedlabslimited@hotmail.com

Number of employees/ | 552
workmen (As per the information provided by the suspended
board of directors)

Further details including | Financial Statements:

last available financial | https://www.vivimedlabs.com/financials/
statements (with
schedules) of two years, | List of Creditors:

lists of creditors are | https://ibbi.gov.in/claims/claim-
available at URL: process/L02411KA1988PLC009465

Any further details can be sought by sending an email
at: cirp.vivimedlabslimited@hotmail.com

Eligibility for resolution | Can be sought by sending an email at
applicants under section | cirp.vivimedlabslimited@hotmail.com

25(2)(h) of the Code is
available at URL:

10.

Last date for receipt of | 29/06/2026
expression of interest

11.

Date of issue of | 09/07/2026
provisional ~ list  of
prospective  resolution
applicants

12.

Last date for submission | 14/07/2026
of objections to
provisional list

13.

Date of issue of final list | 24/07/2026
of prospective resolution
applicants

14.

Date of issue of | 29/07/2026
information
memorandum,
evaluation matrix and
request for resolution
plans to prospective
resolution applicants

15.

Last date for submission | 28/08/2026
of resolution plans

16.

Process email 1d to | cirp.vivimedlabslimited@hotmail.com
submit Expression of
Interest

17.

Details of the corporate | The Corporate Debtor is registered as a Micro, Small or
debtor’s registration | Medium Enterprise under the provisions of the Micro,

status as MSME. Small and Medium Enterprises Development Act, 2006.

T Narayana Swamy

Interim Resolution Professional

Reg. No.: IBBI/IPA-002/TP-N01078/2020-2021/13427

Reg. Address: No. 15, Shubhadeepa, 7" Cross, Bhuvaneshwarinagar,
Hebbal Kempapura, Bangalore North, Near Shakthi

Ganapathi Temple, Bangalore, Karnataka — 560024

For Vivimed Labs Limited
Date: June 14, 2026

Place: Bengaluru
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I, It is for general information that I
Saachi Anandkumar Bhandari Alias
Sachi D/o Basavaraj Matti And Ex.
W/o Anandkumar, residing at Santosh
Building Chawan Chawl Near CBT,
DHARWAD, Karnataka, 580001, India
declare that 1 got divorce from my
husband Vide Court Decree No -
136/2025 dated 11/08/2025 Further I
have changed my name and shall
hereafter be known as Radhika
Basavaraj Matti.

08 No:235/2024

IN THE COURT OF THE HON’ BLE |
ADDL. CIVIL
JUDGE AND JMFC, AT: DHARWAD
Plaintiff: Sri Swagat S/o Appasaheb
Jinagouda Vs
Defendant: Sri Venkatesh @ Bandu S/o
Narsimha Dixitand others
NOTICE U/O 5 RULE 20-(A)OF CPC
To, Defendants:
5. Smt Prema w/o Prabhakar Vaidya Age:
Major, Occupation: Household R/o
U.B.Hill, Dharwad
WHEREAS, the above named Plaintiff
has filed the above Suit against you and
other defendants seeking the reliefs of
Declaration and permanent Injunction in
respect of the suit schedule property.
And whereas this Hon'ble Court has been
pleased to order substituted service of
summons upon you under Order V Rule
20 of the Code of Civil Procedure, 1908.
You, Defendant No.5, is hereby called
upon to appear before this Hon'’ble Court
either in person or through a duly
authorized Advocate on 21/08/2026 at
10.30 A.M and file your written statement,
ifany and answer the claim of the Plaintiff.
Take notice that, in default of your
appearance on the aforesaid date, the
suit shall be heard and determined ex
parte againstyou in accordance with law.
Given under my hand and the seal of this
Courton this 17th day of June 2026.
By order of the court

Sheristedar
Prl Civil Judge & JMFC Dhawrad
(8 S Patil) Advocate for Palintiff
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H.C Hemantkumar (Advocate)
150, Kumareshwar Nagar,
Near New Bus Stand,Dharwad-580008
Mob: 8971000560
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IN THE COURT OF THE 2nd ADDL. SENIOR
CIVIL JUDGE AT BANGALORE RURAL

M.C. No. 890/2025
BETWEEN : SHIVAKUMAR N C, S/o N B
Chandrashekar, aged about 40 years, No. 23,
KN 31, 2nd Floor, Sowmya Nilaya,
Shanbhoganahalli, Anekal Taluk, Bengaluru -
560083. Ph: 9900162387 ...PETITIONER
AND : RCHANDANA, W/o Shivakumar N C, D/o
Lave C T Rangaswamy, Aged about 32 years,
No. 96, 12th Cross, Waivers Colony, Gottigere,
Bannergatta Road, Bengaluru-560083.

..RESPONDENT

SUMMON TO RESPONDENT

WHEREAS, The above named petitioner has
instituted a suit against you for pass a judgment
decree in favor of petitioner for decree of
divorce against you respondent in the above
case are hereby notice of summoned to appear
in this Hon’ble court in person or by through
your pleader the day of 31.7.2026 at
11 O'clock in the forenoon to answer all
material questions relating to the suit or who
shall be accompanied by some persons able to
answer all such questions and you are directed
to produce on that day all documents upon
which you intend to rely in support of defence.
Given under my hand and seal of the Court this
18th day of June 2026.

By order of the Court, GHIEF MINISTERIAL
OFFICER, Senior Civil Judge Court,
Bengaluru Rural Dist., Bengaluru.
Advocate for Petitioner : MMK ASSOCIATES
Mukunda and Marykala A
No. 7/2, Langford Road Cross, Nanjappa
Circle, Opposite Government Urdu School
Shanthi Nagar, Bengaluru-560027.

Ph. : 8892805706

PUBLIC NOTICE

Public are hereby informed that my cllent
intend to l the below
Schedule Property from its lawful owner viz.,
SRI.B.S.MANOHAR, aged about 63 years,
S/o.Late.Somashekaraiah, residing at S-956,
2nd Stage, B.E.L. Layout, Bharath Nagar,
Magadi Main Road, Vishwaneedam Post,
Bengaluru-560 091. The Owner represent
that he is the absolute owner and has good
marketable right, title and interest therein
and there are no other persons have any right
or claim over the Schedule Property.
Any person or persons, Banks, Financial
institutions etc., having any valid right, title
interest or any claim over the Schedule
Property or any portions of it in any manner
may with documentary evidence lodge their
objection/claim/s within 5 days from the
date of this public notice with the
undersigned, if no valid objections are
received within the stipulated date, my client
shall proceed on the basis that there are no
claims of whatsoever nature with regard to
the Schedule Property.

SCHEDULE PROPERTY
All that piece and parcel of the Vacant Site
bearing No.S-137A, New BBMP E PID
No.2040422759, Property No.1854/S-
137A, BBMP Ward No.72, Herohalli Ward,
carved out of residential converted land
bearing Sy. No.63/3, 67/2, 67, 68,69/1, 69/2,
70/3, 70/4, 70/6, 71/1, T1/1(P), 72/1, 72/2,
72/3, 72/8, 72/5, 73/1, 73/2, 13/3, 73/4, 74,
75, 76, 176 and 178, layout formed by the
Bharath Electronics Employees Co-
Operatlve House Building Society (L),

IN THE COURT OF CITY CIVIL &
SESSIONS JUDGE (COMMERCIAL
COURTS) AT BENGALURU
COM 0S NO. 175/2026

BETWEEN: THE KARNATAKA BANK
LIMITED, A Company Incorporated under
the Companies Act, 1913, and one amongst
them at Vaderahalli Branch, No. 4/1, KKMV
Complex, Hesaraghatta Main Road, Opp.
Vishal Mega Mart, Vidyaranyapura,
Bengaluru, Karnataka - 560 097
,Represented by its Branch Manager.
...Plaintiff
AND
M/S. S R TOURS AND TRAVELS
Represened by its Proprietor Mr. V.
Shivaram ...Defendant
NOTICE TO DEFENDANT UNDER
ORDER V RULE 20 OF CIVIL
PROCEDURE CODE
To: M/s. S. R. Tours and Travels, No. 10/1,
Vaderahalli Circle, Lakshmipura Cross,
Vidyaranyapura, Bengaluru - 560 097
Represented by its Proprietor Mr. V.
Shivaram S/o. Venkataram.
Whereas, the Plaintiff above named has
filed suit for recovery of a sum of
Rs.8,50,916/- (Rupees Eight Lakhs Fifty
Thousand Nine Hundred Sixteen Only) only
current and future interest at 16.56% p.a.
compounded monthly rests from date of the
suit till the date of realization to the plaintiff,
being the amount due in the Loan Account
No. 8157000600001201.You are hereby
summoned to appear before this CCH-86,
in person or through your advocate duly
authorised by you on 18.07.2026 at 11.00
a.m. to answer the suit and you are directed
to produce on that day all the documents
upon which you intend to rely in support of
your defense.
Take notice that in default of your
appearance on the day mentioned above,
the case will be heard and determined in
your absence.
Given under my hand and the seal of the
Court, this the 12.06.2026.

By Order of the Court
Sd/- Senior Sheritedar
Commercial Court Unit,
City Civil Court Bengaluru
Advocate For Plaintiff
Udaneshwara. M. G., Advocate,
#250, 1% Floor, MM Plaza,
Vidyaranyapura Main Road,
Vidyaranyapura, Bangalore-560 097.

dat2nd Stage, B.EL Layout Herohalll
Village, Yest Hobli, e
North Taluk, measunng East to West : 9.30
meters and North to South : On the Eastern
side 14.33 meters and On the Western side
14.94 meters, totally measuring 136.11
Sq.mtrs, and bounded on:

EASTBY : Site bearing No.137B
WEST BY : Site bearing No.137
NORTH BY : Road

SOUTHBY : Site No.157

SD/- K.VENKATA SUDHEER, ADVOCATE
NO.548/51/1, 1st Floor Garuthman Park,
Andal Temple Street (behind R.v.teacher’s
College) R.V.Road, Basavanagudi
Bangalore — 560 004 Mobile: 9845682098

IN THE COURT OF THE 24th ADDITIONAL
CITY CIVIL & SESSIONS JUDGE,
BENGALURU [CCH-6]

0.S. No. 9086/2026
BETWEEN: 1. Sri.L.K.Prabhakaran, Aged
about 70 years, S/o Late D L K Kannan,
Residing at 41/304, Sixcon Apartments,
Eijipura Main Road, Vivek Nagar Post,
Bangalore-560047. 2. Smt.L.K.Kalaivani,
Aged about 67 years, D/o Late D L K Kannan,
Residing at No.B-63, 3rd Floor, DOS Housing
Colony, New Land Indiranagar, Near Domlur
Bus stand, Domlur, Bangalore-560071. Both of
them are represented by their GPA Holder
Sri.K.Hariprasad, Aged about 43 years, S/o
Kariyanna Gowda, Residing at No. 13, 1st
Floor, Kuvempu Road, Bannerghatta Road, BTS
Layout, Arekere, Bangalore-560076. ...

PLAINTIFFS
AND: Sri. S S/o (late) Chowd
Residing at No. 142, Yashas Nilaya, Krishna
Layout, Hulimavu, Bangalore - 560 076.
..DEFENDANT
SUMMONS UNDER ORDER V RULE 20 CPC
To, Sri. Srini S/o (late) Chowd
Residing at No. 142 Yashas Nilaya, Krishna
Layout, Hulimavu, Bangalore 560076.
Whereas, the above plaintiff has filed the
above suit against you seeking declaration and
permanent Injunction pertaining to suit
schedule property mentioned below. It has
been proved to the satisfaction of the Court
that you are avoiding service. Therefore, you
are hereby directed to appear in person or by a
pleader to answer the suit on 03-07-2026 at
11:00 AM.
SCHEDULE PROPERTY
All that piece and parcel of the dry land located
at Survey Number 39/2B situated at Hulimavu
Village, Begur Hobli, Bangalore South Taluk
measuring 01 acre 23.5 Guntas and bounded
on: East by: Venkatnarayanappa's land, West
by : Kempanna's land, North By : Channel and,
South by : Madappa's Land
Take notice that in default of your appearance
on the day aforementioned, the suit will be
heard Ex-Parte and determined in your
absence.
Given under my hand and the seal of the court
on 18-06-2026
By order of the court, Senior Sheristedar, City
Civil Court, Bangalore.
SHIVAKUMAR, Advocate
No. 23, 2nd Floor, East Park Road, Kumara
Park East, Bangalore-560001.
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PUBLIC NOTICE

This is to bring the notice of the general public that|
my client Sri. Shivakumar Gowda. N, S/o Nanje
Gowda. K.C, Aged about 28 years, R/at No.155,
Hennur Bagalur Main Road, Kannur, Bidarahalli
Hobli, Bengaluru East Taluk, Pine code-562149 is
intend to purchase the schedule properties from
it's owner - MR Areef Jan @Mohammed Areef Jan
Slo Late Abdul Jalal, Aged about 87 years, Riat
Razak sab Plya, Bagalur Post, Jala Hobli,
Yelahanka Taluk, Bengaluru Urban District-
562149. The said MR Areef Jan @ Mohammed
Areef Jan is the sole absolute owner of the
properties mentioned in the schedule hereunder
and any body have a any interest over the
schedule properties to file the their objections
within 7days from the date of paper publication. If
any objections come after 7 days which will not
considered.

SCHEDULE
1). All that part and parcel of property bearing Sy.
No.52/22, earlier Sy No.52/8, Sy 52/1, measuring
0-02 guntas Situated at Hosahalli Village, Jala2
Hobli, Yelahanka Taluk, Bengaluru North-562149
bounded on East By. Sy. No.52/24, West By
Road, North By Nawaz Propety and South By
AfrozPasha Property.
2). All that part and parcel of property bearing Sy.
No.52/24, earlier Sy No.52/2, measuring 0-02
guntas Situated at Hosahalli Village, Jala2 Hobli,
Yelahanka Taluk, Bengaluru North-562149
bounded on East By Zahid Unnisa, West By
Survey No.52/22, North By Moula Property and
South By Afroz Pasha Property.

D.N.Narasareddy, Advocte,
No.14,4th A’ Cross, Kallappa Layout, Amrutha -
Halli, Sahakaranagar Post, Bangalore-560092.

Mobile: 9448865739.

IN THE COURT OF THE 1st ADDL.
PRINCIPAL SENIOR CIVIL JUDGE
BENGALURU RURAL DISTRICT,
BENGALURU
0S No. 880/2023
BETWEEN: Mrs. Rizwana Fatima ...

PLAINTIFF
AND: Mr. Ravindra Reddy and Ors ...
DEFENDANTS

SUMMON/ NOTICE TO THE DEFENDANT
1. Mr. K Ravindra Reddy, S/o Mr. K Ramana
Reddy, aged about 46 years, R/a Nanjappa
Reddy Buildings, 2nd Cross, Kaggadasapura, CV
Raman Nagar Post, Bangalore-560093
4. Mr. G. Razendra, aged about 49 years, S/o.
Mr. Nagi Reddy, R/a No.9, Sagar Complex, Balaji
Layout, 26th A Cross, Kaggadasapura, CV
Raman Nagar, Bangalore-560093. ...
DEFENDANTS
Whereas the Plaintiff has filed the above suit
against you for the declaration and other
consequential reliefs. You are here by
summoned to appear in this Court in person or
by pleader on 30/07/2026 at 11:00 A.M, to
answer the same, failing which the Suit will be
disposed of exparte.

SCHEDULE A PROPERTY

All that piece and parcel of the land totally
property bearing Sy.No.220/1, Present VP. Katha
No.955/220/1, measuring about 1 Acre 30,
[converted] vide the Conversion Certificate
dated 17.03.2011, bearing No.ALN(EBB)SR:
76/2010-11, issued by the Special Deputy
Commissioner, Bangalore District), situated at
Kithaganur Village, Bidarahalli HDblI earller

PUBLIC NOTICE

General public are hereby notified that, our client
Mr.MOHAMED MOHSEEN S/o Kamil
Mohammed, aged about 40 years, Residing at
No 3. ORC Road, Bettapa garden, Y.G papaya,
Austin town, Bengaluru-560047, have lost his
originals documents as follows;
1. Sale Deed dated 20/01/1996 vide document
N0.93/1996-97, registered in the office Sub-
registrar, Indira Nagar, Bangalore.
2. Possession Memo and Allotment Letter Issued
byKHB
our client lodged complaint in this regard on
18/06/2026 with E-lost report No. 2260351/2026.
If any person have come across this document
may kindly return it to the undersigned counsel
within 15 days from the date of this publication at
the office address given below.
SATISH. V, Advocate
No.5/1, 1st Floor, 1st Cross, Vasanth
Nagar, Bangalore -52. Mobile No. 9886764853
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PUBLIC NOTICE

This is to the information of the General
public that Sri K.R. Ravishankar S/o Late
Sri K. Ramaraju and Smt. Y. Usharani W/o
Sri K.R. Ravishankar R/at No. 1,
“Agraganya” Serenity park, Carmerram
Post, Sarjapura Road, Bengaluru 35has
lost the original Sale deed dated
21/08/2009 Registered as Document
No. SHV-1-00736/2009-10, Book I, at
page 1 to 10 Document stored in CD No.
SHVD106 in the office of Sub Registrar
Shivajinagar Bengaluru in respect of the
Apartment No. 1, (New No. 1A), 1st Floor,
Martha Palace, Municipal No. 58, (0ld No.
5E) situated at Lavelle Road, Bengalury,
Super built up area 2838 Sqft, with two
covered car parking space in Ground floor
and Undivided share of 1244.58 Sqft out of
8277 Sqft.
The original of the above said sale deed is
lost. A Complaint on this behalf has also
lodged on 19/06/2026, vide Lost Report No.
2262912/2026 at Bengaluru police station.
If any person/s or any institution that by
chance get possession of such document
may kindly return the same to the
undersigned within 15 days from the date
of publication of this notice and also even
if any person/s having any right, title,
claim or interest over the schedule
property, the same should be intimated to
the undersigned within 07 days from

IN THE COURT OF IX ADDL. JUDGE, COURT
OF SMALL CAUSES AT BANGALORE
SC. No. 238/2024 (SCCH-7)
BETWEEN: BRANCH MANAGER, UNION
BANK OF INDIA, OPP 6TH CROSS,
KAGGADASAPURA MAIN ROAD, CV RAMAN
NAGAR, BANGALORE SOUTH,
KRISHNARAJAPURA HOBLI, BANGALORE

560093 ... PLAINTIFF
AND: M/S MANGAL JYOTHI FASHION
WEAR, # 50, MATAJI PROVISION STORE,
12TH CROSS, KAGGADASAPURA MAIN ROAD
CV RAMAN NAGAR, BANGALORE SOUTH
KRISHNARAJAPURA HOBLI, BANGALORE-
560093. REP BY ITS PROPRIETOR MR.
LAXMAN ... DEFENDANT
SUIT SUMMONS TO DEFENDANT UNDER
ORDER V RULE 20 OF CODE OF CIVIL
PROCEDURE
WHEREAS, the abovementioned Plaintiff has
instituted a suit against the above named
Defendant to Recovery of Money amounting Rs
1,04,757 (One lakh four thousand seven
hundred and fifty-seven rupees) Under Section
26 R/W Order VII Rule 1 of the Code of Civil
Procedure, 1908.
WHEREAS it has been proved to the satisfaction
of the Honorable Court that the above named
Defendant cannot be served with a summons in
the ordinary way, hence this notice is hereby
issued under Order V Rule 20 of the code of civil
procedure, 1908.
Take Notice that the Defendant are hereby
directed to appear before this Court on
24/07/2026 at 11:00 AM before the Hon'ble IX
ADDL. Judge, Court of Small Causes (SCCH 7) in
person or through an Authorized representative
to answer the claim made against him/her in the

abovementioned case. Failure to appear on the
said date may result in the case being heard and
decided Ex-Parte against the Defendant.

Given under the seal and signature of this Court
on this 16/06/2026

By order of the Court, Assistant Registrar, Court
of Small Causes, Bangalore

today with documents in support thereof.
M. MUNE GOWDA
Advocate and Consultant
No. 64/1, 2nd Floor S.M. Plaza, Dr. D.V.G.
Road Basavanagudi, Bangalore - 04.
9342878205

BoRT Y, TR DIR08 (VTFE WA TOIE WE')

06.07.20263 39r} 11:00 Rotin

TRIFLN RIoD BY WL (Selsiogiicielovwty 79

[NYD, ©PODOSTIT  TBedD, BToOFWT BRYNICD
a’sﬁ TOBL, J0. 55, 136 DIBR, @0 Kodeor,
meroc% o4, 3BemOTTO, WONIeD-560020.

BeCmos: 0+91-80- 23564651, 23462436, a-deer:
ksdbce@gmail.com, Ferxes:  https://ksdb.
karnataka.gov.in

SHFE W IB0INT DIVOT ) TR0

BB NYABION DFV0B B3 BODIT, SPRMH.

OINITTR [IJETONTLeR.
TRIROY/ TR/ ¥/1250/2026-27

BORORY NITIR WELHBHBRYTY BOBYOD VAT / B-TVRUWFS® MRVT 98, YRR, OB
BRRRRT BT, QD08 DR, WBT DETNH dzs‘ﬂéw www.kppp.karnataka.gov.in 39 ozﬁéadagd‘ B.00.2.
assg Bowo® FFod ddﬁab% Y-TBEOLF VRCE WRVF [i0g FYIWID. BoBT @zﬁ?ﬁ%ﬁ&bﬂl ANOBTRRAT
HB0R0° FoRMRO0R A.00.8 Bed BednR YRR, A.00.8 ¥RH WoBT® OFOTH msgofoab N0 45

B/~ e.-romwa
Rrss d¥red @@m :»ou@ Wonded.

SicByge Seakesoad, et

BR.80: 08226-222035 méai z0: 08226-222566
B3NS’ QR -
a"&'ﬁfgw N

ka.chamarajanagara.cmc@gmail.com
www.chamarajanagaracity.mrc.gov.in

Bangalore South Taluk,
East Taluk and bounded on: East bv Road from
the Main Road, formed in land belonging to Mr.
Narayanappa and Property belonging to Mr.
Narayanappa, West by: Land Bearing Sy. No.
80, North by: Hale Halli Village Boundary, South
by: Road and Land bearing Sy. No. 80
SCHEDULE B PROPERTY
All that piece and parcel of the land bearing
Sy.No.220/1, Present VP. Katha No.955/220/1,
measuring about 35 guntas out of 1Acre 30
Guntas, | converted vide the Conversion
Certificate dated 17.03.2011, bearing
No.ALN(EBB)SR: 76/2010-11, issued by the
Special Deputy Commissioner, Bangalore
District), situated at Kithaganur Village,
Bidarahalli Hobli, earlier Bangalore South Taluk,
presently Bangalore East Taluk and bounded on:
East by: Road and remaining portion of
Schedule A property, West by: Land Bearing Sy.
No. 80, North by: Hale Halli Village Boundary,
South by: Road and Land bearing Sy. No. 80
Given under my hand and seal of the court on
this 18/06/2026
By order of the Court, Chief Ministerial Officer,
Senior Civil Judge Court, Bengaluru Rural Dist,
Bengaluru
B.M. ASSOCIATES, Advocate
No.7/1, G.J. Complex, 100 feet Road,
Indiranagar, Stage, Bangalore-560 038.
Mob: 08041159244,
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CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

This corrigendum is issued to the public atlarge and all prospective resolution applicants in
respect of the Invitation for Expression of Interest (Form G) published on June 14,
2026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016. The following entry shall
be read as forming part of the Form G;

SL. RELEVANT PARTICULARS

17. |Details of the corporate|The Corporate Debtor is registered as a Micro, Small
debtor’s registrationjor Medium Enterprise under the provisions of the
status as MSME. Micro, Small and Medium Enterprises Development
Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain
unchanged and continue to have full force and effect.

S/d-

T Narayana Swamy

Interim Resolution Professional of Vivimed Labs Limited
Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Date: June 20, 2026
Place: Bengaluru

-

L| Balmer Lawrie Investments Limited

! [A Government of India Enterprise]

1
CIN: L65999WB2001G01093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - 700001
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5" February,
2026 to 4" February, 2027 for
transfer and dematerialization
(demat) of physical securities

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5
February, 2026 to 4™ February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/I/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026.

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a. Circular dated 30.01.2026-
https://www.sebi.gov.in/web/?file=https./
/www.sebi.gov.in/sebi_data/attachdocs/ja
n-_
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https./
Jwww.sebi.gov.in/sebi_data/attachdocs/fe
b-
2026/1770374720586.pdf#page=1&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak" from 1" April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('TIEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 1" April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company’s
website at https://www.blinv.com/

For any guery / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.:
(033) 65906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata

Date: 18" June, 2026

For Balmer Lawrie Investments Limited
Sd/-

Abhishek Lahoti

Company Secretary and Compliance
Officer

ACS 25141

GVP INFOTECH LIMITED

[CEN: LT41100L201IPLC22 1111
Regd. Office: Office No. 710, Naurang House, Kasturba Gandhi (KG) Road, Connaught PLA,
CE, New Deli, india - 110 001 Tel; +21-TG08828406,
Email ID: secrelaniah@qupiniotech.com. Website: hitps:iqupinfetech.com

NOTICE FOR RECORD DATE FOR FIRST AND FINAL CALL ON PARTLY

PAl D-UP RIGHTS EQUITY SHARES OF THE COMPANY

Maobce & heraby givan that the Company has fixed Thursday, 25th June, 2026 as the
Recard Date for the purpose of delarmining e holders of the Partly paid-up Faghts Equity
shares of the Camgany (o whaom the call notice wil be sant for paymant of the Firsl and
Final cal of Rs. 5.00/-each {out of which Re. 1 00/ will be adusiad towards lace value and
Fis. 4.000- will be adjuslad towards securitias pramium) on ha oulstanding 2,11,72,007
parlly paid-ug Equity Shares of the Comparny having a Face Value of Bs. 2.00/- sach wilh
Ra. 1.00/- paid-up (“Rights Equity Shares") which ware allattad an 30th July, 2025, on
Rights Basis pursuant tathe Latier of Offer (*LOF") daled 151 July, 2025,

For GVP Infotech Limited
S
Dhaval Jitendrakumar Mistry
Date: 191 June, 2026 Director
Place: Defh Dik: 03411290

W

TATA

TATA POWER
(Corporate Confracts Depariment, 5° Floor Station B)
Tata Power, Trombay Thermal Power Station Chembur-Mahul, Mumbei 400074, Mzharashir, India,
(Board Line: DE2-67175323, Mobile:[ 8415833534) CIN: L2B020MHI010PLCO0GSETY

NOTICE INVITING TENDER

The Tata Power Company Limited invites tender from eligible vendars for

the following package.

1) Service required for Statutory compliance at Trombay Generating
Station for period of 3 years,

Interested and aligible bidders to submil Tender Fee and Authorization

Letter before 37 July 2026. For detalled NIT, please visit Tender saction on

to the said tender will be published on Tender section of above weabsile

(Tata Powaer = Business Associates — Tender Documents) only.

NILC India Limited

M avratna s Endarprisa)

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

Motice is hereby given that pursuant to SEBI Circular
SEBI/HO/38/13/M11(2)2026-MIRSD-FPOD/I/3750/2026
dated 30" January, 2026, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requests
that were originally lodged before 1= April, 2019, bul were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window is open
till 04" February, 2027. Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04" February, 2027 with
our Registrar and Share Transfer Agenl (RTA), Integrated
Registry Management Services Private Limited,

During this period, securities that are re-lodged for transfer
will be issued only in dematerialized {demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List (CML) along with the requisite
documents and Original Share Cerificates, while re-lodging
the transfer request with the Registrar and Share Transfer
Agent (RTA). The appropriate procedure will be followed
for such transfer-cum-demat requests. In case of any query
or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einwardi@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Floor, Kences Towers, No. 1, Ramakrishna
Street, North Usman Road, T-Magar, Chennai - 800 017.

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary

PUBLIC SECTOR IS YOURS : HELPIT TO HELP YOU

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S MAN INFRAPROJECTS LIMITED
CONSTRUCTION SEREVICES
u

"1 | Name af the corpovate oabioe
| dlong with PAN/ CIN/ LLP Mo _

= | Address af ;rln-f&gir;lereu office

[CNUTOI0INGZ006PLEIB4930
| 102, Mar House, 2rd Flood, Cppasile Pawan
;Hana. 5.4 WAL Vile Pasle - \West,

| Mumbai - 4000546,

ERE | The Corparate Debtor has rg peive weasts,
T4 | Detaik af place where majonty af | The major assets of tha Corporate Deblar
___| fived assets are located _ |orelocated stMumbal

S| Installied capaciy of main | The Carparatg Debilor & intg tha besiness of Raad

produucts, SEVEES | Estaie mcl Gars properties koosted (n Mismbd, |
| Qaantity and value of main | A per |stest gudiled financal stabements ihe

produetey sendies sold in kast [ TENEMUE Tram operations & NIL for tha financal

finanelal yaar { yar 201520
T Homber of erralpeeesy wodloman | A% o Inselvency Commencement DEle Thers

| veBre no Bl oF warkivien,
& | Further details Inchuding kast | Infarrnation can be sowght through
avallable financial staternants [with | commisnication to the foliowing amad
| sehedules) of tao years, lisis of E'mait ip.maninfraprojscts@email.com
| credinors e Avaiable 51 URL:
9. | Engibilny for resalution apalicants | Information zan be sought through
undar section 2402 M) of the Coda | commumication to the followng amad -
| u_:.ﬂ_l.-n_il:s:llr:_ at LiRL: o iE"I'rIE#}.' ||r_.l_'nH_l!infram'ujni‘.sﬂ';glnuiI.um-.

100 | Liasg dabe for recesgl of espressian  [Eah July, 2028
o e - b o heee s oo

11, | Date of issuo of prosisional st of | 13ch Jusy, 2026

prospective resohition appiicanks |
12, | [hat date for sulbbmigsicn of | 18th July, 2026
| shctions o provisional Ret

&

]3 [ [Frie -I}f.IE:'E-I,IG Ik fi-n.,'ll Ils.:l_ |-'_|f [l J'u?.-. SO26
proapective reschution applicants
14 | Deate of Esus of infemmation {-2ath Rily, 2028

e orand LTy, eviduation ratix
and requss for ressluban plans 5o
prospective resolilkn sp picants
15, | Last dabé for submission of
raspiution plans
16, | Process wmail io 10 submit
| Expresaar af Ireses)
17. | |Datails of tha comporete debtor’s
rapistration siatus as MESME ]

| Bath August, 2025
| ip.manirdraprojectsggrmail oo

| The: Corparate Dabior = not & MSME.

Sl/-

Mans] Kumar &garwal

Resoltion Professional

an Infraprojects Limited (Under CIRP)

Rapn. Mo, BB P00 IP-POOT1A, 301 T 200 8,1 12238

AFS Mol ARES 1222 00 30062 T 108155 Vahlid il 3006, 2027

Place: 8Mumibai

9DEE

piping systems

DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225

Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (‘EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of_EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (“NSDL") (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (“RTA”) at https://in.mpms.mufg.com/ .
For DEE Development Engineers Limited
Sdl-
Ranjan Kumar Sarangi
Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana

Date: 20062026

“"IMPORTANT™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

wmax o LUMAX INDUSTRIES LIMITED jar

CIN: L7453900 1961 PLCD 2604 T
Registered Office: 27 Floor, Harbans Bhawan-ll, Commercial Comphax,
Margal Fayva, Mew Dedhi 110048
Corporate Office: Fiat Mo, 578, Ldyog Vihar, Phase V. Gurugram- 122016, Harvana

Website: wavw lumesaodd.infumaxindusiries
[FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY)
TRANSFER OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY
SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND [IEPF)

Dear Shareholders,

Motice is hereby given pursuant 1o the provisions of Seclion 124 of
the Companies Act. 2013 read with the Investor Education and
Protection Fund Authority (Accounting, Audit, Transfer and Refund)
Rules, 2016 (‘the IEPF Rules'), as amended from time to time., every
Company is required to transfer to the Investor Education and
Protection Fund (IEPF), the money in the Unpaid Dividend Account
of the Company which remains unpaid or unclaimed for a period of
7 [seven) conseculive years or more from the date it was transferrad
o such account and the Company is required o inform the
Shareholders whose shares are liable to be transferred to the IEPF
three months prior to the due date of transfer of shares and
simultaneously publish the notice in the newspapears.

Further, pursuant to the provisions of Section 124(68) of the
Companies Act, 2013, read with IEPF Rules, ail shares in respect of
which dividend has not been paid or claimed for seven consacutive
years or more shall also be transferred to IEFPF i.e. in case any
dividend is paid for any year during the said period of seven
consacutive years, the shares shall not be transferred to IEPF,

In view of above, we wish to inform you that the due date for transfer
into |[EPF of the Unpaid/Unclaimed Dividend lying in the Unpaid
Dwidend Account of the Company for the Financial Year 2018-19 s
September 22, 2026. Accordingly, concerned Shareholders are
requested to kindly claim the Unpaid/unclaimed Dividend,

The Company has sent the individual notices through Speed
Post/Registered Post, at the latest available address of the
concemed Shareholders o the concemed Shareholders whose
dividend is lying unpaid’unciaimed forthe financial year 2018-19 and
also to the shareholders whose shares are liable 1o be ransferred to
the IEFF, requesting them to take appropriate action on or before
September 22, 2026.

The Sharsholders may further note that the complete list of
Shareholders whose dividend(s) are lying unpaidfunclaimed against
their Folio/DP-ID Client ID, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-19 onwards and also those
whose sharas are due for transfer to the IEPF is being upioaded on
the website of the Company at www lumaxworld.inlumaxindusiries
under the Investors Section.

In casa the Company doas not recaive any communication from the
concemed shareholders on or before September 22, 2026, the
Company with a view to adhere with the reguirementz of the
IEPF Rulas, transfer the dividend and their corresponding shares o
the IEPF, without any further notice, by following the due procedure
as stipulated in the IEPF Rules.

Please note that once the dividend and their corresponding shares
are credited to the IEPF, no claim shall lie against the Company in
raspact of unclaimed dividend amount and shares transferrad 1o
IEPF pursuant to the said |IEPF Rules. It may also please be noted
that all subsequent corporate benefits such as Bonus Shares,
Dividend etc. that may accrue in relation to the above shares will also
be credited to the said IEPF Demat Account.

The shareholder may nota that both, the unclaimed dividendis) and
the equity share(s) already transferred to IEPF (Including all the
banifits accrued on such shares) can be claimed by submifting an
onling application electronically (web form IEPF-5) available on the
website of the Ministry of Corporate Affairs at www.mca.gov.in and
sending physical copy of the same, duly signed, to the altention of
Modal Officer, Lumax Industries Limited at the Lumax Corporate
Headquarters (Plot No. 878, Phase V, Udyog Vihar, Sector 18,
Gurugram, Haryana 122016), along with the e-form submission
acknowladgment/challan and requisita documents anumaratad in
web form [EPF-5.

In case of any gueries on the above matter, Shareholders are
raquestad to contact the Company's Reqistrar and Transfer Ageant,
Mr. Rajeev Kumar, Deputy Manager at KFin Technologies Limited,
Unit: Lumax Industries Limited, Selenium Tower B, Plot No. 31-32,
Serlingampally Mandal, Financial District, Nanakramguda,
Hyderabad - 500032 Telangana, India. Tel.: 18003094001, Email I

jpen kriipkfintach.com.
For LUMAXINDUSTRIES LIMITED
Raajesh Kumar Gupta
Place: Gurugram Executive Directorand Company Secretary
Date : 19/06/2026 MMNo. ACSET09

DIAMOND POWER
INFRASTRUCTURE LIMITED

Regd. Office : adadala, Phase - Il Savli, Vadedara, Gujarat. India - 391520

Email ID : csimdicabs.com || Website . www.dicabs.com
Phone ' 02667- 251354 | 281516 11 CIN:L31300GJ1952PLCO1£198

NOTICE OF POSTAL BALLOT

MOTICE is hereby given that pursuant to and in compliance with fie pravisions
of Sectians 108, 110 and other applicable pravisions, if any, of the Companies
Act, 2013 {"the Act), Rules 20 and 22 of the Companias {Management and
Administration) Rules, 2094 {the 'Rules’) and Reguiation 44 of the Seouriies and
Exchange Board of India {Listing Obligations and Disclasure Requirements)
Reguiations, 2015 ("SEBI Listing Regulabions'), Secrefarial Standard-2 on General
Meelings {"35-"), read with the guidelines prescribed by the Ministry of Corporate
Aflairs ('MCAY) for holding general meetings | conducling poslal ballet process
through Rema%e e-voling vide General Circular Na. 0372025 daled September 22,
2025 read with other circulars issued by MCA (referred o a5 "MCA Circulars') and
Girculars issued by Securities and Exchange Board of India ["SEBI Circulars®)
and other applicabie laws and reguations, as amended from fime bo ima (including
any slatutory modificationds) or amendment{s) or re-enaciment fherecf or the time
being in farce}, 1o the Membars of Diamond Power Infrastructura Limited (hareimafier
refarred 1o as ‘the Company’) 10 fransact the following special business as sel oul
in the Postel Ballot notce daled June 18, 2026(hereinafler referred to a5 "Postal
Ballat Nofice') by passing a Spacial Resalution by remaobe e-voling process {“ramaote
e-¥oling'| anky.

DICABS

[bems | Description of Resolution Type of
N, Resalulion

1. | To approve raising funds by way of issuance of Equily | Special
Sharas firough Qualified Inslitutions Placemant (QIP) Rasalution

Instructions for remote e-voting

The Company is providing facility. o the Members 1o exercise voling through

electronic voling system (‘'remole e-voling’) on fhe e-vating platform provided

by KFinTech. The detailed procadure for casting of voles through remote
g-yoting has bean provided In the Postal Ballet Notice. The instruclians far
ramota g-voting forms part of Postal Ballot Motice.

The vating rights shall be reckoned an the paid-up equity shares registerad in

the name of the Members as on that date. Members are requesied o provide thair

assen! or dissent through remaole e-voling only. A persen who is not @ mambar
as an the cut-off date should treat e Notice for information purpose anly.

Tha remota e-voling pariod shall commance on Saturday, June 20, 2026 (9:00

a.m. |ST) and end on Sunday, July 19, 2026 (5:00 p.m. I3T). During this

pariod, Members of the Company holding shares aither in physical form ar in

dematerialised form, may cast their vole by remale @-voling in propartion o

thair shares in tha paid-up equity share capilal of the Campany. The remoda e-volng

module shall be dizabled on Sonday, July 13, 2026 at {5:00 p.m. |8T) and
ramole e-vating shall not be allowad beyond the sama,

Once the volg (8 casl on the resolution(s), the Member, whethar partially ar

otharwise, will not ba allowed to change it subsaquently or cast the vole again.

The shareholders are requested to cast their vale for fully pald-up shares of

Re.1i- each (EVEN 9818). The voting rights for fully paid-up equity

gharaholders shall ba in propartion to Meir shares in e paid-up equity share

capital of the Company &s an the Cut-off Date. Members cannot exercise volas
by proxy on Postal Ballot,

Registration of e-mail ID

Members who have not registered their email IDs are requested % do so al the

gasiest. Members holding shares in:

- Elactkranic mode can reqister their email |0 by contacling thair respaciive
Depository Participantis) (*DP")

« Physical mode can register their email D wilh fe KFinTech, Requests can
be emailed Yo einward ris@kfintech.com. All updatons 1o be done through
[SR Forms only,

Mr. Ashish Shah, Practicing Campany Secratary, Proprietor of Mis. Ashish

Shah & Associates, Ahmedabad (Membership No, | 5874, COP Mo, 4176 and

Pagr Raview Cerlificale Mo, SE01GI041700) have been appointed as the

Scrufinizer(s) for conducling the Postzl Ballet only through remote e-valing

process in a fair and transparen! mannar. The Scrulinizer decisian on the

validity of remote e-voling will be final

Tha resalution, if passed by the raquisite majority, shall ba deemed % have

been pessed on Sunday, July 18, 202§ ie. the |ast date of remole e-valing

procass, The rasullaf ramate e-vating will ba announced an or bafore Tuesday,

July 21, 2026, These results will also be displayed along with the Scrufinizer

Repart on tha nofice board of the Company-at s Registered Office and its

Corporate Office. The results will also be posted on the website of the

Company &t www.dicabs.com , weabsile of KFinTech at hitps:. /i

evating. kfintech.com  and will -glso be intimated fo Stock Exchanges at

www.nseindia.com and www. bsaindia.com,

In case of ary querias, Members may visit Help ard FAQS sacton available sl

KFinTach wabsila hitps:(fevaling kfintach.com. For any grievances related ko

ramote e-woling, please contact KFin Technologies Limited. Ms. C Shobha Anand,

Salanium Building, Tower-B, Plot No. 31 & 532, Financial District. Nanakramguda,

Serilingampally, Rangareddy, Hyderabad 500 032 Telangana, India or email al

avoling@kfinigch.com or contact on Tall Frae No. 1800 309 4041,

Members are requested fo carefully read all the noles s# oul in the Poslal

Ballol Motice and in particular manner of casting vowe through ramote g-vefing.

By Orderof the Board
For, Diamond Power Infrastructure Limited
5d!-
Jayesh Patel
Company Secretary
ICSl Mem . No ; A14808

Place ; Ahmedabad
Date ; 19-06-2028

epaper.financialexpress.com
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FINANCIAL EXPRESS

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

his corrigendum s issued to the public atlarge and all prospective resolution applicants in
espect of the Invitation for Expression of Interest (Form G) published on June 14,
2026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency

esolution Process for Corporate Persons) Regulations, 2016. The following entry shall
be read as forming part of the Form G:

SL. RELEVANT PARTICULARS

17. |Details of the corporate|The Corporate Debtor is registered as a Micro, Small
debtor’s registrationjor Medium Enterprise under the provisions of the

status as MSME. Micro, Small and Medium Enterprises Development

Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain
unchanged and continue to have full force and effect.
S/d-
T Narayana Swamy
Interim Resolution Professional of Vivimed Labs Limited
Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Date: June 20, 2026

Balmer Lawrie Investments Limited

Place: Bengaluru
[A Governmeaent of India Enterprise]

b
i
CIN: L65999WB2001GOI093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - 700001
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5™ February,
2026 to 4" February, 2027 for
transfer and dematerialization
(demat) of physical securities

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5"
February, 2026 to 4" February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/1/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026.

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a, Circular dated 30.01.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/ja
I“I-
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/fe
|:|.-
2026/1770374720586.pdf#page=1&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak" from 1™ April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('IEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 1% April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company's
website at https://www.blinv.com/

For any query / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.:
(033) 6906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata

Date: 18" June, 2026

For Balmer Lawrie Investments Limited
Sd/-

Abhishek Lahoti

Company Secretary and Compliance
Officer

GVP INFOTECH LIMITED

(CIN: L74110DL2011PLCZ21111)

Regd. Office: Offica Mo, T10, Maurang House, Kasturba Gandbd (KG) Road, Connaught PLA,
CE, New Delhi, India — 110 001 Tal: +31-T698828406.
Email ID; secrefanali@gpinfotach com, Website: hitpsigwpinfatech com

NOTICE FOR RECORD DATE FOR FIRST AND FINAL CALL ON PARTLY

PAl D-UP RIGHTS EQUITY SHARES OF THE COMPANY

Motica i3 hereby given that the Company has fixed Thursday, 25th June, 2026 as the
Record Dale for the purpose of determining the holders of the Parlly paid-up Rights Equity
Shares of tha Company 1o whom the call notice will be sent for payment of the First and
Final call of Rs. 5.00/- gach {out of which Re. 1.00/- will be adjusied towards face value and
Rs, 4 00/ will be adyusied lowards secunties premium] on the oulstanding 2 11,72 007
pariy paid-up Equity Shares of the Company having a Face Value of Rs. 2,00/ gach with
Ra. 100/ paid-up (“Rights Equity Shares") which were allotted on 30th July, 2025, on
Rights Basis pursuant tothe Letier of Offer (*LOF ) dated 15t July, 2025,
For GVP Infotech Limited
Sdi-
Dhaval Jitendrakumar Mistry
Director
DIN: 03411290

Date: 19th June, 2026
Piaee: Dalhi

W

TATA

TATA POWER
{Corporate Contracts Departmant, 5° Floor Station B)

Tata Power, Trombay Thermal Power Station Chembier-Mahul, Mumbal 400074, Maharashtra, Indis.

{Board Lire: 022-67175323. Mobibe:| 8435633224) CIN: L28920MH1319PLCO0OSET

NOTICE INVITING TENDER

The Tata Power Company Limited invites tender from eligible vendars for

the following package.

1) Service required for Statutory compliance at Trombay Generating
Station for period of 3 years.

Interested and eligible bidders to submil Tendar Fee and Authorization

Letter before 3" July 2026. For detailed NIT, please visit Tender section on

website hitps:/iwww.tatapower.com, Also, all future corrigendum's if any,

to the said tender will be published on Tender section of above website

(Tata Power— Business Associates — Tender Documents) only.

NLC Indla LImItEd

I Ha.- atra’ - Government o r||1r|u I:nl:r:rpll i)

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

MNotice is hereby given that pursuant to SEBl Circular
SEBI/HO/38/13/11(2)2026-MIRSD-POD/I/3T50/2026
dated 30" January, 2026, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requests
that were originally lodged before 1# April, 2019, but were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window is open
till 04™ February, 2027. Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04" February, 2027 with
our Registrar and Share Transfer Agent (RTA), Integrated
Registry Management Services Private Limited.

During this period, securities that are re-lodged for transfer
will be issued only in dematerialized (demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List (CML) along with the requisite
documents and Original Share Cerlificates, while re-lodging
the transfer request with the Registrar and Share Transfer
Agent (RTA). The appropriate procedure will be followed
for such transfer-cum-demat requests. In case of any query
or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einward@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Floor, Kences Towers, No. 1, Ramakrishna
Street, North Usman Road, T-Nagar, Chennai - 600 017.

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary

PUBLIC SECTOR IS YOURS : HELP IT TO HELP YOU

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S MAN INFRAPROJECTS LIMITED

COMNSTRUCTION SERVICES IN RESPECT OF COMMERCLAL DR
RESIDENTIAL BUILDINGS AND COLOMNISING
{Umder regulation 368{ 1) of the Insalvency and Bankmptey Board of India
{Insalvency Resalutien Process for Corporate Persans) Regulations, 2018)

5L FIEI.EUAHT FA.II11[:IJLIHE

1. | Mameof the corporate cattor [ Man hfrﬂprnjam Limfted
alang with PANS CINS LLP K, | CIMU T O DA M2 BOEPLC 15L5730
2. [ Address of tl'{'"ri'ﬁb‘i.h.:rﬂd oifice : 102, Man Howse, 2nd Fioon, Opposins Pavwen
| Hane, 5.V ROAD, Wille Parle - West.
Murmdal - A0005E,
| Thee Carpoeate Dobrtor has no active wibsite.
The m wajar assats of the Corporate Debior
.hre Bocatesd A% L |I:|F.|I
| The Corporate Dettor & into the business of Real
| Estaie and pams properties located In Mumbsed
ﬂe per latest audited linancial Satements (he
productsy sarvicas s0id in |zt revanue frmm aperations s NIL for the financial
finaneial yesar [ year 2049-20,
T | Kumber of amplovess) workman f {8 an Insalvensy Commencemeant Date, e
| ) | WETE N0 MOIOVEES OF WOrkImen.
.| Further detass including st I|'|1'l:|r|'|'|3t||:l"' can be sought th raugh
availabio financinl statemants (with 5 omrmamication b the fodlowing ermad ;
achedulas) of twa years, lisis of E-mall; ipmaninfraprojects@pmad.com
(= rHIl’l:- B fiv 1|Iﬁ|:h* A1 1JF|I.
@, | Efgibility for resoéution applcants | Information can be sought thraugh
nder saction 25(21(h) of the Code | commamication ta the following smail |
= anvaitable at LRL: E-riail; ipmaninfraprofectatgmal com
101 | Last data for recaipt of expression | Bth July, 2026
of intesaat
11, | Date of Esue of provisional fst of
prospectve resolutan applicams
12, | Last date for submission of | 180 July, 2026
shjectins o provisional st
13, | Date of issue of final list af
srospetive resolutan applicants
14, | Date of msue of migrmation
memoranduim, evabiaticn matna
and request for reschution plans 1
| prospectve resolution applicants
15. | Lest date for submission of
s ‘uzllul,l-::-rl |:-.a-|r|..
16. | Process amail id to submit
Exgression of Inberest
17 | ir.il'll:Hi]S--\;:l?'.'II! |:“:|:i|.|5|-:;ra;|l,e_1 cebilor’s
ragistration status as MSYE.]

3 [URLofwebsite

.. | Datels of placs wisre malorty of
f:-ir"._.- A5 L-:. s K I.E'It"“tl

5. | instaied capacity of main
productss sandces

& | Quantity ._|r||,| -.._1|ur- |,:-‘|' ||t:||r

[13th Judy, 2026

| 215 Juky, 2026

| Z&th July, 2076

| 24th August, 2026
[ Ip.maninfraproects@gmail.com

| The Corporate Debior & nol & MEME

Sd /-

Mano] Kumar Agarwal

Resclation Professionat

Man Infraprojects Limited (Under CIRP)

Regn, Mo, IRBIAPA-OO L P-POOT 14 201 7- 2038 11222

AFA Mo A8 11 22 202 300827 A 109155 Vahd vl 30,/ 082027
Plsce: Mumba:

Caate 2008, 2028

9DEE

piping systems

DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225
Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (‘EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of _EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (“NSDL”) (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (“RTA”) at https://in.mpms.mufg.com/ .
For DEE Development Engineers Limited
Sd/-
Ranjan Kumar Sarangi
Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana

ACS 25141

“"IMPORTANT™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner

¥
DK JAIN

Lol P

waaxT 2o LUMAX INDUSTRIES LIMITED

CIN: L74B990L 1981 PLCO 2804

Registered Office: 2 Floar, Harbans Bhawar-ll, Commercial Complas
Mangal Rava, Naw Dedhi -110048

Corporate Office; F’Int ho EI?E- '.J-:I,ng -.-'m-ar F‘hase'uf Gur-.rgram 122018, Haryana

'ﬂ'ﬁhsllu WA Iurm_'.!'nrl:f inlumaxindustries
(FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY)
TRANSFER OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY
SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND {IEPF)

Dear Shareholders,

Motice is hereby given pursuant to the provisions of Section 124 of
the Companies Act, 2013 read with the Investor Education and
Protection Fund Autharity (Accounting, Audit, Transfer and Refund)
Fules, 2016 (‘the IEPF Rules’), as amended from time o ime, every
Company is required to transfer to the Investor Education and
Protection Fund (IEPF), the money in the Unpaid Dividend Account
of the Company which remains unpaid or unclaimed for a period of
T (seven) consecutive years or mare from the date it was transferred
o such account and the Company is required to inform the
Shareholders whose shares are liable to be transferred to the IEPF
three months prior to the due date of transfer of shares and
simultanecusly publish the notice in the newspapers.

Further, pursuant to the provisions of Section 124(6) of the
Companies Act, 2013, read with IEPF Rules, all shares in respect of
which dividend has nol been paid or claimad for seven consecutive
years or more shall also be transferred to IEPF Le. in case any
dividend is paid for any year duning the said period of seven
consecutive years, the shares shall not be transferred to IEPF

In view of above, we wish to inform you that the due date for transfer
into IEPF of the Unpaid/Unclaimed Dividend lyving in the Unpaid
Dividend Account of the Company for the Financial Year 2018-19 is
September 22, 2026. Accordingly, concerned Shareholders are
requested to kindly claim the Unpaid/unclaimed Dividend.

The Company has sent the individual notices through Speed
Post/Registered Post, at the latest available address of the
concernad Shareholders to the concemed Shareholders whose
dividend is lying unpaid/unclaimed for the financial year 2018-19 and
also to the shareholders whose shares are liable to be transferred to
the |IEPF, requesting them to take appropriate action on or before
September 22, 2026,

The Shareholders may further note that the complete list of
shareholders whose dividend(s) are lying unpaid/unclaimed against
their Folio/DP-ID Client 1D, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-19 onwards and also those
whose shares are due for transfer to the IEPF is being uploaded on
the website of the Company at www. lumaxworld injlumaxindustries
under the Inveslors Section,

In case the Company does nol receive any communication from the
concerned shareholders on or before September 22, 2026, the
Company with a view to adhere with the requirements of the
IEPF Rules, transfer the dividend and their corresponding shares to
the |IEPF, without any further notice, by following the due procedurs
as stipulated in the IEPF Rules.

Please nole thal once the dividend and their corresponding shares
are credited to the IEPF, no claim shall lie against the Company in
raspect of unclaimed dividend amount and shares transferred to
IEPF pursuant to the said |[EPF Rules. It may also please be noted
that all subsequent corporate benefits such as Bonus Shares,
Dividend etc. that may accrue in relation to the above shares will also
be credited to the said |IEPF Demat Account.

The shareholder may note that both, the unclaimed dividend(s) and
the equity share(s) already transferred to IEPF (Including all the
banifits accrued on such shares) can be claimed by submitting an
online application electronically (web form IEPF-5) available on the
website of the Ministry of Corporate Affairs at www.meca.gowv.in and
sending physical copy of the same, duly signed, to the attention of
Nodal Officer, Lumax Industries Limited at the Lumax Corporate
Headqguarters (Plot No. 878, Phase V, Udyog Vihar, Sector 19,
Gurugram, Haryana 122018), along with the e-form submission
acknowledgment/challan and reqguisite documents enumerated in
web form |IEPF-5.

In case of any queries on the above matter, Shareholders are
requested to contact the Company’s Registrar and Transfer Agent,
Mr. Rajeev Kumar, Deputy Manager al KFin Technologies Limited,
Unit: Lumax Industries Limited, Selenium Tower B, Plot No. 31-32,
Serilingampally Mandal, Financial District, Manakramguda,
Hyderabad - 500032 Telangana, India. Tel.; 18003084001, Email 1D:

rajeev. krigkfintech.com.

For LUMAXINDUSTRIES LIMITED

Raajesh Kumar Gupta

Place: Gurugram Executive Director and Company Secretary

Date :19/06/2026 MMNo.ACSB709

DIAMOND POWER
INFRASTRUCTURE LIMITED

Regd. Office  Vadadala, Phase- ||, 5avli, Vadodara, Gujaral, India - 391520
Email ID : esi@dicabs.com [| Website . www.dicabs.com

Phone : 02667- 251354 /251516 1| CIN: L313006J1992PLC018198
NOTICE OF POSTAL BALLOT

NOTICE s hereby given that pursuant o and in compliance with the provisions
of Sections 108, 110 and other applicable provisions, if any, of the Companies
Act, 2013 ['the Act'), Kules 20 and 22 of the Companies (Managemeant and
Administration) Rules, 2014 (e "Rules’) and Regulation 44 of the Saecurifias and
Exchange Board of India {Listing Obligations and Disclosure Requirements)
Reguiations, 2015 ('SEBI Listng Reguiations’), Secretarial Standard-2 on General
Meetings ('53-2"), read with he guidelines prescribed by the Ministry of Corporale
Affairs ('MCA") for holding general meetings / conducting postal ballot process
through Remole e-voling vide General Circular No. 0372025 dated September 22,
2025 read with other circulars issued by MCA (referred to as 'MCA Circulars’) and
Circulars issued by Securities and Exchange Board of India ("SEBI Circulars”)
and other applicable laws and regulations, as amangad from fime to fma (including
any siatulory modification{s) o Ernen.drnenh:s] or re-enactment thereal for the time
being in forca), to the Membars of Dizmend Power Infrastrocture Limited (hereinafier
raferred to as 'the Company') B transact the following special business as sel out
in the Postal Baliol notice dated June 18, 2026(hereinafier referred o as 'Postal
Ballot Mofice') by passing a Special Resolubion by remole e-voling process (‘remote
g-vofing'| anly

DICABS

tem | Descripion of Resolution Type of
No Resolution

1. | To approve raising funds by way of issuance of Equity | Special
Shares through Cualified Institutions Placement (CIP| Resolution

Instructions for remote e-voting

The Company is providing facility 1o the Members to exercise voling through

elactranic voting sysiem ('remote e-voling’) on the a-voting platform provided

by KFinTech. The detailed procedura for cashng of vales Wrough remaota
g-valing has been provided in the Postal Bailot Nalice. The instructions for
remate e-yoling forms part of Postal Ballot Notice.

The voting righte shall be reckened on the paid-up eguity shares registered in

the name of e Members-as an thatdaie, Members are raguesied to provide thair

assant or dissent through remole e-voting only. A person who is not a member
as on the cut-off date should treat the Mobice for information purpose anly.

The remole g-vating period shall commence on Salurday, June 20, 2026 (9:00

a.m. 18T} and end on Sunday, July 13, 2026 [5:00 p.m. IST). During this

parod, Members of the Company holding shares aithar in physical form or in

dematerialised form, may cast their vole by remata e-vofing in proportion o

their shares in the paid-up squily share capital of the Company. The remote e-voling

module shall ba disabled on Sunday, July 19, 2026 at {5:00 p.m. IST) and
ramate e-voling shall not be allowed beyand the same,

Onca Mma vobe is cast on fhe resolution(s}, the Member, whaethar parfially or

ptherwise, will not be allowed to change it subsequently or cast the vole again

The shareholders are requesied to cas! their vale for fully paid-up shares of

Re.1/- each (EVEMN 9818). The voling rights for fully paid-up equily

shareholders shall be in proporfion fo their shares in he paid-up equily share

capital of the Company as on the Cut-off Date, Members cannof exarcise voles
by proxy on Postal Baliot,

Registration of e-mail 1D

Members who have noi registered their email IDs are reguested to do so at the

easiasl Members holding shares in:

- Electronic mode can regisier their email 1D by contacting their respechve
Depository Participant(s) ("DP*)

- Physical mode can register their emall [0 with the KFinTech. Requests can
be emailed fo einward.ris@kBEntech.com. All updations to be done through
ISR Forms only,

Mr. Ashish Shah, Praclicing Company Secretary, Proprietor of Mis. Ashish

shah & Associates, Ahmedabad (Membership Mo, ; 5974, COP No.. 4178 and

Pear Review Cerlificate Neo.: S2001GJ041700) have been appoinied as the

acrutinizeris) for conducting the Posfal Baliof anly through remote e-woling

process in‘a fair and transparant manner. The Scrulinizer decision on the
validity of remaote a-voling will be final,

The resolution, if passed by the requisite majority, shall be deemed to have

been passed on Sunday, July 13, 2026 i.e, the last date of remoie e-voling

process. The rasultof ramote s-voling will ba announcad on or Defore Tuesday

July 21, 2026, These results '.'rlll also be displayed along with the Scrufinizer

Report on the nolice board of the Company al Its Registerad Office and ils

Corporate Office. The results will also be posted on the websile of the

Company al www.dicabs.com . website of KFinTech at hitpsi/!

evoling kfintech.com and will also be intimated to Slock Exchanges al

www . nseindia.com and www bseindia com

In case of any queries, Members may visil Help and FAQs section availlable at

KFinTach website hiips:/fevoling.kfintech.com: For any grigvances related o

remote e-voling, please contact KFin Technglogies Limited, Ms. C Shobha Anand,

salenium Building, Tower-8, Plot No, 31 & 32, Financial Distrigt, Nanakramguda,

Senlingampally, Rangareddy, Hyderabad 500 032 Telangana, India or email at

evoting@ kfintech.com  or contact on Toll Free No. 1800 109 4001.

Members ara raquestad to carefully read all the notes set out in the Fostal

Ballot Notice and in particular manner of casting vole through remole e-voling

By Grdar of he Board

For, Diamond Power Infrastructure Limited

/-
Jayesh Patel
Company Secretary
ICSI Mem.No : A14898

Place : Ahmedabad
Date : 19-06-2026

whatsoever.
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SATURDAY, JUNE 20, 2026

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

This corrigendum is issued to the public atlarge and all prospective resolution applicants in
respect of the Invitation for Expression of Interest (Form G) published on June 14,
2026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016. The following entry shall
be read as forming part of the Form G:

SL. RELEVANT PARTICULARS

17. |Details of the corporate|The Corporate Debtor is registered as a Micro, Small
debtor’s registrationjor Medium Enterprise under the provisions of the

status as MSME. Micro, Small and Medium Enterprises Development

Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain
unchanged and continue to have full force and effect.

S/d-

T Narayana Swamy

Interim Resolution Professional of Vivimed Labs Limited
Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

-

Date: June 20, 2026

Place: Bengaluru
Balmer Lawrie Investments Limited
[A Government of India Enterprise]

B
CIN: L65999WB2001G0OI093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - 700001
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5" February,
2026 to 4" February, 2027 for
transfer and dematerialization
(demat) of physical securities

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5"
February, 2026 to 4" February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/1/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026.

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a. Circular dated 30.01.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/ja
I"‘l_
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/fe
b=
2026/1770374720586.pdf#page=18&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak" from 1* April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('IEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 1% April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company’s
website at https://www.blinv.com/

For any query / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.:
(033) 6906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata

Date: 18" June, 2026

For Balmer Lawrie Investments Limited
Sd/-

Abhishek Lahoti

Company Secretary and Compliance
Officer

WWW.FINANCIALEXPRESS.COM
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GVP INFOTECH LIMITED

(CIN: LT4110DL2011PLEZ21111)
Regd. Office; Office Mo, T10, Naurang Hause, Kashirba Gandhi [KG) Road, Connaughi PLA,
CE, New Delni, Indiz = 110 D01 Tel: +31-T698E25406
Emall IDv: secretaniali@gvpinfotech com, Websle: hitps\gvpnfotech com

NOTICE FOR RECORD DATE FOR FIRST AND FINAL CALL ON PARTLY

PAl D-UP RIGHTS EQUITY SHARES OF THE COMPANY
Notics s hersby given thal the Company has fixed Thursday, 25th June, 2026 a5 the
Racord Date for the purpose of détarmining the holders of the Partly paid-up Rights Equity
chares of the Company fo whom the call nolice will be sent for payment of ihe First and
Final call of Rs, 5.00/- each (out of which Re. 1.00/- will be adjusted towards face valug and
Rs. 4.00/- will be adjusied towards securifies pramium|) on the outstanding 211,72 007
partly paid-up Equity Shares of the Company having a Face Value of Rs. 2,00/~ each with
Re. 1.00/- paid-up (“Rights Equity Shares") which were allotted on 30th July, 2025, on
Rights Basis pursuant tothe Letter of Offer (*LOF") dated Tstuly, 2025,
For GVP Infotech Limited

Sdi-

Dhaval Jitendrakumar Mistry

Date: 19th June, 2026 Diractor
Place: Delhi DIN: 03411290

w

TATA

TATA POWER

{Corporate Contracts Department, 5° Floar Station B)
Tata Power, Trombay Thermal Power Station Chembuer-Mahul, Mumbei 409074, Maharashtra, Indis,
(Board Line: 022-67175323, Mobile:| 8435633224) CIN: L22920MH1319PLCO0OS5ET

NOTICE INVITING TENDER

The Tata Power Company Limited invites tender from eligible vendaors for

the following package.

1) Service required for Statutory compliance at Trombay Generating
Station for period of 3 years,

Interested and eligible bidders to submif Tender Fee and Authorization

Letter before 3™ July 2026. For detailed NIT, pleasa visit Tender saction on

o the =aid tender will be published on Tender section of above website
(Tata Power — Business Associates — Tender Documents) only.

['Mavratia

NLC India Limited

| af India Enterprisa)

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

MNotice is hereby given that pursuant to SEBI Cireular
SEBI/HO/38/13/11(2)2026-MIRSD-POD/I/3750/20286
dated 30" January, 2026, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requesis
that were originally lodged before 1% April, 2019, but were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window is open
till 04* February, 2027. Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04" February, 2027 with
our Registrar and Share Transfer Agent (RTA), Integrated
Registry Management Services Private Limited.

During this period, securities that are re-lodged for transfer
will be issued only in dematerialized (demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List (CML) along with the requisite
documents and Original Share Certificates, while re-lodging
the transfer request with the Registrar and Share Transfer

Agent (RTA). The appropriate procedure will be followed
for such transfer-cum-demat requests. In case of any query

or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einward@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Floor, Kences Towers, No. 1, Ramakrishna
Street, North Usman Road, T-Nagar, Chennai - 600 017.

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary

PUBLIC SECTOR IS YOURS : HELP IT TO HELPF YOU

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/5 MAN INFRAPROJECTS LIMITED

CONSTRUCTION SERVICES IN RESPECT OF COMMERCIAL OR
RESFDENTIAL BUILDINGS AMD COLONISING
{Umdier regulation 368 1) of the Insalventy and Bankruptcy Baard of India
{Imsolvency Resolution Process for Corporate Persans) Regulations; 2016)

RELEVANT PARTICULARS
| Wame o the corporate dotibor | Man Infraprojects Limited
| song witn AN GING LLE o, | CINUTOLOIMHEOOGPLOISA030
2. | hddress of the registered office | 102, Man House, Znd Floos, Opposite Pawan
| Hans, 5.8 RIAD, Ville Parie - Whest.
| Murntai - S000545,
X, | URLaf websie | The Corpesate Debitor M85 rd Bdive websibe.
4, | Detadts of place where majority of | The major assets of the Comporate Debior
fized Essels are ncaled | &na located a8t Mumbal
B [ Irestalled chpacineol msin !ThE Corporate Debdor 5 inte the business of Real
| products/ sarvicas ) | Estate and cans propertios located in Mumba
=5 ":.:"'.IEI'I[ﬂjl and walue of main a5 per letest auditad finencal statements tha
produclsy serces soid in 251 | P e from aperations ia NIL Tar the Tinancial
financial vear {vaar 2019-20
T, | Mumber of emplovess workmen | As on Insalvendy Commsencarmant Date, here
e o emplovess or workrmen,
&. | Further detads including st [ Informaticen can be sought thraugh
availabie finarcial statamants (will | Comnwenication o tha r-'_""l:lt'uliﬁg_ BTl
schedules) of two yosrs, lists of | Exmail; ipemaninfraphyects @ grmailonm
creditors are avallable st URL:
o, | Eigibility for resplution applicants | Information can be sought thugn
undar section 252k of the Coda i sommunication ta the fllowing ermad ;
& envattahle at URL: | E-mall: ip.manirfraprojects@gmail oom
A1, [ Lesst clate e receipl of expression | Gth fuily, FO26
of intesast
11, | Date of Esue of proviskonal kstof | 13th Juky, 2026
prespective resalubon applicans |
12 | Last data for submissian of [ 18th Jusy, 2026
':'H.'IjEEti"_“-"IE. i persicanal ksl
13, | Date of s of final list of
prospechneg razolutan applicants
187 | Date of msue of Infoematan | 280 July, 2026
memorandum, malyatn mabs
and raquest for restdidlon plans o
prospecive resolulion applicants. |
15, | Lost date for submission of | 24th August, 2026
resol Ut o plans
1H, | F'.I:l:;l:.ﬁlli'i!'i- armiad I*.:-'._-.'ull:-lnllll
_|Bwressionofinterest . |
17 | |Details of the corporate debtac's | The Corporate Debtos s not 3 MSME,
regiration stalusas MSME.]

{215 July, 2026

[T maninfrapropcis@EgmeLeom

Bd/s-

Manoe] Kumar &garwal

Resolulion Professional

Man Infraprojects Limited (Under CIRP)

Regn: No. IBEI/IPA-GOL/1P-POOT14/2047- 2018/ 117232

AFA Moo AAL 1222503 300627, 100155 Valid 18 30,/06/ 20237
Plece: Muihas:

Date; 20006.2026

©DEE

piping systems

DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225

Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (‘EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of _EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (“NSDL”) (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (“RTA”) at https://in.mpms.mufg.com/ .
For DEE Development Engineers Limited
Sd/-
Ranjan Kumar Sarangi
Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana

ACS 25141

“"IMPORTANT™

WWhilst care i1s taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

waax” %o LUMAX INDUSTRIESLIMITED 1 uin

CIN: L748990L 1531 PLCOH 2804

Registerad Office: 2™ Floor, Harbanz Bhawan-ll, Commercial Compla.
Mangal Raya, New Dehi -110048

Corporate Office: Plol Mo, 8TE, Udyag Viar, Phase ¥, Gurugram- 122018, Haryana

Phane: 0124-4760000, Emall: lumaxshare@iumaxmall com

Website: www lumaxwarld.mlumasnduslies

(FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY)
TRANSFER OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY
SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND (IEPF)

Dear Shareholders,

Maotice is hereby given pursuant to the provisions of Section 124 of
the Companies Act, 2013 read with the Investor Education and
Protection Fund Authority (Accounting, Audit, Transfer and Refund)
Rulas, 2016 ('the IEPF Rules’), as amended from time to timea, avery
Company is required to transfer to the Investor Education and
Protection Fund (IEPF). the money in the Unpaid Dividend Account
of the Company which remains unpaid or unclaimed for a period of
7 (seven) consecutive years or mare from the date it was transferred
to such account and the Company is required to inform the
Shareholders whose shares are fiable to be transferred to the IEPF
three months prior to the due date of transfer of shares and
simultaneously publish the notice in the newspapers.

Further, pursuant lo the provisions of Section 124(6) of the
Companies Act, 2013, read with IEPF Rules, all shares in respect of
which dividend has not bean paid or claimed for seven consecutive
years or more shall also be transferred to |IEPF L.e. in case any
dividend is paid for any vear during the said period of seven
consecutive years, the shares shall not be transferred to IEPF.

In view of above, we wish to inform you that the due date for transfer
into IEPF of the Unpaid/Unclaimed Dividend lying in the Unpaid
Dividend Account of the Company for the Financial Year 2018-19 is
September 22, 2026. Accordingly, concerned Shareholders are
requested to Kindly claim the Unpaid/unclaimed Dividend.

The Company has sent the individual notices through Speed
Post/Registered Post, at the latest available address of the
concerned Shareholders to the concemed Shareholders whose
dividend is lying unpaid/unclaimed for the financial year 2018-19 and
also to the shareholders whose shares are liable to be transferred to
the IEPF, requesting them to lake appropriate action on or before
September 22, 2026.

The Sharehoiders may further note that the complete list of
Shareholders whose dividend(s) are lying unpaid/unclaimed against
their Folio/DP-1D Client 1D, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-19 onwards and also those
whose shares are due for transfer to the IEPF is being uploaded on
the website of the Company at www.lumaxworld.influmaxindustries
under the Investors Section,

In case the Company does not receive any communication from the
concernad shareholders on or before September 22, 2026, the
Company with a view to adhere with the requirements of lhe
IEPF Rules, transfer the dividend and their corresponding shares to
the IEPF, without any further notice, by following the due procedure
as stipulated in the IEPF Rules.

Please note that once the dividend and their corresponding shares
are credited o the IEPF, no claim shall lie against the Caompany in
respect of unclaimed dividend amount and shares transferred o
|IEPF pursuant to the said |IEPF Rules. It may also please be noted
that all subsequent corporate benefits such as Bonus Shares,
Dividend etc. that may accrue in relation (o the above shares will also
be credited to the said IEPF Demat Account.

The shareholder may note that both, the unclaimed dividend(s) and
the equity share(s) already transferred to IEPF (Including all the
banifits accrued on such shares) can be claimed by submitting an
online application electronically (web form IEPF-5) available on the
website of the Ministry of Carporate Affairs at www.mca,gov.in and
sending physical copy of the same, duly signed, to the attention of
Modal Officer, Lumax Industries Limited at the Lumax Corporate
Headquarters (Plot No. 878, Phase V, Udyog Vihar, Sector 18,
Gurugram, Haryana 122016), along with the e-form submission
acknowledgment/chatlan and reguisite documents enumerated in
web form |[EPF-5.

In case of any gueries on the above matter, Shareholders are
requested to contact the Company’s Registrar and Transfer Agent,
Mr. Rajeev Kumar, Deputy Manager at KFin Technologies Limited,
Unit: Lumax Industries Limited, Selenium Tower B, Plot No, 31-32,
Serilingampally Mandal, Financial District, MNanakramguda,
Hyderabad - 500032 Telangana, India. Tel.: 18003084001, Email 1D:
rajeev.kri@kfintech.com.

el F

For LUMAXINDUSTRIES LIMITED

Raajesh Kumar Gupta
Executive Director and Company Secretary
MMNo.ACS8709

Place: Gurugram
Date :19/06/2026

DIAMOND POWER
INFRASTRUCTURE LIMITED

Regd. Office : Vadadala, Phase -, Savli, Vadodara, Gujarat, India - 391520
Email ID - cs@dicabs.com || Website | www.dicabs.com
Phone : 02667- 251354 /251516 | CIN: L31300GJ1992PLCO18198

NMOTICE OF POSTAL BALLOT

NOTICE s hereby given that pursuant fo and in compliance with the provisions
of Sections 108, 110 and other applicable provisions, if any, of the Companies
Act, 2013 ('the Act), Rules 20 and 22 of the Companies (Management and
Adminisiration) Rules, 2014 (he "Rules’) and Regulation 44 of the Securities and
Exchange Beard of India {Listing Obligations and Disclosure Requiremants)
Repulations, 2015 ("SEBI Listng Requlations'), Secretarial Standard-2 on General
Maatings ('35-2'), read with the guidelines prescribed by the Minesiry of Corporate
Affairs ('MCAT) for holding gensral meefings / conducting postal ballot process
through Remoke e-voting vide General Circular No. 03/2025 dated Seplember 22,
2025 read with ofher circulars issued by MCA (referred to as 'MCA Circulars') and
Circulars Issued by Securilies and Exchange Board of Indla ("SEBI Circulars”)
and other applicable laws and regulations, as amended from fime to Bime {including
any statutory modification(s) or amandmentis) of re-enaciment thareof for the lime
being in force], to fhe Members of Diamend Power Infrastructuere Limiled (hereinafier
raferred to as 'tha Company'] o transact the following special business as set out
in the FPostal Baliot nobice daked June 18, 2026(hereinafier referred o as "Fosial
Ballol Motice') by passing a Special Resalulion by remate e-voling process (‘ramole
e-voling’) anly.

DICABS

ltem | Description of Resolution Type of

N Resolution

1. | To approve raisang funds by way of issuance of Equity Spacial
Shares lhrough Qualified Institubons Placement (QIF) Resolubion

Instructions for remote e-voting

The Company is providing facility 1o the Members 10 axergise voling through
glectronic voling system [remote e-voling) on the e-voling platform provided
by KFinTech. The defailed procedure for casbing of voles through remots
p-voling has been provided in the Postal Baflot Notice, Tha instructions for
ramaote e-voding farms parl of Postal Baliol Notice,

The voling rights shall be reckoned on the pald-up squily shares registersd In
the name of the Members as on thatdate. Members are requesied Io provide their
assant or dissent through remote @-vobng only. A person who 13 not 8 mamber
as on the cut-off dafe should treat the Nofice for information purpose only,
The remote e-voling period shall commence on Saturday, June 20, 2026 (5:00
a.m. |ST) and end on Sunday, July 19, 2026 (5:00 p.m. [5T). During this
period, Members of the Company halding shares either in physical form or in
dematerizlised form, may cast their vote by remote e-vofing in proporton io
thair shares in the paid-up equity shara capital of ive Company, The ramofe e-voling
module shall be disabled on Sunday. July 19, 2026 at (5:00 p.m. IST) and
remole e-voling shell not be allowed beyond the same.

Onee the vole is cast on the resoluion(s), the Member, whether partially of

olherwise, wifl not be allowed to change o subsequently or cast the vole again

The shareholdars ara reguested o casitheir vota for fully paid-up shares of

Re.1/- each (EVEN 9818). The woting rights for fully paid-up equity

sharehaldars shall be in proportion 1o their shares n the paid-up equily share

capital of the Company as on the Cut-off Date. Members cannof exercise voles

by proxy on Postal Ballot.

Registration of a-mail |1D

Members who have not ragistered their emall [Ds are reguested fo do so at the

pasiasi. Maembars foiding shares in;

- Electronic mode can regisier their email ID by contacling their respective
Depository Participant{s) ("DP")

- Physical mode can register their email [D with the KFinTech. Requesis can
be emalied io einward.ris@kfntech.com. All updations to be done through
ISR Forms oaly.

Mr. Ashish Shah, Practicing Company Secretary, Proprietor of Mis. Ashish
Shah & Associates, Ahmedabad (Membership No. ; 5374, COP No.: 4178 and
Peer Review Cerlificate No.: S2001GJ041700) have been appointed as the
Scrulinizeris) for conducting the Posial Ballot anly through remote e-voling
process in a fair and transparent manner. The Scrufinizer decision on the
validity of reamoie e-vabing witll be final,

The resolution, if passed by the requisite majority, shall be deemed to have
been passed on Sunday, July 19, 2026 i.e. the (351 date of remote e-voling
process. The resultof remate e-voling will be annownced on of before Tuesday
July 21, 2026. These resuls will also be dispiayed along with the Scrufinizer
Report on the nofice board of the Comgany at its Registered Office and ifs
Corporate Ofiice. The results will also be posted on the websila of the
Company at www.dicabs.com , websile of KFinTech al hifps://
gvoting. kfintech.com and will aiso be infimated to Stock Exchanges al
www nseindia.com and www.bsaindia.com.

In-case of any queres, Members may visit Haip and FAQs seclion avaitable at
KFinTech website hitps:/fevoling kfintech.com. For any grievances relaled to
remote 8-vating, please contact KFin Technologies Limited. Ms. C Shabha Anand,
Salenium Building, Tower-B, Plot No. 31 & 32, Financial Disfrict, Narakramguda,
sarilingampally, Rangareddy, Hyderabad 300 032 Telangana, India or email at
gvoling@ kfintech.com or contact an Toll Free No. 1800 30% 4001,
Members are requested to carefully read all the nates sel aul in the Poslal
Ballot Notice and in particular manner of casting vole through remafte e-voting

By Order of the Board
For, Diamond Power Infrastructure Limited
sd)-

Jayesh Patel

Place : Ahmedabad Company Secretary

Dale : 19-08-2026 IG5l Mem.No : A14898

epaperfinancialexpress.com@ @ @
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SATURDAY, JUNE 20, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

This corrigendum is issued to the public atlarge and all prospective resolution applicants in
respect of the Invitation for Expression of Interest (Form G) published on June 14,
2026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016. The following entry shall
be read as forming part of the Form G:

SL. RELEVANT PARTICULARS

17. |Details of the corporate|The Corporate Debtor is registered as a Micro, Smal
debtor’s registrationjor Medium Enterprise under the provisions of the
status as MSME. Micro, Small and Medium Enterprises Development
Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain
unchanged and continue to have full force and effect.

S/d-
T Narayana Swamy

Date: June 20, 2026 Interim Resolutlon Professional of Vivimed Labs L|m|ted

Balmer Lawrie Investments Limited

Place: Bengaluru
[A Government of India Enterprise]

o
i
CIN: L65999WB2001GOI093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - 700001
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5™ February,
2026 to 4" February, 2027 for
transfer and dematerialization
(demat) of physical securities

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5"
February, 2026 to 4" February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/1/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026.

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a, Circular dated 30.01.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/ja
I“I-
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/fe
|:|.-
2026/1770374720586.pdf#page=1&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak" from 1™ April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('IEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 1% April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company's
website at https://www.blinv.com/

For any query / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.:
(033) 6906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata

Date: 18" June, 2026

For Balmer Lawrie Investments Limited
Sd/-

Abhishek Lahoti

Company Secretary and Compliance
Officer

GVP INFOTECH LIMITED

(CIN: LT4110DL2011PLCZ21111)
Regd. Office: Offica Mo, T10, Maurang House, Kasturba Gandbd (KG) Road, Connaught PLA,
CE, New Delhi, India =110 001 Tal: +31-T698828406.
Email ID; secretanali@gepinfotach com, Website: hitpsigwpinfatech com

NOTICE FOR RECORD DATE FOR FIRST AND FINAL CALL ON PARTLY

PAl D-UP RIGHTS EQUITY SHARES OF THE COMPANY

Motica i hereby given that the Company has fixed Thursday, 25th June, 2026 az the
Record Dale for the purpose of determining the holders of the Partly paid-up Rights Equity
Shares of tha Company 1o whom the call notice will be sent for payment of the First and
Final call of Rs. 5.00/- gach {out of which Re. 1.00/- will be adjusied towards face value and
Rs. 4 00/ will be adyusied lowards secunties premium] on the oulstanding 2 11,72 007
parily paid-up Equity Shares of the Company having a Face Value of Rs. 2,00 gach with
Ra. 100/ paid-up (“Rights Equity Shares") which were allotted on 30th July, 2025, on
Rights Basis pursuant tothe Letier of Offer (*LOF ) dated 15t July, 2025,
For GVP Infotech Limited
Sdi-
Dhaval Jitendrakumar Mistry
Director
DIN: 03411290

Date: 19th June, 2026
Piaee: Dalhi

W

TATA

TATA POWER
{Corporate Contracts Departmant, 5° Floor Station B)

Tata Power, Trombay Thermal Power Station Chembier-Mahul, Mumbal 400074, Maharashtra, Indis.

{Board Lire: 022-67175323. Mobibe:| 8435633224) CIN: L28920MH1319PLCO0OSET

NOTICE INVITING TENDER

The Tata Power Company Limited invites tender from eligible vendars for

the following package.

1) Service required for Statutory compliance at Trombay Generating
Station for period of 3 years.

Interasted and eligible bidders to submil Tendar Fee and Authorization

Letter before 3" July 2026. For detailed NIT, please visit Tender section on

website hitps:/f'www.tatapower.com. Also, all future corigendum's if any,

b the said lendar will be published on Tendar saction of abowve wabsite

(Tata Power— Business Associates — Tender Documents) only.

PUBLIC SECTOR IS YOURS : HELP IT TO HELP YOU

NLC Indla LImItEd

I Ha.- atra' - Government -r ||1r||.1 I:nl:r:rpll i)

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

Motice is hereby given that pursuant to SEBlI Circular
SEBI/HO/38/13/11(2)2026-MIRSD-POD/I/3T50/2026
dated 30" January, 2026, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requests
that were originally lodged before 1# April, 2019, but were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window is open
till 04™ February, 2027. Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04" February, 2027 with
our Registrar and Share Transfer Agent (RTA), Integrated
Registry Management Services Private Limited.

During this period, securities that are re-lodged for transfer
will be issued only in dematerialized (demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List (CML) along with the requisite
documents and Original Share Cerlificates, while re-lodging
the transfer request with the Registrar and Share Transfer
Agent (RTA). The appropriate procedure will be followed
for such transfer-cum-demat requests. In case of any query
or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einward@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Floor, Kences Towers, No. 1, Ramakrishna
Street, North Usman Road, T-Nagar, Chennai - 600 017.

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S MAN INFRAPROJECTS LIMITED

COMNSTRUCTION SERVICES IN RESPECT OF COMMERCLAL DR
RESIDENTIAL BUILDINGS AND COLOMNISING
{Umder regulation 368{ 1) of the Insalvency and Bankmptey Board of India
{Insalvency Resalutien Process for Corporate Persans) Regulations, 2018)

3L F!EI.EU.!HT Fﬁilﬂ[:lJLll.HE
1. | Mameof the corporate cattor [ Man hfrﬂprnjam Limited
alang with PANS CINS LLP K, | CIMU T O DA M2 BOEPLC 15L5730
2. [ Address of the registered office : 102, Man Howse, 2nd Fioon, Opposin Pawean
| Hane, 5.V ROAD, Wille Parle - West.
Murmdsal - A0005E,
| Thee Carpoeate Dobrtor has no active wibsite.
The m wajar assats of the Corporate Debior
.we Wcabesd /1 M |I:|F.|I
| The Corporate Dettor & into the business of Real
| Estaie and pams properties located In Mumbsed
ﬂe per latest audited linancial Satements (he
productsy sarvicas s0id in |zt revanue frmm aperations s NIL for the financial
finaneial yesar [ yaar 2049-20,
T | Kumber of amplovess) workman f {8 an Insalvensy Commencemeant Date, e
| WETE N0 aMOIVEES OF WOrkImEen.
I|'|1'l:|r|'|'|3t||:l"' can be sought th raugh
omrmamication b the fodlowing ermad ;
E-mall; ipmaninfraprojects@pmad.com

ER L

.. | Datals of place wiwre rmalorty of
f:-ir"._.- AS5ELS e haCated

8. | Instalad capacity of mam
productss senices

& [ -?:;,i:'_irll_nl:,- .;|r-|||.-.'._1.||.1r.=.|,:-:| '||t;||r.

B, | Furlher detgis i|'||:|l..||Jir|g, a1
avmilabée financinl statemants -.wll h 5
schedules) of two yearns, lisis o
(= rHIl’l:- B fiv 1|IF|I:|H* A1 1JF|I.

@, | Efgibility for reseéution applcants | Information can be sought thraugh
nder saction 25¢21(h) of the Code | commamication ta the following smail |

E-mail: ipmaninfraprectaS@mmad com

101 | Last data for recaipt of expression | Bth July, 2026

of intasaat

11 I et of e of provesional st of

prospecive resolutan applicams

12, | Last date for submission of T 18N Juy, 2026

phjectins o provisional st

13, | Date of issue of final list af

srospesive resolutan applicants

14, | Date of msue of migrmation

memoranduim, evablaticn matna
and request for reschution plans 1
| prospectve resolution applicants

15. | Lest date for submission of

s ‘uzllul,l-::-rl |:-a-|r|..
16. | Process amail id to submit
Exgression of Inberest

17 | il'.ir:l:ﬁi-l.;'c.-q:-."'.lllz |:|:||.|5|-:;ra,-|l,e:. cebilor’s

ragistration status as MSYE.]

= Avamable al LIEL:

[13th Judy, 2026

| 215 Juky, 2026

| Z&th July, 2076

| 24th August, 2026
[ Ip.maninfraproects@gmail.com

| The Corporate Debior & nol & MEME

Sd /-

Mano] Kumar Agarwal

Resclution Professionat

Man Infraprojects Limited (Under CIRP)

Regn, Mo, IRBIAPA-OO L P-POOT 14, 201 7- 2018 11222

AFA Moo A8 11 22 202 300827 105155 Vahd vl 30,/ 082027
Pisce: Mumba:

Caate; 2008, 2028

9DEE

piping systems

DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225
Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (‘EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of _EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (“NSDL”) (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (“RTA”) at https://in.mpms.mufg.com/ .
For DEE Development Engineers Limited
Sd/l-
Ranjan Kumar Sarangi
Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana

ACS 25141
“"IMPORTANT"”

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner

¥
DK JAIN

Lol T

waaxT 20 LUMAX INDUSTRIES LIMITED

CIN: L74B990L 1981 PLCO 2804

Registered Office: 2 Floor, Harbans Bhawan-l, Commercial Compliax
Mangal Rava, Naw Dedhi -110048

Corporate Office; F’Int o EI?E- '.J'.'Iﬂ:l!] l.l'lhflr F‘hase'uf Gur-.rgram 122018, Haryana

'ﬂ'ﬁhsllu WA I'|rm_'.1'nrl" inlLs mamdus_hle_a
(FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY)
TRANSFER OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY
SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND {IEPF)

Dear Shareholders,

Motice is hereby given pursuant to the provisions of Section 124 of
the Companies Act, 2013 read with the Investor Education and
Protection Fund Autharity (Accounting, Audit, Transfer and Refund)
Fules, 2016 (‘the IEPF Rules’), as amended from time o ime, every
Company is required to transfer to the Investor Education and
Protection Fund (IEPF), the money in the Unpaid Dividend Account
of the Company which remains unpaid or unclaimed for a period of
T (seven) consecutive years or mare from the date it was transferred
o such account and the Company is required to inform the
Shareholders whose shares are liable to be transferred to the IEPF
three months prior to the due date of transfer of shares and
simultanecusly publish the notice in the newspapers.

Further, pursuant to the provisions of Section 124(6) of the
Companies Act, 2013, read with IEPF Rules, all shares in respect of
which dividend has nol been paid or claimad for seven consecutive
years or more shall also be transferred to IEPF Le. in case any
dividend is paid for any year durning the said period of seven
consecutive years, the shares shall not be transferred to IEPF

In view of above, we wish to inform you that the due date for transfer
into IEPF of the Unpaid/Unclaimed Dividend lyving in the Unpaid
Dividend Account of the Company for the Financial Year 2018-19 is
September 22, 2026. Accordingly, concerned Shareholders are
requested to kindly claim the Unpaid/unclaimed Dividend.

The Company has sent the individual notices through Speed
Post/Registered Post, at the latest available address of the
concerned Shareholders to the concemed Shareholders whose
dividend is lying unpaid/unclaimed for the financial year 2018-19 and
also to the shareholders whose shares are liable to be transferred to
the |IEPF, requesting them to take appropriate action on or before
September 22, 2026,

The Shareholders may further note that the complete list of
shareholders whose dividend(s) are lying unpaid/unclaimed against
their Folio/DP-ID Client 1D, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-19 onwards and also those
whose shares are due for transfer to the IEPF is being uploaded on
the website of the Company at www.lumaxworld.influmaxindustries
under the Investors Section.

In case the Company does nol receive any communication from the
concerned shareholders on or before September 22, 2026, the
Company with a view to adhere with the requirements of the
IEPF Rules, transfer the dividend and their corresponding shares to
the |IEPF, without any further notice, by following the due procedure
as stipulated in the IEPF Rules.

Please note thal once the dividend and their corresponding shares
are credited to the IEPF, no claim shall lie against the Company in
respect of unclaimed dividend amount and shares transferred to
IEPF pursuant to the said |[EPF Rules. It may also please be noted
that all subsequent corporate benefits such as Bonus Shares,
Dividend etc. that may accrue in relation to the above shares will also
be credited to the said |IEPF Demat Account.

The shareholder may note that both, the unclaimed dividend(s) and
the equity share(s) already transferred to IEPF (Including all the
banifits accrued on such shares) can be claimed by submitting an
online application electronically (web form IEPF-5) available on the
website of the Ministry of Corporate Affairs at www.meca.gov.in and
sending physical copy of the same, duly signed, to the attention of
MNodal Officer, Lumax Industries Limited at the Lumax Corporate
Headqguarters (Plot No. 878, Phase V, Udyog Vihar, Sector 19,
Gurugram, Haryana 122018), along with the e-form submission
acknowledgment/challan and reqguisite documents enumerated in
web form |IEPF-5.

In case of any queries on the above matter, Shareholders are
requested to contact the Company’'s Registrar and Transfer Agent,
Mr. Rajeev Kumar, Deputy Manager al KFin Technologies Limited,
Unit: Lumax Industries Limited, Selenium Tower B, Plot No. 31-32,
Serilingampally Mandal, Financial District, Manakramguda,
Hyderabad - 500032 Telangana, India. Tel.; 18003084001, Email 1D:

rajeev. kr@kfintech.com.

For LUMAXINDUSTRIES LIMITED

Raajesh Kumar Gupta
Executive Director and Company Secretary
MMNo.ACSBT09

Place: Gurugram
Date : 19/06/2026

DIAMOND POWER
INFRASTRUCTURE LIMITED

Regd. Office  Vadadala, Phase- ||, 5avli, Vadodara, Gujaral, India - 391520
Email ID | es{@dicabs.com |l Website . www.dicabs.com

Phone : 02667- 251354 /251516 1| CIN: L313006J1992PLC018198
NOTICE OF POSTAL BALLOT

NOTICE s hereby given that pursuant o and in compliance wilh the provisions
of Sections 108, 110 and other applicable provisions, if any, of the Companies
Act, 2013 ['the Act), Kules 20 and 22 of the Companies (Management and
Administration) Rules, 2014 (e "Rules') and Regulation 44 of the Saecurifias and
Exchange Board of India |Listing Obligations and Disclosure Requirements)
Reguiations, 2015 ("SEBI Listng Reguiations’), Secretarial Standard-2 on General
Meetings ('53-2"), read with he guidelines prescribed by the Ministry of Corporale
Affairs ('MCA") for holding general meetings / conducting postal ballot process
through Remole e-voling vide General Circular No, 0372025 dated September 22,
2025 read with other circulars issued by MCA (referred 1o as '"MCA Circulars') and
Circulars issued by Securities and Exchange Board of India ("SEBI Circulars”)
and other applicable laws and regulations, as amandgad from fime to fma (including
any siatulory modification{s) or emendment(s) or re-enaciment thereof for the time
being in forca), to the Membars of Dizmend Power Infrastrocture Limited (hereinafier
raferred to as 'the Company') B transact the following special business as sl out
in the Postal Baliol notice dated June 18, 2026(hereinafier referred o as ‘Postal
Ballot Mofice') by passing a Special Resolubion by remole e-voling process ('remote
g-vofing'| anly

DICABS

tem | Descripion of Resolution Type of
No Resolution

1. | To approve raising funds by way of issuance of Equity | Special
Shares through Cualified Institutions Placement (CIP| Resolution

Instructions for remote e-voting

The Company is providing facility 1o the Members to exercise voling through

elactranic voting sysiem ('remote e-voling’) on the a-vofing platform provided

by KFinTech. The detailed procedura for cashng of vales Wrough remaota
e-yaling has been provided in the Postal Batlot Nolice. The instructions for
remote e-voling forms parl of Postal Ballol Notice,

I'he voting righte shall be reckened on the paid-up eguity shares registered in

the name of e Members-as an thatdaie, Members are raguesied to provide thair

assent or dissent through remote e-voling only. A person who is not a member
as on the cut-off date should treat the Mobice for information purpose anly.

The remole g-vating period shall commence on Salurday, June 20, 2026 (9:00

a.m. 18T} and end on Sunday, July 13, 2026 [5:00 p.m. IST). During this

parod, Members of the Company holding shares aithar in physical form or in

gematerialised form, may cast their vole by remata e-vofing in proportion o

their shares in the paid-up equily share capital of the Company. The remote e-voling

module shall ba disabled on Sunday, July 19, 2026 at {5:00 p.m. IST) and
ramate e-voling shall not be allowed beyand the same,

Onca Mma vobe is cast on fhe resolution(s}, the Member, whaethar parfially or

ptherwiza, will not be allowed to change it subsequently or cast the vole again

The shareholders are requested fo cast their vole for fully paid-up shares of

Re.1/- each (EVEN 9818). The voling rights for fully paid-up equily

shareholders shall be in proporfion fo their shares in he paid-up equily share

capital of the Company as on the Cut-off Date, Members cannof exarcise voles
by proxy on Postal Baliot,

Registration of e-mail 1D

Members who have noi registered their email IDs are reguesied fo do so at the

easiasl Members holding shares in:

- Electronic mode can regisier thelir email 1D by contacting their respechive
Depository Participant(s) ("DP*)

- Physical mode can register their emall D with the KFinTech. Requests can
be emailed fo einward.ris@kBntech.com. All updations to be done through
ISR Forms only,

Mr. Ashish Shah, Praclicing Company Secretary, Proprietor of Mis. Ashish

shah & Associates, Ahmedabad (Membership Mo, ; 5974, COP No.. 4178 and

Pear Review Cerlificate Neo.: S2001GJ041700) have been appoinied as the

acrutinizeris) for conducting the Posfal Baliof anly through remote e-woling

process in‘a fair and transparant manner. The Scrulinizer decision on the
validity of remaote a-voling will be final,

The resolution, if passed by the requisite majority, shall be deemed to have

been passed on Sunday, July 13, 2026 i.e, the last date of remoie e-voling

process. The rasultof ramote s-voling will ba announcad on or Defore Tuesday

July 21, 2026 Thesa results will also be displayed along with the Scrufinizer

Report on the nolice board of the Company al Its Registerad Office and ils

Corporate Office. The results will also be posted on the websile of the

Company at www.dicabs.com ., website of KFinTech at hitps i/

evoling kfintech.com and will also be intimated to Slock Exchanges al

www . nseindia.com and www bseindia com

In-case of any queries, Members may visit Help and FAQs section available at

KFinTach website hiips:/fevoling. kfintech.com: For any grigavances related o

remote e-voling, please contact KFin Tachnologies Limited, Ms. C Shobha Anand,

salenium Building, Tower-8, Plot No, 31 & 32, Financial Distrigt, Nanakramguda,

Senlingampally, Rangareddy, Hyderabad 500 032 Telangana, India or email at

evoting@ kfintech.com  or contact on Toll Free No. 1800 109 4001.

Members are raquestad to carefully read all the notes set out in the Fostal

Ballot Notice and in particular manner of casting vole through remole e-voling

By Grdar of he Board

For, Diamond Power Infrastructure Limited

/-
Jayesh Patel
Company Secretary
ICSI Mem.No : A14898

Place : Ahmedabad
Date : 19-06-2026

whatsoever.

epaper.financialexpres&cnﬂ‘. .
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FINANCIAL EXPRESS

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

This corrigendum is issued to the public atlarge and all prospective resolution applicants in
respect of the Invitation for Expression of Interest (Form G) published on June 14,
2026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016. The following entry shall
be read as forming part of the Form G:

SL. RELEVANT PARTICULARS

17. |Details of the corporate|The Corporate Debtor is registered as a Micro, Small
debtor’s registrationjor Medium Enterprise under the provisions of the

status as MSME. Micro, Small and Medium Enterprises Development

Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain
unchanged and continue to have full force and effect.
S/d-
T Narayana Swamy
Interim Resolution Professional of Vivimed Labs Limited
Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Date: June 20, 2026

Balmer Lawrie Investments Limited

Place: Bengaluru
[A Governmeaent of India Enterprise]

[
i
CIN: L65999WB2001G0OI093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - 700001
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5" February,
2026 to 4" February, 2027 for
transfer and dematerialization
(demat) of physical securities

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5"
February, 2026 to 4" February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/1/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026.

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a. Circular dated 30.01.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/ja
n-
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/fe
h.-

2026/1770374720586.pdf# page=1&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak" from 1* April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('IEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 1% April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company's
website at https://www.blinv.com/

For any query / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.:
(033) 6906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata

Date: 18" June, 2026

For Balmer Lawrie Investments Limited
Sd/-

Abhishek Lahoti

Company Secretary and Compliance
Officer

GVP INFOTECH LIMITED
(CIN: LT4110DL2011PLCZZ1111)
Regd. Office: Offica Mo, T10, Maurang House, Kasturba Gandbd (KG) Road, Connaught PLA,
CE, New Delhi, Indiz — 110 001 Tal: +31-T698828406
Email ID; secretanal@gvpinfotech.com, Website: hitps igvpinfotech com

NOTICE FOR RECORD DATE FOR FIRST AND FINAL CALL ON PARTLY

PAI D-UP RIGHTS EQUITY SHARES OF THE COMPANY
Motice i3 hereby given that the Company has fixed Thursday, 25th June, 2026 a3 the
Record Dale for the purpose of determining the holders of the Parlly paid-up Rights Equity
Shareg of tha Company 1o whom the call notice will be sent for payment of the First and
Final call of Rs. 5.00/- gach {out of which Re. 1.00/- will be adjusied towards face value and
Rs, 4 00/ will be adyusied lowards secunties premium} on the outstanding 2 11,72 007
partly paid-up Equity Shares of the Company having a Face Value of Rs, 2,00/ gach with
Ra. 100/ paid-up (“Rights Equity Shares") which were allotbed on 30th July, 2025, on
Rights Basis pursuant tothe Letier of Offer (*LOF ) dated 151 July, 2025,
For GVP Infotech Limited

Sdi-

Dhaval Jitendrakumar Mistry

Date; 19th June, 2026 Director
Piace: Delki DIN: 03411290

W

TATA

TATA POWER
{Corporate Contracts Department, 5° Floor Station B)

Tata Power, Trombay Thermal Power Station Chembier-Mahul, Mumbal 400074, Maharashtra, Indis.

{Board Lime: 022-67175323. Mobile:| 8435633224) CIN: L28920MH1519PLCO0OSET

The Tata Power Company Limited invites tender from eligible vendars for

the following package.

1) Service required for Statutory compliance at Trombay Generating
Statlon for period of 3 years.

Interested and eligible bidders to submil Tender Fee and Authorization

Letter before 3" July 2026. For detailed NIT, please visit Tender section on

website https: lwww tatapower.com. Also, all future cormigendum's if any,

to the said tender will be published on Tender section of above wabsite

(Tata Power— Business Associates — Tender Documents) only.

NLC India Limite

['Havratna' - Government of India Enterprise)

[t T o RV
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SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

Motice is hereby given that pursuant to SEBl Circular
SEBI/HO/38/13/11(2)2026-MIRSD-POD/I/3T50/2026
dated 30" January, 2026, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requests
that were originally lodged before 1 April, 2019, but were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window is open
till 04™ February, 2027. Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04" February, 2027 with
our Registrar and Share Transfer Agent (RTA), Integrated
Registry Management Services Private Limited.

During this periocd, securities that are re-lodged for transfer
will be issued only in dematerialized (demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List (CML) along with the requisite
documents and Original Share Certificates, while re-lodging
the transfer request with the Registrar and Share Transfer
Agent (RTA). The appropriate procedurs will be followed
for such transfer-cum-demat requests. In case of any query
or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einward@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Floor, Kences Towers, No. 1, Ramakrishna
Street, North Usman Road, T-Nagar, Chennai - 600 017.

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary

PUBLIC SECTOR IS YOURS : HELP IT TO HELP YOU

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S MAN INFRAPROJECTS LIMITED

COMSTRUCTION SERVICES IN RESPECT OF COMMERCIAL OR
RESIDENTIAL BUILDINGS AND COLONISING
{Under repalation 368 1) of the Insalvency and Bankonuptey Board of India
{Insalvency Resolutien Process for Corporate Persans) Regulations, 2018)

3L RELEVANT PARTICULARS
1 | Mameof the corporate Galhtor | Man infraprojects Limibed
ahang with PANS CIN/ LLP Ma, | CINAU T oA O SAH2 008 PLC 164530
2. | Address of the mgistered office | 102, Man House, 2nd Floor, Opposile Pavan
| Hane, 5.\ ROAD, Wille Parle - West.
Murndzal - 400056,
& | URLafwebets | Tho Corpoeatie Dabior i o st wabsiie
4. | Datgils of place whare majority of | The majar assats of the Comporste Deblor
Tixesd assets ane ocated IR BpGaatesd 81 Mumbal
5. | Installad capacity of man | The' Corporate Dettor & into the business of Real
mroductss sarvices Estate ard pwns properties iosated in Mambed
.E. ﬂ‘l-,,l:lrll_l‘uf ._'|r-||,'| .-..1_1.||.1r.=.|,:-:|'. T |t;|ir. .!.h-e::.['n-el lafest al Ililll_'!i].|'|I-|?:l:l;:£ﬁ-5':i|j-7l'.l".'llII'.'I:ll;f. h
productsy sarvicas 508 in lest revanue from aperations s NIL for the financial
financial yesar [ year 2049-530,
T | Mumber of amplovess) workimaen I'As an Insalyensy Commencement Diate, e
. ) ) B | WETE o EI"1|:I|I:I'_-"_E|E-'E ar \'iEI_rkI_'I'-EI'I. )
| Further detass including tast | Infarriation can be sought theaugh
available financinl statamants (wit hii somrunication b the following armad ;
achedulas) of twa years, lisis of E-rmall; ipmaninfraprojecis@pmad com
cridlilne's are Awdilalke 81 URL:
5. | Egibility for resclution applcants | Infarmation can be sought thraugh
wnder saction 25¢21(h) of the Code | commamication ta the following simai |
= Aeatable al LIEL: E-mail: ipmaninfraprojects@grmad com
"10; | Last date for recaipt of expression | Gth July, 2026
of iniesagl
11. [ Caate of Ekue of provesional st of I 13th ey, G
prospectva resolutan applicams
12, | Last date for submission of | 1810 July, 2026
___| ohjections to provisional st
13, | Date of lssue of final list of
prospecive resolutan applicants
14, | Date of msue of miormation
memoranduim, evaluatica mate
and request for reschution plans 16
| prospectva resolution applicarnts
15, | Last date for subsmission af
resalulion pRans
16, | Process amai id to submit
Exgrremsion of Interest
17 | !i:il!.l?'lii.h‘f--\:,f.ﬂll: [“:lijl.ﬁ;:a;u,e: cebilor’s
ragistration status as MSYE.]

| 2158 July, 2026

| Z4th July, 2076

| 2dth August, 2026
[ Ip.maninfraproects@pmail.com

| The Corporate Debior & nol & MEME,

Sd -

Mano] Kamar Agarwal

Resolation Professional

Man Infraprojects Limited (Under CIRP)

Rugn. Mo, IRBIAPA-OO L P-POOT 14, 201 7- 2038 11222

AFA Mo A8 1122203/ 30062 T A0R15E Valid 68l 30,/ 06,2027
Pisce Mumbas

Dt 20082028
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piping systems

DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225
Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (‘EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of _EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (“NSDL”) (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (“RTA”) at https://in.mpms.mufg.com/ .
For DEE Development Engineers Limited
Sd/-
Ranjan Kumar Sarangi
Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana

ACS 25141
“"IMPORTANT"”

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

DK JAIN

Lol

waax 2o LUMAX INDUSTRIES LIMITED

CIN: L74B990L 1981 PLCO 2804

Registered Office: 2 Figar, Harbans Bhawar-l, Commercial Comples
Mangal Raya, Naw Dedhi -110048

Corporate Office; Plot No, 878, Udyag Vikar, Phase ¥V, Gurigram- 122018, Haryana

Waebsite: www imaxwaorks influmaxindustries
(FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY)
TRANSFER OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY
SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND [IEPF)

Dear Shareholders,

Motice is hereby given pursuant to the provisions of Section 124 of
the Companies Act, 2013 read with the Investor Education and
Protection Fund Autharity (Accounting, Audit, Transfer and Refund)
FRules, 2016 (‘the IEPF Rules’), as amended from time o time, every
Company is required to transfer to the Investor Education and
Protection Fund (IEPF), the money in the Unpaid Dividend Account
of the Company which remains unpaid or unclaimed for a period of
T [seven) consecutive years or mare from the date itwas transferred
o such account and the Company is required to inform the
Shareholders whose shares are liable to be transferred to the |IEPF
three months prior to the due date of transfer of shares and
simultaneously publish the notice in the newspapers.

Further, pursuant to the provisions of Section 124(6) of the
Companies Act, 2013, read with IEPF Rules, all shares in respect of
which dividend has nol been paid or claimad for seven consecutive
years or more shall also be transferred to [EPF Le. in case any
dividend is paid for any year duning the said period of seven
consecutive years, the sharas shall not be transferred to IEPF,

In view of above, we wish to inform you that the due date for transfer
into IEPF of the Unpaid/Unclaimed Dividend lyving in the Unpaid
Dividend Account of the Company for the Financial Year 2018-19 is
September 22, 2026. Accordingly, concerned Shareholders are
requested to kindly claim the Unpaid/unclaimed Dividend.

The Company has sent the individual nolices through Speed
Post/Registered Post, at the latest available address of the
concerned Shareholders o the concemed Shareholders whose
dividend is lying unpaid/unclaimed for the financial year 2018-18 and
also to the shareholders whose shares are liable to be transferred to
the |EPF, requesting them to take appropriate action on or before
September 22, 2026,

The Shareholders may further note that the complete list of
shareholders whose dividend(s) are lying unpaid/unclaimed against
their Folio/DP-ID Client 1D, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-19 onwards and also those
whose shares are due for transfer to the IEPF is being uploaded on
the website of the Company at www.lumaxworld.in/lumaxindustries
under the Investors Section.

In case the Company does nol receive any communication from the
concerned shareholders on or before September 22, 2026, the
Company with a view to adhere with the requirements of the
IEPF Rules, transfer the dividend and their corresponding shares to
the IEPF, without any further notice, by following the due procedure
as stipulated in the IEPF Rules.

Please note that once the dividend and their corresponding shares
are credited to the IEPF, no claim shall lie against the Company in
respect of unclaimed dividend amount and shares transferred to
IEPF pursuant to the said |IEPF Rules. It may also please be noted
that all subsequent corporate benefits such as Bonus Shares,
Dividend etc. that may accrue in relation to the above shares will also
be credited to the said IEPF Demat Account.

The shareholder may note that both, the unclaimed dividend(s) and
the equity share(s) already transferred to IEPF (Including all the
banifits accrued on such shares) can be claimed by submitting an
online application electronically (web form IEPF-5) available on the
website of the Ministry of Corporate Affairs at www.meca.gowv.in and
sending physical copy of the same, duly signed, to the attention of
MNedal Officer, Lumax Industries Limited at the Lumax Corporate
Headquarters (Plot No. 878, Phase V., Udyog Vihar, Sector 19,
Gurugram, Haryana 122018), along with the e-form submission
acknowledgment/challan and reguisite documents enumerated in
web form |IEPF-5.

In case of any queries on the above matter, Shareholders are
requested to contact the Company's Reqgistrar and Transfer Agent,
Mr. Rajeev Kumar, Deputy Manager al KFin Technologies Limited,
Unit: Lumax Industries Limited, Selenium Tower B, Plot No. 31-32,
Serilingampally Mandal, Financial District, Manakramguda,
Hyderabad - 500032 Telangana, India. Tel.; 18003084001, Email 1D:
rajeev. kri@kfintech.com.

For LUMAXINDUSTRIES LIMITED

Raajesh Kumar Gupta

Place: Gurugram Executive Director and Company Secretary

Date :19/06/2026 MMNo.ACSB709

DIAMOND POWER
INFRASTRUCTURE LIMITED

Reqd. Office : Vadadala, Phase- || Savli, Vadodara, Gujaral, India - 391520
Email ID : esi@dicabs.com [| Website . www.dicabs.com

Phone : 02667- 251354 | 251516 1| CIN:L31300GJ1992PLC018198
NOTICE OF POSTAL BALLOT

NOTICE s hereby given that pursuant o and in compliance with the provisions
of Sections 108, 110 and other applicable provisions, if any, of the Companies
Act 2013 ['the Act), Rules 20 and 22 of the Companies (Managemant and
Administration) Rules, 2014 (e "Rules’) and Regulation 44 of the 3acuritias and
Exchange Board of India {Listing Obligations and Disclosure Requirements)
Reguiations, 2015 ("SEBI Listng Regulations’), Secretarial Standard-2 on General
Meetings ('55-2"), read with the-guidelines prescribed by the Ministry of Corporale
Affairs ('MCA") for holding general meetings / conducting postal ballot process
through Remole e-vafing vide General Circular No. 03/2025 dated Septamber 22,
2025 read with other circulars issued by MCA (referred 1o as '"MCA Circulars') and
Circulars issued by Securities and Exchange Board of India ("SEBI Circulars”)
and other applicable laws and regulations, as amandgad from fime to Bmea (including
any slatulory modification{s) or amendmentis) or re-enactment thereof for the time
being in forca), to fhe Membars of Diamend Power Infrastructure Limited (hereinafier
raferred to as 'the Company') o Iransact the following special business as s2l out
in the Postal Baliol notice dated June 18, 2026(hereinafier referred o as 'Postal
Ballot Mofice') by passing a Special Resolubion by remole e-voling process (‘remots
g-vofing'| anly

DICABS

tem | Descripion of Resalution Type of

No Resolubion

1. | To approve raising funds by way of issuancs of Equity | Special
ahares through Qualified Insiitutions Flacement (QIP) Resolution

Instructions for remote e-voting

The Company is providing facility 1o the Members to exercise voling through

elactronic voting sysiem {'remote e-voling’) on the a-voling platform provided

by KFinTech. The detailed procedura for cashng of vales Wwrough remaota
g-yaling has been provided in the Postal Baflot Nolice. The instructions for
remaote e-yoling forms parl of Postal Ballol Notice.

The voting rights shall be reckoned on the paid-up eguily shares registerad in

the name of e Members-as an thatdaie, Members are reguesied to provide their

assent or dissent through remote e-voling only, A person who is not a member
as on the cut-off date should treat the Motice for information purpose anly.

The remole g-vating period shall commence on Salurday, June 20, 2026 (9:00

a.m. 18T} and end on Sunday, July 13, 2026 (5:00 p.m. IST). During this

parod, Members of e Company holding shares aither in physical form or in

dematerialised form, may cast their vole by remote e-valing in proportion 1o

their shares in the paid-up squily share capial of the Company. The remote e-voling

module shall b disabled on Sunday, July 19, 2026 at {5:00 p.m. IST) and
ramate e-voling shall not be allowed beyand the same,

Onca Mma vobe is cast on fhe resolution(s), the Member, whaethar pariially or

otherwize, will not be allowed to change It subsequently or cast the voke again

The shareholders are requested 1o cas! their vale for fully paid-up shares of

Re.1/- each (EYEN 9818). The voling rights for fully paid-up equily

ghareholders shall be in proporbion fo feir shares in e paid-up equily share

capetal of the Company as on the Cut-off Date, Members cannof exarcizse voles
by proxy on Poslal Ballot,

Registration of e-mail 1D

Members who have noi registered their email IDs are reguested to do so at the

easiasl Members holding shares in:

- Electromic mode can register thelr email ID by contacting their respechve
Depositery Participant(s) ("DP)

- Physical mode can register their emall [0 with the KFinTech. Requests can
be emailed fo sinward ris@kBntach.com. All updations to be done through
ISR Farms only

Mr Ashish Shah, Praclicing Company Zecretary, Proprietor of Mis. Ashish

Shah & Associates, Ahmedabad (Membership No. ; 5974, COP No.. 4178 and

Pear Review Cerlificate Neo.: S2001GJ041700) have been appointed as the

acrutinizeris) for conducting the Posfal Ballof anly through remote e-woling

process in'a fair and transparent manner. The Scrutinizer decision on the
validity of remate a-vating will be final,

The resolution, If passed by the requisite majority, shall be deemed to have

been passed on Sunday, July 13, 2028 i.e, the last date of remoie e-voling

process. The rasultof ramote a-voting will ba announced on or bafore Tuesday,

July 21, 2026, These results will also be displayed along with the Scrulinizer

Report on the notice board of the Company al Its Registerad Office and its

Corporate Office. The results will also be posted on the websile of the

Company at www.dicabs.com website: of KFinTech al hitps/

evoling kfintech.com and will algo be intimated to &lock Exchanges al

www . nseindia.com and www.bseindia. com.

In case of any queries, Members may visit Help and FAQs section avallable at

KFinTach website hiips:/fevoling. kfintech.com: For any grigvancas relaed o

remote e-voling, please contact KFin Tachnologies Limited, Ms. C Shobha Anand,

salenlum Building, Tower-8, Plot No, 31 & 32, Financial Distrigt, Nanakramguda,

Senlingampally, Rangareddy, Hyderabad 500 032 Telangana, India or email at

evoting@ kfintech.com or contact on Toll Free No. 1800 109 4001.

Members are requestad to carefully read all the notes set out in the Postal

Balfot Notice and in particular manner of casting voke through remote e-voling

By Ordar of lhe Board

For, Diamond Power Infrastructure Limited

A [
Jayesh Patel
Company Secretary
ICSI Mem.No : A14858

Place : Ahmedabad
Date : 19-06-2026

epaper.financialexpresﬁ.mn'. .

New Delhi
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SATURDAY, JUNE 20, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

his corrigendum s issued to the public atlarge and all prospective resolution applicants in
espect of the Invitation for Expression of Interest (Form G) published on June 14,
026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
esolution Process for Corporate Persons) Regulations, 2016. The following entry shall
e read as forming part of the Form G:

RELEVANT PARTICULARS

. |Details of the corporate|The Corporate Debtor is registered as a Micro, Smal
debtor’s registrationjor Medium Enterprise under the provisions of the
status as MSME. Micro, Small and Medium Enterprises Developmen
Act, 2006.

Il other terms and conditions of the Form G published on June 14, 2026, shall remain
nchanged and continue to have full force and effect.

S/d-
T Narayana Swamy

Date: June 20, 2026 Interim Resolutlon Professional of Vivimed Labs L|m|ted

Balmer Lawrie Investments Limited

Place: Bengaluru
[A Government of India Enterprise]

o
i
CIN: L65999WB2001GOI093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - 700001
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5™ February,
2026 to 4" February, 2027 for
transfer and dematerialization
(demat) of physical securities

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5"
February, 2026 to 4" February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/1/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026.

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a, Circular dated 30.01.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/ja
I“I-
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/fe
|:|.-
2026/1770374720586.pdf#page=1&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak" from 1™ April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('IEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 1% April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company's
website at https://www.blinv.com/

For any query / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.:
(033) 6906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata

Date: 18" June, 2026

For Balmer Lawrie Investments Limited
Sd/-

Abhishek Lahoti

Company Secretary and Compliance
Officer

GVP INFOTECH LIMITED

(CIN: LT4110DL2011PLCZ21111)
Regd. Office: Offica Mo, T10, Maurang House, Kasturba Gandbd (KG) Road, Connaught PLA,
CE, New Delhi, India =110 001 Tal: +31-T698828406.
Email ID; secretanali@gepinfotach com, Website: hitpsigwpinfatech com

NOTICE FOR RECORD DATE FOR FIRST AND FINAL CALL ON PARTLY

PAl D-UP RIGHTS EQUITY SHARES OF THE COMPANY

Motica i hereby given that the Company has fixed Thursday, 25th June, 2026 az the
Record Dale for the purpose of determining the holders of the Partly paid-up Rights Equity
Shares of tha Company 1o whom the call notice will be sent for payment of the First and
Final call of Rs. 5.00/- gach {out of which Re. 1.00/- will be adjusied towards face value and
Rs. 4 00/ will be adyusied lowards secunties premium] on the oulstanding 2 11,72 007
parily paid-up Equity Shares of the Company having a Face Value of Rs. 2,00 gach with
Ra. 100/ paid-up (“Rights Equity Shares") which were allotted on 30th July, 2025, on
Rights Basis pursuant tothe Letier of Offer (*LOF ) dated 15t July, 2025,
For GVP Infotech Limited
Sdi-
Dhaval Jitendrakumar Mistry
Director
DIN: 03411290

Date: 19th June, 2026
Piaee: Dalhi

W

TATA

TATA POWER
{Corporate Contracts Departmant, 5° Floor Station B)

Tata Power, Trombay Thermal Power Station Chembier-Mahul, Mumbal 400074, Maharashtra, Indis.

{Board Lire: 022-67175323. Mobibe:| 8435633224) CIN: L28920MH1319PLCO0OSET

NOTICE INVITING TENDER

The Tata Power Company Limited invites tender from eligible vendars for

the following package.

1) Service required for Statutory compliance at Trombay Generating
Station for period of 3 years.

Interasted and eligible bidders to submil Tendar Fee and Authorization

Letter before 3" July 2026. For detailed NIT, please visit Tender section on

website hitps:/f'www.tatapower.com. Also, all future corigendum's if any,

b the said lendar will be published on Tendar saction of abowve wabsite

(Tata Power— Business Associates — Tender Documents) only.

PUBLIC SECTOR IS YOURS : HELP IT TO HELP YOU

NLC Indla LImItEd

I Ha.- atra' - Government -r ||1r||.1 I:nl:r:rpll i)

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

Motice is hereby given that pursuant to SEBlI Circular
SEBI/HO/38/13/11(2)2026-MIRSD-POD/I/3T50/2026
dated 30" January, 2026, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requests
that were originally lodged before 1# April, 2019, but were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window is open
till 04™ February, 2027. Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04" February, 2027 with
our Registrar and Share Transfer Agent (RTA), Integrated
Registry Management Services Private Limited.

During this period, securities that are re-lodged for transfer
will be issued only in dematerialized (demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List (CML) along with the requisite
documents and Original Share Cerlificates, while re-lodging
the transfer request with the Registrar and Share Transfer
Agent (RTA). The appropriate procedure will be followed
for such transfer-cum-demat requests. In case of any query
or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einward@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Floor, Kences Towers, No. 1, Ramakrishna
Street, North Usman Road, T-Nagar, Chennai - 600 017.

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S MAN INFRAPROJECTS LIMITED

COMNSTRUCTION SERVICES IN RESPECT OF COMMERCLAL DR
RESIDENTIAL BUILDINGS AND COLOMNISING
{Umder regulation 368{ 1) of the Insalvency and Bankmptey Board of India
{Insalvency Resalutien Process for Corporate Persans) Regulations, 2018)

3L F!EI.EU.!HT Fﬁilﬂ[:lJLll.HE
1. | Mameof the corporate cattor [ Man hfrﬂprnjam Limited
alang with PANS CINS LLP K, | CIMU T O DA M2 BOEPLC 15L5730
2. [ Address of the registered office : 102, Man Howse, 2nd Fioon, Opposin Pawean
| Hane, 5.V ROAD, Wille Parle - West.
Murmdsal - A0005E,
| Thee Carpoeate Dobrtor has no active wibsite.
The m wajar assats of the Corporate Debior
.we Wcabesd /1 M |I:|F.|I
| The Corporate Dettor & into the business of Real
| Estaie and pams properties located In Mumbsed
ﬂe per latest audited linancial Satements (he
productsy sarvicas s0id in |zt revanue frmm aperations s NIL for the financial
finaneial yesar [ yaar 2049-20,
T | Kumber of amplovess) workman f {8 an Insalvensy Commencemeant Date, e
| WETE N0 aMOIVEES OF WOrkImEen.
I|'|1'l:|r|'|'|3t||:l"' can be sought th raugh
omrmamication b the fodlowing ermad ;
E-mall; ipmaninfraprojects@pmad.com

ER L

.. | Datals of place wiwre rmalorty of
f:-ir"._.- AS5ELS e haCated

8. | Instalad capacity of mam
productss senices

& [ -?:;,i:'_irll_nl:,- .;|r-|||.-.'._1.||.1r.=.|,:-:| '||t;||r.

B, | Furlher detgis i|'||:|l..||Jir|g, a1
avmilabée financinl statemants -.wll h 5
schedules) of two yearns, lisis o
(= rHIl’l:- B fiv 1|IF|I:|H* A1 1JF|I.

@, | Efgibility for reseéution applcants | Information can be sought thraugh
nder saction 25¢21(h) of the Code | commamication ta the following smail |

E-mail: ipmaninfraprectaS@mmad com

101 | Last data for recaipt of expression | Bth July, 2026

of intasaat

11 I et of e of provesional st of

prospecive resolutan applicams

12, | Last date for submission of T 18N Juy, 2026

phjectins o provisional st

13, | Date of issue of final list af

srospesive resolutan applicants

14, | Date of msue of migrmation

memoranduim, evablaticn matna
and request for reschution plans 1
| prospectve resolution applicants

15. | Lest date for submission of

s ‘uzllul,l-::-rl |:-a-|r|..
16. | Process amail id to submit
Exgression of Inberest

17 | il'.ir:l:ﬁi-l.;'c.-q:-."'.lllz |:|:||.|5|-:;ra,-|l,e:. cebilor’s

ragistration status as MSYE.]

= Avamable al LIEL:

[13th Judy, 2026

| 215 Juky, 2026

| Z&th July, 2076

| 24th August, 2026
[ Ip.maninfraproects@gmail.com

| The Corporate Debior & nol & MEME

Sd /-

Mano] Kumar Agarwal

Resclution Professionat

Man Infraprojects Limited (Under CIRP)

Regn, Mo, IRBIAPA-OO L P-POOT 14, 201 7- 2018 11222

AFA Moo A8 11 22 202 300827 105155 Vahd vl 30,/ 082027
Pisce: Mumba:

Caate; 2008, 2028

9DEE

piping systems

DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225
Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (‘EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of _EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (“NSDL”) (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (“RTA”) at https://in.mpms.mufg.com/ .
For DEE Development Engineers Limited
Sd/l-
Ranjan Kumar Sarangi
Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana

ACS 25141
“"IMPORTANT"”

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner

¥
DK JAIN

Lol T

waaxT 20 LUMAX INDUSTRIES LIMITED

CIN: L74B990L 1981 PLCO 2804

Registered Office: 2 Floor, Harbans Bhawan-l, Commercial Compliax
Mangal Rava, Naw Dedhi -110048

Corporate Office; F’Int o EI?E- '.J'.'Iﬂ:l!] l.l'lhflr F‘hase'uf Gur-.rgram 122018, Haryana

'ﬂ'ﬁhsllu WA I'|rm_'.1'nrl" inlLs mamdus_hle_a
(FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY)
TRANSFER OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY
SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND {IEPF)

Dear Shareholders,

Motice is hereby given pursuant to the provisions of Section 124 of
the Companies Act, 2013 read with the Investor Education and
Protection Fund Autharity (Accounting, Audit, Transfer and Refund)
Fules, 2016 (‘the IEPF Rules’), as amended from time o ime, every
Company is required to transfer to the Investor Education and
Protection Fund (IEPF), the money in the Unpaid Dividend Account
of the Company which remains unpaid or unclaimed for a period of
T (seven) consecutive years or mare from the date it was transferred
o such account and the Company is required to inform the
Shareholders whose shares are liable to be transferred to the IEPF
three months prior to the due date of transfer of shares and
simultanecusly publish the notice in the newspapers.

Further, pursuant to the provisions of Section 124(6) of the
Companies Act, 2013, read with IEPF Rules, all shares in respect of
which dividend has nol been paid or claimad for seven consecutive
years or more shall also be transferred to IEPF Le. in case any
dividend is paid for any year durning the said period of seven
consecutive years, the shares shall not be transferred to IEPF

In view of above, we wish to inform you that the due date for transfer
into IEPF of the Unpaid/Unclaimed Dividend lyving in the Unpaid
Dividend Account of the Company for the Financial Year 2018-19 is
September 22, 2026. Accordingly, concerned Shareholders are
requested to kindly claim the Unpaid/unclaimed Dividend.

The Company has sent the individual notices through Speed
Post/Registered Post, at the latest available address of the
concerned Shareholders to the concemed Shareholders whose
dividend is lying unpaid/unclaimed for the financial year 2018-19 and
also to the shareholders whose shares are liable to be transferred to
the |IEPF, requesting them to take appropriate action on or before
September 22, 2026,

The Shareholders may further note that the complete list of
shareholders whose dividend(s) are lying unpaid/unclaimed against
their Folio/DP-ID Client 1D, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-19 onwards and also those
whose shares are due for transfer to the IEPF is being uploaded on
the website of the Company at www.lumaxworld.influmaxindustries
under the Investors Section.

In case the Company does nol receive any communication from the
concerned shareholders on or before September 22, 2026, the
Company with a view to adhere with the requirements of the
IEPF Rules, transfer the dividend and their corresponding shares to
the |IEPF, without any further notice, by following the due procedure
as stipulated in the IEPF Rules.

Please note thal once the dividend and their corresponding shares
are credited to the IEPF, no claim shall lie against the Company in
respect of unclaimed dividend amount and shares transferred to
IEPF pursuant to the said |[EPF Rules. It may also please be noted
that all subsequent corporate benefits such as Bonus Shares,
Dividend etc. that may accrue in relation to the above shares will also
be credited to the said |IEPF Demat Account.

The shareholder may note that both, the unclaimed dividend(s) and
the equity share(s) already transferred to IEPF (Including all the
banifits accrued on such shares) can be claimed by submitting an
online application electronically (web form IEPF-5) available on the
website of the Ministry of Corporate Affairs at www.meca.gov.in and
sending physical copy of the same, duly signed, to the attention of
MNodal Officer, Lumax Industries Limited at the Lumax Corporate
Headqguarters (Plot No. 878, Phase V, Udyog Vihar, Sector 19,
Gurugram, Haryana 122018), along with the e-form submission
acknowledgment/challan and reqguisite documents enumerated in
web form |IEPF-5.

In case of any queries on the above matter, Shareholders are
requested to contact the Company’'s Registrar and Transfer Agent,
Mr. Rajeev Kumar, Deputy Manager al KFin Technologies Limited,
Unit: Lumax Industries Limited, Selenium Tower B, Plot No. 31-32,
Serilingampally Mandal, Financial District, Manakramguda,
Hyderabad - 500032 Telangana, India. Tel.; 18003084001, Email 1D:

rajeev. kr@kfintech.com.

For LUMAXINDUSTRIES LIMITED

Raajesh Kumar Gupta
Executive Director and Company Secretary
MMNo.ACSBT09

Place: Gurugram
Date : 19/06/2026

DIAMOND POWER
INFRASTRUCTURE LIMITED

Regd. Office  Vadadala, Phase- ||, 5avli, Vadodara, Gujaral, India - 391520
Email ID | es{@dicabs.com |l Website . www.dicabs.com

Phone : 02667- 251354 /251516 1| CIN: L313006J1992PLC018198
NOTICE OF POSTAL BALLOT

NOTICE s hereby given that pursuant o and in compliance wilh the provisions
of Sections 108, 110 and other applicable provisions, if any, of the Companies
Act, 2013 ['the Act), Kules 20 and 22 of the Companies (Management and
Administration) Rules, 2014 (e "Rules') and Regulation 44 of the Saecurifias and
Exchange Board of India |Listing Obligations and Disclosure Requirements)
Reguiations, 2015 ("SEBI Listng Reguiations’), Secretarial Standard-2 on General
Meetings ('53-2"), read with he guidelines prescribed by the Ministry of Corporale
Affairs ('MCA") for holding general meetings / conducting postal ballot process
through Remole e-voling vide General Circular No, 0372025 dated September 22,
2025 read with other circulars issued by MCA (referred 1o as '"MCA Circulars') and
Circulars issued by Securities and Exchange Board of India ("SEBI Circulars”)
and other applicable laws and regulations, as amandgad from fime to fma (including
any siatulory modification{s) or emendment(s) or re-enaciment thereof for the time
being in forca), to the Membars of Dizmend Power Infrastrocture Limited (hereinafier
raferred to as 'the Company') B transact the following special business as sl out
in the Postal Baliol notice dated June 18, 2026(hereinafier referred o as ‘Postal
Ballot Mofice') by passing a Special Resolubion by remole e-voling process ('remote
g-vofing'| anly

DICABS

tem | Descripion of Resolution Type of
No Resolution

1. | To approve raising funds by way of issuance of Equity | Special
Shares through Cualified Institutions Placement (CIP| Resolution

Instructions for remote e-voting

The Company is providing facility 1o the Members to exercise voling through

elactranic voting sysiem ('remote e-voling’) on the a-vofing platform provided

by KFinTech. The detailed procedura for cashng of vales Wrough remaota
e-yaling has been provided in the Postal Batlot Nolice. The instructions for
remote e-voling forms parl of Postal Ballol Notice,

I'he voting righte shall be reckened on the paid-up eguity shares registered in

the name of e Members-as an thatdaie, Members are raguesied to provide thair

assent or dissent through remote e-voling only. A person who is not a member
as on the cut-off date should treat the Mobice for information purpose anly.

The remole g-vating period shall commence on Salurday, June 20, 2026 (9:00

a.m. 18T} and end on Sunday, July 13, 2026 [5:00 p.m. IST). During this

parod, Members of the Company holding shares aithar in physical form or in

gematerialised form, may cast their vole by remata e-vofing in proportion o

their shares in the paid-up equily share capital of the Company. The remote e-voling

module shall ba disabled on Sunday, July 19, 2026 at {5:00 p.m. IST) and
ramate e-voling shall not be allowed beyand the same,

Onca Mma vobe is cast on fhe resolution(s}, the Member, whaethar parfially or

ptherwiza, will not be allowed to change it subsequently or cast the vole again

The shareholders are requested fo cast their vole for fully paid-up shares of

Re.1/- each (EVEN 9818). The voling rights for fully paid-up equily

shareholders shall be in proporfion fo their shares in he paid-up equily share

capital of the Company as on the Cut-off Date, Members cannof exarcise voles
by proxy on Postal Baliot,

Registration of e-mail 1D

Members who have noi registered their email IDs are reguesied fo do so at the

easiasl Members holding shares in:

- Electronic mode can regisier thelir email 1D by contacting their respechive
Depository Participant(s) ("DP*)

- Physical mode can register their emall D with the KFinTech. Requests can
be emailed fo einward.ris@kBntech.com. All updations to be done through
ISR Forms only,

Mr. Ashish Shah, Praclicing Company Secretary, Proprietor of Mis. Ashish

shah & Associates, Ahmedabad (Membership Mo, ; 5974, COP No.. 4178 and

Pear Review Cerlificate Neo.: S2001GJ041700) have been appoinied as the

acrutinizeris) for conducting the Posfal Baliof anly through remote e-woling

process in‘a fair and transparant manner. The Scrulinizer decision on the
validity of remaote a-voling will be final,

The resolution, if passed by the requisite majority, shall be deemed to have

been passed on Sunday, July 13, 2026 i.e, the last date of remoie e-voling

process. The rasultof ramote s-voling will ba announcad on or Defore Tuesday

July 21, 2026 Thesa results will also be displayed along with the Scrufinizer

Report on the nolice board of the Company al Its Registerad Office and ils

Corporate Office. The results will also be posted on the websile of the

Company at www.dicabs.com ., website of KFinTech at hitps i/

evoling kfintech.com and will also be intimated to Slock Exchanges al

www . nseindia.com and www bseindia com

In-case of any queries, Members may visit Help and FAQs section available at

KFinTach website hiips:/fevoling. kfintech.com: For any grigavances related o

remote e-voling, please contact KFin Tachnologies Limited, Ms. C Shobha Anand,

salenium Building, Tower-8, Plot No, 31 & 32, Financial Distrigt, Nanakramguda,

Senlingampally, Rangareddy, Hyderabad 500 032 Telangana, India or email at

evoting@ kfintech.com  or contact on Toll Free No. 1800 109 4001.

Members are raquestad to carefully read all the notes set out in the Fostal

Ballot Notice and in particular manner of casting vole through remole e-voling

By Grdar of he Board

For, Diamond Power Infrastructure Limited

/-
Jayesh Patel
Company Secretary
ICSI Mem.No : A14898

Place : Ahmedabad
Date : 19-06-2026

whatsoever.

epaper.financialexpres&cnﬂ‘. .
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FINANCIAL EXPRESS

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

This corrigendum is issued to the public atlarge and all prospective resolution applicants in
respect of the Invitation for Expression of Interest (Form G) published on June 14,
2026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016. The following entry shall
be read as forming part of the Form G:

SL. RELEVANT PARTICULARS

17. |Details of the corporate|The Corporate Debtor is registered as a Micro, Small
debtor’s registrationjor Medium Enterprise under the provisions of the
status as MSME. Micro, Small and Medium Enterprises Development
Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain
unchanged and continue to have full force and effect.

S/d-
T Narayana Swamy
Date: June 20, 2026 Interim Resolution Professional of Vivimed Labs Limited

Place: Bengaluru Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427
[A Government of India Enterprise]

o
i
CIN: L65999WB2001GOI093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - 700001
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5™ February,
2026 to 4" February, 2027 for
transfer and dematerialization
(demat) of physical securities

Balmer Lawrie Investments Limited

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5"
February, 2026 to 4" February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/1/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026.

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a, Circular dated 30.01.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/ja
I“I-
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/fe
|:|.-
2026/1770374720586.pdf#page=1&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak" from 1™ April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('IEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 1% April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company's
website at https://www.blinv.com/

For any query / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.:
(033) 6906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata

Date: 18" June, 2026

For Balmer Lawrie Investments Limited
Sd/-

Abhishek Lahoti

Company Secretary and Compliance
Officer

GVP INFOTECH LIMITED

(CIN: LT4110DL2011PLCZ21111)
Regd. Office: Offica Mo, T10, Maurang House, Kasturba Gandbd (KG) Road, Connaught PLA,
CE, New Delhi, India =110 001 Tal: +31-T698828406.
Email ID; secretanali@gepinfotach com, Website: hitpsigwpinfatech com

NOTICE FOR RECORD DATE FOR FIRST AND FINAL CALL ON PARTLY

PAl D-UP RIGHTS EQUITY SHARES OF THE COMPANY

Motica i hereby given that the Company has fixed Thursday, 25th June, 2026 az the
Record Dale for the purpose of determining the holders of the Partly paid-up Rights Equity
Shares of tha Company 1o whom the call notice will be sent for payment of the First and
Final call of Rs. 5.00/- gach {out of which Re. 1.00/- will be adjusied towards face value and
Rs. 4 00/ will be adyusied lowards secunties premium] on the oulstanding 2 11,72 007
parily paid-up Equity Shares of the Company having a Face Value of Rs. 2,00 gach with
Ra. 100/ paid-up (“Rights Equity Shares") which were allotted on 30th July, 2025, on
Rights Basis pursuant tothe Letier of Offer (*LOF ) dated 15t July, 2025,
For GVP Infotech Limited
Sdi-
Dhaval Jitendrakumar Mistry
Director
DIN: 03411290

Date: 19th June, 2026
Piaee: Dalhi

W

TATA

TATA POWER

{Corporate Contracts Departmant, 5° Floor Station B)
Tata Power, Trombay Thermal Power Station Chembier-Mahul, Mumbal 400074, Maharashtra, Indis.
{Board Line: 922-67175323, Mobibe:{ 8435633224 CIN: L23320MH113PLCO00SET

NOTICE INVITING TENDER

The Tata Power Company Limited invites tender from eligible vendars for

the following package.

1) Service required for Statutory compliance at Trombay Generating
Station for period of 3 years.

Interasted and eligible bidders to submil Tendar Fee and Authorization

Letter before 3" July 2026. For detailed NIT, please visit Tender section on

website hitps:/f'www.tatapower.com. Also, all future corigendum's if any,

b the said lendar will be published on Tendar saction of abowve wabsite

(Tata Power— Business Associates — Tender Documents) only.

NLC India Limited

['Havratna' - Government of India Enterprise)

i riai| N i
Foad, Hipsak

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

Motice is hereby given that pursuant to SEBlI Circular
SEBI/HO/38/13/11(2)2026-MIRSD-POD/I/3T50/2026
dated 30" January, 2026, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requests
that were originally lodged before 1# April, 2019, but were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window is open
till 04™ February, 2027. Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04" February, 2027 with
our Registrar and Share Transfer Agent (RTA), Integrated
Registry Management Services Private Limited.

During this period, securities that are re-lodged for transfer
will be issued only in dematerialized (demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List (CML) along with the requisite
documents and Original Share Cerlificates, while re-lodging
the transfer request with the Registrar and Share Transfer
Agent (RTA). The appropriate procedure will be followed
for such transfer-cum-demat requests. In case of any query
or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einward@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Floor, Kences Towers, No. 1, Ramakrishna
Street, North Usman Road, T-Nagar, Chennai - 600 017.

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary

PUBLIC SECTOR IS YOURS : HELP IT TO HELP YOU

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S MAN INFRAPROJECTS LIMITED

COMNSTRUCTION SERVICES IN RESPECT OF COMMERCLAL DR
RESIDENTIAL BUILDINGS AND COLOMNISING
{Umder regulation 368{ 1) of the Insalvency and Bankmptey Board of India
{Insalvency Resalutien Process for Corporate Persans) Regulations, 2018)

3L RELEVANT PARTICLLARS
1. | Mameof the corporate debtor | Man Infraprojects Linbted
alang with PANS CIN/ LLP Ka, | CIMU T oA MHZ 00EPLC 154530
2. [ Address of the registered office [ 102, Man Howse, 2nd Floor, Opposie Pasan
| Hane, 5.V ROAD, Wille Parle - West.
Murmdal - 400058,
| The Corpoeates Debitor has no active website
The IF!jl:Ir assats of the Corporste Detlor
e Bpcatesd 81 Mumbal
| The Corporate Datitor s into the business of Real
| Estate ard oens I:ll'l:lFlEl'[lEE- lpzated in Manmbed
-: Az preer latest audited linancial Statements (he
productsy sarvicas s0id in |zt revanue frmm aperations s NIL for the financial
finaneial yesar [ yaar 2049-20,
T | Kumber of amplovess) workman f iz an Insalvengy Commencement Date, thens
| . | WETE NO amdovaes ar \'il:ll'kI.'I'-EI'I. )
.| Further detass including st | Infarrnation can be sought thaaugh
availabio financinl statamants (wit hi somriurication o the fallowing armad ;
achedules) of o YEars, lists of E-mall: ip manmlraur-::-:e:n:ﬁ%mns LHEH ]
crelitons are awdilalae a URL:
@, | Efgibility for reseéution applcants | Information can be sought thraugh
nder saction 25¢21(h) of the Code | commamication ta the following smail |
E-mail: ipmaninfraprectaS@mmad com
10. | Last date for recaipt of expression | Gth July, 2026
of inteneal
11. [ Dt of Ehue of provesional st of I 13th Juldy, F02E
prospectve resolutan applicams
12, | Last date for submission of T 18N Juy, 2026
ohjettins bo provesional st
15, | Date of issue of final list of
srospesive resolutan applicants
14, | Date of msue of miormation
memoranduir, evaluatica matn
and request for reschution plans 1
| prospectve resolution applicants
15, | Last date for subsmission of
resalulion pRans
16, | Process omail id to submit
Exgrremsion of Interest
17 | il'.ir:l:ﬁi-l.;'c.-q:-."'.lllz |:|:||.|5|-:;ra,-|l,e:. cebilor’s
ragistration status as MSYE.]

ERNL T —

.. | Datals of place wiwre rmalorty of
Tinesd sl e Socabed

5, | Instated capatity of main
productss sarvices

& [ -?:;,i:'_irll_nl:,- .;|r-|||.-.'._1.||.1r.=.|,:-:| '||t;||r.

= Avamable al LIEL:

| 215 Juky, 2026

| Z&th July, 2076

| 24th August, 2026
[ Ip.maninfraproects@gmail.com

| The Corporate Debior & nol & MEME

Sd /-

Mano] Kumar Agarwal

Resclution Professionat

Man Infraprojects Limited (Under CIRP)

Regn, Mo, IRBIAPA-OO L P-POOT 14, 201 7- 2018 11222

AFA Moo A8 11 22 202 300827 105155 Vahd vl 30,/ 082027
Pisce: Mumba:

Caate; 2008, 2028

9DEE

piping systems

DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225
Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (‘EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of _EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (“NSDL”) (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (“RTA”) at https://in.mpms.mufg.com/ .
For DEE Development Engineers Limited
Sd/l-
Ranjan Kumar Sarangi
Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana

ACS 25141
“"IMPORTANT"”

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner

¥
DK JAIN

Lol T

waaxT 20 LUMAX INDUSTRIES LIMITED

CIN: L74B990L 1981 PLCO 2804

Registered Office: 2 Floor, Harbans Bhawan-l, Commercial Compliax
Mangal Rava, Naw Dedhi -110048

Corporate Office; Plot No, 878, Udyag Vikar, Phase ¥V, Gurgram- 122018, Harvana

Website: waw. lumasworkd inflmaxndusiries
(FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY)
TRANSFER OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY
SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND {IEPF)

Dear Shareholders,

Motice is hereby given pursuant to the provisions of Section 124 of
the Companies Act, 2013 read with the Investor Education and
Protection Fund Autharity (Accounting, Audit, Transfer and Refund)
Fules, 2016 (‘the IEPF Rules’), as amended from time o ime, every
Company is required to transfer to the Investor Education and
Protection Fund (IEPF), the money in the Unpaid Dividend Account
of the Company which remains unpaid or unclaimed for a period of
T (seven) consecutive years or mare from the date it was transferred
o such account and the Company is required to inform the
Shareholders whose shares are liable to be transferred to the IEPF
three months prior to the due date of transfer of shares and
simultanecusly publish the notice in the newspapers.

Further, pursuant to the provisions of Section 124(6) of the
Companies Act, 2013, read with IEPF Rules, all shares in respect of
which dividend has nol been paid or claimad for seven consecutive
years or more shall also be transferred to IEPF Le. in case any
dividend is paid for any year durning the said period of seven
consecutive years, the shares shall not be transferred to IEPF

In view of above, we wish to inform you that the due date for transfer
into IEPF of the Unpaid/Unclaimed Dividend lyving in the Unpaid
Dividend Account of the Company for the Financial Year 2018-19 is
September 22, 2026. Accordingly, concerned Shareholders are
requested to kindly claim the Unpaid/unclaimed Dividend.

The Company has sent the individual notices through Speed
Post/Registered Post, at the latest available address of the
concerned Shareholders to the concemed Shareholders whose
dividend is lying unpaid/unclaimed for the financial year 2018-19 and
also to the shareholders whose shares are liable to be transferred to
the |IEPF, requesting them to take appropriate action on or before
September 22, 2026,

The Shareholders may further note that the complete list of
shareholders whose dividend(s) are lying unpaid/unclaimed against
their Folio/DP-ID Client 1D, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-19 onwards and also those
whose shares are due for transfer to the IEPF is being uploaded on
the website of the Company at www.lumaxworld.influmaxindustries
under the Investors Section.

In case the Company does nol receive any communication from the
concerned shareholders on or before September 22, 2026, the
Company with a view to adhere with the requirements of the
IEPF Rules, transfer the dividend and their corresponding shares to
the |IEPF, without any further notice, by following the due procedure
as stipulated in the IEPF Rules.

Please note thal once the dividend and their corresponding shares
are credited to the IEPF, no claim shall lie against the Company in
respect of unclaimed dividend amount and shares transferred to
IEPF pursuant to the said |[EPF Rules. It may also please be noted
that all subsequent corporate benefits such as Bonus Shares,
Dividend etc. that may accrue in relation to the above shares will also
be credited to the said |IEPF Demat Account.

The shareholder may note that both, the unclaimed dividend(s) and
the equity share(s) already transferred to IEPF (Including all the
banifits accrued on such shares) can be claimed by submitting an
online application electronically (web form IEPF-5) available on the
website of the Ministry of Corporate Affairs at www.meca.gov.in and
sending physical copy of the same, duly signed, to the attention of
MNodal Officer, Lumax Industries Limited at the Lumax Corporate
Headqguarters (Plot No. 878, Phase V, Udyog Vihar, Sector 19,
Gurugram, Haryana 122018), along with the e-form submission
acknowledgment/challan and reqguisite documents enumerated in
web form |IEPF-5.

In case of any queries on the above matter, Shareholders are
requested to contact the Company’'s Registrar and Transfer Agent,
Mr. Rajeev Kumar, Deputy Manager al KFin Technologies Limited,
Unit: Lumax Industries Limited, Selenium Tower B, Plot No. 31-32,
Serilingampally Mandal, Financial District, Manakramguda,
Hyderabad - 500032 Telangana, India. Tel.; 18003084001, Email 1D:

rajeev. kr@kfintech.com.

For LUMAXINDUSTRIES LIMITED

Raajesh Kumar Gupta
Executive Director and Company Secretary
MMNo.ACSBT09

Place: Gurugram
Date : 19/06/2026

DIAMOND POWER
INFRASTRUCTURE LIMITED

Regd. Office  Vadadala, Phase- ||, 5avli, Vadodara, Gujaral, India - 391520
Email ID | es{@dicabs.com |l Website . www.dicabs.com

Phone : 02667- 251354 /251516 1| CIN: L313006J1992PLC018198
NOTICE OF POSTAL BALLOT

NOTICE s hereby given that pursuant o and in compliance wilh the provisions
of Sections 108, 110 and other applicable provisions, if any, of the Companies
Act, 2013 ['the Act), Kules 20 and 22 of the Companies (Management and
Administration) Rules, 2014 (e "Rules') and Regulation 44 of the Securities and
Exchange Board of India {Listing Obligations and Disclosure Requirements)
Reguiations, 2015 ("SEBI Listng Reguiations’), Secretarial Standard-2 on General
Meetings ('53-2"), read with he guidelines prescribed by the Ministry of Corporale
Affairs ('MCA") for holding general meetings / conducting postal ballot process
through Remole e-voling vide General Circular No, 0372025 dated September 22,
2025 read with other circulars issued by MCA (referred 1o as '"MCA Circulars') and
Circulars issued by Securities and Exchange Board of India ("SEBI Circulars”)
and other applicable laws and regulations, as amandgad from fime to fma (including
any siatulory modification{s) or emendment(s) or re-enaciment thereof for the time
being in forca), to the Membars of Dizmend Power Infrastrocture Limited (hereinafier
raferred to as 'the Company') B transact the following special business as sl out
in the Postal Baliol notice dated June 18, 2026(hereinafier referred o as ‘Postal
Ballot Mofice') by passing a Special Resolubion by remole e-voling process ('remote
g-vofing'| anly

DICABS

tem | Descripion of Resolution Type of
No Resolution

1. | To approve raising funds by way of issuance of Equity | Special
Shares through Cualified Institutions Placement (CIP| Resolution

Instructions for remote e-voting

The Company is providing facility 1o the Members to exercise voling through

elactranic voting sysiem ('remote e-voling’) on the a-vofing platform provided

by KFinTech. The detailed procedura for cashng of vales Wrough remaota
e-yaling has been provided in the Postal Batlot Nolice. The instructions for
remote e-voling forms parl of Postal Ballol Notice,

I'he voting righte shall be reckened on the paid-up eguity shares registered in

the name of e Members-as an thatdaie, Members are raguesied to provide thair

assent or dissent through remote e-voling only. A person who is not a member
as on the cut-off date should treat the Mobice for information purpose anly.

The remole g-vating period shall commence on Salurday, June 20, 2026 (9:00

a.m. 18T} and end on Sunday, July 13, 2026 [5:00 p.m. IST). During this

parod, Members of the Company holding shares aithar in physical form or in

gematerialised form, may cast their vole by remata e-vofing in proportion o

their shares in the paid-up equily share capital of the Company. The remote e-voling

module shall ba disabled on Sunday, July 19, 2026 at {5:00 p.m. IST) and
ramate e-voling shall not be allowed beyand the same,

Onca Mma vobe is cast on fhe resolution(s}, the Member, whaethar parfially or

ptherwiza, will not be allowed to change it subsequently or cast the vole again

The shareholders are requested fo cast their vole for fully paid-up shares of

Re.1/- each (EVEN 9818). The voling rights for fully paid-up equily

shareholders shall be in proporfion fo their shares in he paid-up equily share

capital of the Company as on the Cut-off Date, Members cannof exarcise voles
by proxy on Postal Baliot,

Registration of e-mail 1D

Members who have noi registered their email IDs are reguesied fo do so at the

easiasl Members holding shares in:

- Electronic mode can regisier thelir email 1D by contacting their respechive
Depository Participant(s) ("DP*)

- Physical mode can register their emall D with the KFinTech. Requests can
be emailed fo einward.ris@kBntech.com. All updations to be done through
ISR Forms only,

Mr. Ashish Shah, Praclicing Company Secretary, Proprietor of Mis. Ashish

shah & Associates, Ahmedabad (Membership Mo, ; 5974, COP No.. 4178 and

Pear Review Cerlificate Neo.: S2001GJ041700) have been appoinied as the

acrutinizeris) for conducting the Posfal Baliof anly through remote e-woling

process in‘a fair and transparant manner. The Scrulinizer decision on the
validity of remaote a-voling will be final,

The resolution, if passed by the requisite majority, shall be deemed to have

been passed on Sunday, July 13, 2026 i.e, the last date of remoie e-voling

process. The rasultof ramote s-voling will ba announcad on or Defore Tuesday

July 21, 2026 Thesa results will also be displayed along with the Scrufinizer

Report on the nolice board of the Company al Its Registerad Office and ils

Corporate Office. The results will also be posted on the websile of the

Company at www.dicabs.com ., website of KFinTech at hitps i/

evoling kfintech.com and will also be intimated to Slock Exchanges al

www . nseindia.com and www bseindia com

In-case of any queries, Members may visit Help and FAQs section available at

KFinTach website hiips:/fevoling. kfintech.com: For any grigavances related o

remote e-voling, please contact KFin Tachnologies Limited, Ms. C Shobha Anand,

salenium Building, Tower-8, Plot No, 31 & 32, Financial Distrigt, Nanakramguda,

Senlingampally, Rangareddy, Hyderabad 500 032 Telangana, India or email at

evoting@ kfintech.com  or contact on Toll Free No. 1800 109 4001.

Members are raquestad to carefully read all the notes set out in the Fostal

Ballot Notice and in particular manner of casting vole through remole e-voling

By Grdar of he Board

For, Diamond Power Infrastructure Limited

/-
Jayesh Patel
Company Secretary
ICSI Mem.No : A14898

Place : Ahmedabad
Date : 19-06-2026

whatsoever.

epaper.financialexpres&cnﬂ‘. .
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FINANCIAL EXPRESS

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

his corrigendum is issued to the public atlarge and all prospective resolution applicantsin
espect of the Invitation for Expression of Interest (Form G) published on June 14,
2026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency

esolution Process for Corporate Persons) Regulations, 2016. The following entry shall
e read as forming part of the Form G:

RELEVANT PARTICULARS

. |Details of the corporate|The Corporate Debtor is registered as a Micro, Small
debtor’s registrationjor Medium Enterprise under the provisions of the
status as MSME. Micro, Small and Medium Enterprises Development
Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain
nchanged and continue to have full force and effect.
S/d-
T Narayana Swamy
Interim Resolution Professional of Vivimed Labs Limited
Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Date: June 20, 2026
Place: Bengaluru

[A Governmeant of India Enterprise]

CIN: L65999WB2001GOI1093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - ?nuum
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5" February,
2026 to 4" February, 2027 for
transfer and dematerialization
(demat) of physical securities

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5"
February, 2026 to 4" February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/1/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026.

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a. Circular dated 30.01.2026-
https://www.sebi.qgov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/ja
n-..-
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https:/
Jwww.sebi.gov.in/sebi_data/attachdocs/fe
b-
2026/1770374720586.pdf#page=1&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak" from 1* April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('IEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 17 April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company’s
website at https://www.blinv.com/

For any query / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.:
(033) 6906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata

Date: 18" June, 2026

For Balmer Lawrie Investments Limited
Sd/-

Abhishek Lahoti

Company Secretary and Compliance
Officer

| Balmer Lawrie Investments Limited

GVP INFOTECH LIMITED
(CIN: LT41100L20411PLC221111)
Regd, Office: Office Mo, 710, Naurang House, Kasturba Gandhi (KG) Road, Connaughi PLA,
GE, New Dalhi, Inda — 110 001 Tal: +51-TE48828408,

Email ID: secrefarisi@gvpinfolech.com, Website: hiips:igvpinfolech,com
NOTICE FOR RECORD DATE FOR FIRST AMD FINAL CALL ON PARTLY
PAl D-UP RIGHTS EQUITY SHARES OF THE COMPANY
Motice w5 heraty given that the Company has fixed Thursday, 25th June, 2026 as the
Racord Data for the purpose of determining the holdars of the Partly paid-up Rights Equity
Shares of the Company to whom the calf nofice will be senf for payment of the First and
Final call of Rs. 5.00/-each (outof which Re. 1.00:- will be adjusted towards face valus and
Rs. & 00 will be adjusted lowards securities pramium) on (he outstanding 2,11,72.007
parily paid-up Equity Shares of the Company having a Face Value of Re. 2.00/- each with
Fe. 1.00f paid-up (“Rights Equity Shares") which were allotied on 30th July, 2025, on

Rights Basis pursuanito the Lettercf Offer "LOF ydated 1st Jusy, 2025
For GVP Infotech Limited
Sd_ll.
Dhaval Jitendrakumar Mistry
Direcior
DiN: 03411290

Diate: 19th Juna, 2026
Ptaca: Dalhi

W

TATA

TATA POWER
|Corporate Contracts Departmand, 5 Floor Station B)
Tata Powes, Trombay Thermal Power Station Chembur-Mabul, Mumbai 400074, Makarashtra, Imdia,
[Board Ling: 022-67T175323, Mobife;{ B435633224) CIN: L2B0Z0OMHTB1SPLCODGSET

The Tata Power Company Limited imvites tender from eligible vendors for

the foliowing package.

1) Service required for Statutory compliance at Trombay Generating
Station for period of 3 years.

Interestad and eligible bidders to submit Tender Fee and Authorization

Letter before 3™ July 2026. For detailed NIT, please visit Tender section on

website hitps(fwww latapower.com. Also, all future comigendum's if any,

1o the said tender will b2 published on Tender section of abowve websile

{Tata Power — Business Associates — Tender Documents)only.

NLC India lelted

"u.lr:lll: Gowvernment of India Ente r|:r|.-"I

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

Notice is hereby given that pursuanmt to SEBI Circular
SEBIVHO/38/M3/11(2)2026-MIRSD-FPOD//3750/2026
dated 30" January, 2026, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requests
that were originally lodged before 1% April, 2019, but were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window is open
il 04" February, 2027. Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04" February, 2027 with
our Registrar and Share Transfer Agent (RTA), Integrated
Registry Management Services Private Limited.

During this period, securities that are re-lodged for transfer
will be issued only in dematerialized (demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List (CML) along with the requisite
documents and Original Share Certificates, while re-lodging
the transfer request with the Registrar and Share Transfer
Agent (RTA). The appropriate procedure will be followed
for such transfer-cum-demat requests. In case of any guery
or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einward@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Floor, Kences Towers, No. 1, Ramakrishna
Street, North Usman Road, T-Nagar, Chennai - 600 017,

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/5S MAN INFRAPROJECTS LIMITED

CONSTRUCTION SERVICES N RESPECT OF COMMERCIAL OR
RESIDENTIAL BUILDINGS AND COLONISING
{Under regulation 364] 1) of the Insolvemcy and Bankreptcy Beard of India
{Insolvency Resalution Process far Corporate Persons) Regulations, 2016)

EL_ | RELEVANT FAH“.I'I(:I.FI.AHE

1. | Mame of the comparate debtor | Man infraprojects Limitad
| atong wath PANS CINS LLP Mo
2. | Address of the registered office

| EIM: J"'l:lpﬁﬁ I'|.1H?I:I"IE-F'I_E1_I'}4':|":IG
[ 102, Man Hausa, 2nd Ficar, Opposite Pawan
Harns, S8 BOAD Vil Pare - Wast,
| Murmbai - 400058,
3 | URL of website | The Corporate Debior has na aclive wabsite.
"4, | Detalls of place whare majarity of Th-:I Mratar A55E1E o the Carporate Detdar
lied Aasets are located 1are located Gt Murnibal
"B. | Instaited capacity of main [ The Corporate Debior i indo (he business. of Real
products, services I-_-.t=1e Bnd owrs proparties kcated in r-.i smibaL
G [ I:',I.mnl:ll,';' i-tr-:l '|..|'_I. u-q, o rmen 't', pr-r Ial,-e:‘c. HI.II:|I[""|:| r-.--am. |ﬁ| ‘-_.Iﬁl!"— r'u-nls I_I'#
praducts/ services sold i last | revanue frarm opsaraticns is-NiL for the financial
leancial year waar 2019-20,
7. | Mumber of employess; workmen | A& on nscivancy Commencement Data, there
| wefe no emiployeas o workmen.
“B, | Further details including last [ Infarmation can be ssught through
svallable financial statemeants (with | communicatian to the following amall :
schadules) of two vears. lists of | E-rmaails ip maninfraprojectsEgrmail.oom
crediors are availabie at LAL:
o, | I:;Iigii:!ili['!."[ur :'-é'm'j-li,ll,i{.‘;:-i';_qi:]im'nls [ Tnfarrmation AN e gought Thraugh
under sectan 25(2)(h) of the Code | communication to the following email ;
|,, .jumlh :ﬂ't_'! ‘°|t 'Jﬁ‘l | E- |'|'.-:||| I|:| n:auunrraa-;tmjmﬂ',gmaul.cm1
"10: | Last date for receipt of espression | Bth Juky, 2026
of inierest

11. | Date of isswa of provisonal list of | 13th July, 2028
prasgective reschution applicants
12 | Ldsf |:|._|I:v|,. fl_'lr 51_||:_|n'nss||_'.n |,:-‘|' 18 luly, 20246
I:h.-lEI:"Il:ll'l: to pradesanal list
- EN r':u;iir af e af firse st ol [ 715 July, 2076
I:II'IJ‘E-"]E'EUI.'B resciution Ell:ll:|||"E|r1.'5-
“'l-!-. |"Ciate af I‘i‘i.l.lE af infarrmation EEH'-I f'.:n;.'ii:i:'-!'ﬁ

mamorandum, evaluation mabrs
Bl request for resolution plens oo
| prosgective resolition applicants | ) )
15. | Last date for subrmission of [ 2&th August, 2028
T |'|n|1 plﬂl'q:.
16. | Process emall i to submit
Expressagn af nfenes
17. | [Dwatatks of the comparate debtors
registration staius as MEME.]

| ip.maninfragrojects@dmail com

| The Corporate Debtar is not 2 MSRE

S/

Manoj Kumar Agarwal

Resslution Professional

Man Infraprojects Limited {Under CIRP)

Rizgn. Mo, IBELAPS 001 APPO0T 14200720168/, 11222

FA Mo 8811323 02, 300527 10SERS Valid il 30,06 2027
Pilace; Mumbai

Drate; 200052026

QDEE

piping systems

DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225
Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (‘EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of_EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (‘“NSDL") (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (‘RTA”) at https://in.mpms.mufg.com/ .
For DEE Development Engineers Limited
Sd/-
Ranjan Kumar Sarangi
Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana

PUBLIC SECTOR IS YOURS : HELP IT TO HELP YOU

e
DK JAIN

g T

®5 LUMAX INDUSTRIES LIMITED

CIN: LT4890DL 198 1PLCO 2804
Registered Office: 2™ Floor, Harbans Bhawar-Il, Commercial Comples,
Wangal Baya, Naw Dei -110046
Corporate Offlce: Fict No: 873, Udyog Vihar, Phase V, Gurugram- 122016, Hanvana
Phone: 0124-4760000, Email; umaxsharei@umaxmail com,

Website: ww lumanworkd influmaxindusines

FOR THE ATTENTION OF EQUITY SHAREH RS OF THE COMP
TRANSFER OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY
SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND {IEPF)

Dear Shareholders,

Notice is hereby given pursuant to the provisions of Section 124 of
the Companies Act, 2013 read with the Investor Education and
Protection Fund Authonty (Accounting, Audit, Transfer and Refund)
Rules, 2016 ("the |EPF Rules’), as amended from time to lime, every
Company Is required to transfer o the Investor Education and
Protection Fund (IEPF), the money in the Unpaid Dividend Account
of the Company which remains unpaid or unclaimed for a period of
T (seven) consecutive years or more from the date it was transferred
to such account and the Company is required to inform the
Shareholders whose shares are liable to be transferred to the IEPF
three months prior to the due date of transfer of shares and
simultanaously pubiish the notice in the newspapears,

Further, pursuant to the provisions of Section 124(G) of the
Companies Act. 2013, read with IEPF Rules, all shares in respect of
which dividend has not been paid or claimed for seven consecutive
years or more shall also be transferred to IEPF i.e. in case any
dividend is pald for any year during the said period of seven
consecutive years, the shares shall not be transferred to |IEPF.

In view of above, we wish to inform you that the due date for transfer
into IEPF of the Unpaid/Unclaimed Dividend lying in the Unpaid
Dividend Account of the Company for the Financial Year 2018-19 s
September 22, 2026. Accordingly, concerned Shareholders are
requested to kindly claim the Unpaid/unclaimed Dividend.

The Company has sent the individual nolices through Speed
Fost/Registered Post, at the l|atest available address of the
concerned Shareholders to the concemed Shareholders whose
dividend is lving unpaid/unciaimed for the financial year 2018-19and
alzo to the shareholders whose shares are liable to be transferrad to
the |EPF, requesting them to take appropriate aclion on or before
September 22, 2026.

The Shareholders may further note that the complete list of
Shareholders whose dividend(s) are lying unpaid/unclaimed against
their Folio/DP-ID Client 1D, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-1% onwards and also those
whose shares are due for transfer to the IEPF is being uploaded on
the website of the Company at www.lumaxworld. influmaxindustries
under the Investors Section.

In case the Company does not receive any communication from the
concerned shareholders on or before September 22, 2026, the
Company with a view to adhere with the reguirements of the
IEPF Rules, transfer the dividend and their corresponding shares o
the |IEPF, without any further notice, by following the due procedure
as stipulated in the |IEPF Rules.

Pleasa note that once the dividend and their corresponding shares
are credited to the |EPF, no claim shall lie against the Company in
respect of unclaimed dividend amount and shares transferred to
|IEPF pursuant to the said IEPF Rules. it may also please be noted
that all subsequent corporate benefits such as Bonus Shares,
Dividend etc. that may accrue in relation lo the above shares will also
be credited to the said IEPF Demat Account.

The shareholder may note that both, the unclaimed dividend(s) and
the equity share(s) already transferred to IEPF (Including all the
banifits accrued on such shares) can be claimed by submitting an
online application electronically {web form IEPF-5) available on the
website of the Ministry of Corporate Affairs at www. mca, gov,in and
sending physical copy of the same; duly signed, to the attention of
Nodal Officer, Lumax Industries Limited at the Lumax Corporate
Headquarters (Plot No. 878, Phase V, Udyog Vihar, Sector 19,
Gurugram, Haryana 122016), along with the e-form submission
acknowledgment/challan and requisite documents enumerated in
web form |EPF-5.

In case of any gqueries on the above matter, Shareholders are
requested to contact the Company’s Registrar and Transfer Agent,
Mr. Rajeev Kumar, Deputy Manager at KFin Technologies Limited,
LInit: Lumay Industries Limited, Selenium Tower B, Plot No. 31-32,
Serilingampally Mandal, Financial District, MNanakramguda,
Hyderabad - 500032 Telangana, India. Tel.; 18003094001, Email 1D:

rajeey krikiintech.com.

|
LuMmAnX

DIAMOND POWER
INFRASTRUCTURE LIMITED

Regd. Office : Vadadala, Phase - Il, Savli, Vadodara, Gujarat, india - 391520
Email 1D ; esi@dicabs.com || Website  www.dicabs.com

Phone : 02667- 251354 /251516 11 GIN:L31300GJ1992PLCO181948
NOTICE OF POSTAL BALLOT

NOTICE is hereby given that purseant to and in compliance with the provisions
of -aections 108, 110 and other applicable prowisions, if any, of the Companies
Act, 2013 (‘the Acl'), Rules 20 and 22 of the Companies (Managament and
Adminisiration) Rules, 2014 (he 'Rules’) and Requabon 44 of the Securities and
Exchange Board of India (Listing Obligations and Disclosure Requiremeants)
Requlations, 2015 {'SEBI Listing Regulations'), Secretarial Standard-2 on General
Meatings {'33-2'), read with the guidelines prescripad by the Ministry of Corporate
Affairs ('MCA') Tor holding general meetings / conducling postal ballot process
throwgh Remote e-voting vide General Circular No. 032025 dated September 22,
2025 read with alher circulars issued by MCA (referred to as 'MCA Circulars') and
Circulars issued by Sacurifies and Exchange Board of India ("SEB| Circulars®)
and other applicable laws and regulations, as ameanded from tme to tme (including
any statulory modificabonis} or amendmantis) or re-gractment thereof for the time
being in force), fo he Members of Diamond Power infrastructure Limited (hereinafier
referred fo as ‘the Company’) o transact the following special business as set out
In the Posal Ballot notice dated June 1B, 202G(hereinatter referred 1o as "Postal
Ballot lotica’) by passing a Special Resolubon by remale e-voling process ('remale
e-vating') only.

DICABS

ltem | Description of Resolution Type of

MNo. Reszolubion

1. | To.approve raising funds by way of issuance of Equily | Special
Shares through Qualified Institulions Placement [QIP) Resolution

Instructions for remote e-voting
The Company is providing facility to the. Mem bers to exercise vobng through
electranic voling syslem {'remote e-voling’) on the e-voting platform provided
tn,- KFinTech. The detailed procedure for casting of vofes through remoie
e-voling has been provided in the Postal Ballol Notice. The instructions for
remaoke e-voling forms part of Postal Ballot Notice.
The voting rights shall be reckoned on the paid-up equity shares regisiered in
the mame of the Members as an that date. Members are requesied 1o provide thair
assenl or dissen! thraugh remale e-voling only. A person wha 1s not 8 member
at on the cul-off dale should treat the Nofice for information purpose only,
The remote e-voting penod shall commance on Saturday, June 20, 2026 {5:00
a.m. I8T) and end on Sunday, July 19, 2026 (5:00 p.m. IST). During this
penod, Members of the Company holding shares either in physical form or in
dematerialised form, may cast their vote by remote e-voling in proporbon to
their shares in the paid-up equity share capiial of the Company. The remofe e-volng
modufe shall be disabled on Sunday, July 19, 2026 at (5:00 p.m. IST) and
ramote e-vating shall not be allowed beyend the same
Once the vole is cast on the resolution(s), the Member, whether partially or
otherwise, will not be allowed 1o change it subssguently or cast the vole again,
The shareholders are requested to casitheir vote for fully paid-up shares of
Re.1/- each (EVEN 9818). The vofing rights for fully paid-up equity
sharehaoiders shafl be in proportion 1o their shares in the paid-up equity share
capital of the Company &5 an the Cul-off Date. Members cannot exercise voles
by proxy on Postal Ballot
Registration of e-mail I1D
Members wha have not registered their amail D s are requesied o do so at the
easies!, Members holding shares im:
- Eleclronic made can register their email ID by contackng thelr respective
Depository Participant(s) ("DP")
- Physicat mode can register their email 10 with the KFinTech, Requests can
be ematled to einward.ris@kfintech.com. All updations to be dane through
ISR Forms only

Mr. Ashish Shah, Practicing Company Secretary, Proprietor of Mis. Ashish
ahah & Associates, Ahmedabad (Membership No. . 5874, COP No.: 41768 and
Peer Review Cerfificate No.- S2001GJ041700) have been appointed as the
acrutinizer{s) for conducting the Posial Baliol only through remote e-voling
process in a fair and transparent manner, The Scrutinizer decision on the
validity of remote e-voling will be final.

The resolution, if passed by the requisite majority, shall be deemed to have
bean passed on Sunday, July 9, 2026 (e, the last date of remole e-voling
process. The resullof remate e-voling will be announced on of before Tugsday,
July 21, 2026. These resulis will also be displayed along with the Scrufinizer
Repori on the notice board of the Company af iis Registered Office and ifs
Corporate Office. The resulls will also be posted on the websile of lhe
GCompany ai www.dicabs.com , website of KFinTech at hitps://f
evaling.kfintegh,com and will aiso be inbmated 1o Stgck Exchanges at
www nseindia.com and www.bseindia.com.

In case of any queries, Members may visit Help and FAQs sachion available at
KFinTech websile hitps:/'evoling. kfintech.com. For any grievances related o
remole &-voling, please conlacl KFin Technologies Limited, Ms. C Shobha Anand,
Selenium Building, Tower-B, Plot No. 31 & 32, Financial Disfrict, Nanakramguda,
Sarilingampally, Rangareddy, Hyderabad 500 032 Teiangana, India or email at
evolingf@kfintech.com or conlact on Toll Free No, 1800 309 £001

Members are requested to carefully read all e notes set out in the Postal
Ballot Notice and in particular manner of casting vote through remote e-voling.

By Order of the Board
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ACS 25141 For, Diamond Power Infrastructure Limited v
\ ? For LUMAXINDUSTRIES LIMITED ' cdl- a A
“"IMPORTANT"™ Raajesh Kumar Gupta Jayesh Patel " E E E
ISloare s tgsgiglgr;gr\}grﬁ;:ﬁifsgt‘;i o Sevensing || Place: Gurugram Executive Directorand Company Secretary | | Place : Ahmedabad Company Secretary E{ T

e o ' Date : 19/06/2026 MNo.ACSBT709 | | Date ; 19-06-2026 ICSI Mem.No : A14898

Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its nevwspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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SATURDAY, JUNE 20, 2026

WWW.FINANCIALEXPRESS.COM

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

This corrigendum is issued to the public atlarge and all prospective resolution applicants in
respect of the Invitation for Expression of Interest (Form G) published on June 14,
2026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016. The following entry shall
be read as forming part of the Form G:

SL. RELEVANT PARTICULARS

17. |Details of the corporate|The Corporate Debtor is registered as a Micro, Small
debtor’s registrationjor Medium Enterprise under the provisions of the

status as MSME. Micro, Small and Medium Enterprises Development

Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain
unchanged and continue to have full force and effect.

S/d-

T Narayana Swamy

Interim Resolution Professional of Vivimed Labs Limited
Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Date: June 20, 2026

Place: Bengaluru
Balmer Lawrie Investments Limited
[A Governmeant of India Enterprise]

[

CIN: L65999WB2001G0I093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - 700001
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5" February,
2026 to 4" February, 2027 for
transfer and dematerialization
(demat) of physical securities

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5"
February, 2026 to 4" February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/1/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026.

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a. Circular dated 30.01.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/ja
I"‘l_
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/fe
b-
2026/1770374720586.pdf#page=18&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak" from 1* April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('IEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 1% April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company’s
website at https://www.blinv.com/

For any query / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.:
(033) 6906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata

Date: 18" June, 2026

For Balmer Lawrie Investments Limited
Sd/-

Abhishek Lahoti

Company Secretary and Compliance
Officer

FINANCIAL EXPRESS

GVP INFOTECH LIMITED

(CIN: LT4110DL2011PLE221111)
Regd. Office; Office Mo, T10, Naurang Hause, Kasburba Gandhi [KG) Road, Connaughl PLA,
CE, New Delni, Indiz = 110 D01 Tel: +31-T698E25406
Emall IDv: secretanali@gvpinfotech com, Websie: hifpssigvpnfotech com

NOTICE FOR RECORD DATE FOR FIRST AND FINAL CALL ON PARTLY

PAI D-UP RIGHTS EQUITY SHARES OF THE COMPANY
Notics: s hersby given thal the Company has fixed Thursday, 25th June, 2026 a5 the
Racord Date for the purpose of deétarmining the holdars of the Partly paid-up Rights Equity
chares of the Company fo whom the call nolice will be sent for payment of the First and
Final call of Rs. 5.00/- each (out of which Re. 1.00/- will be adjusted towards face valug and
Rs. 4.00/- will be adjusted towards securities pramium) on the outstanding 2,11,72,007
partly paid-up Equity Shares of the Company having a Face Value of Rs. 2,00/~ each with
Re. 1.00/- paid-up (“Rights Equity Shares") which were allotted on 30th July, 2025, on
Rights Basis pursuant to the Letter of Offer (*LOF) dated 1stuly, 2025,
For GVP Infotech Limited

-

Dhaval Jitendrakumar Mistry

Date: 19th June, 2026 Diractor
Place: Delhi DiM: 03411290

Tw

TATA

TATA POWER

{Corporate Contracls Department, 5° Floar Station B)
Tata Power, Trombay Thermal Power Station Chember-Mahul, Mumbei 09074, Makarashtra, Indis,
(Board Line; 022-67175323, Mobibe:( B435633224) CIN: L2ZA20MH1319PLC00ASET

NOTICE INVITING TENDER

The Tata Power Company Limited invites tender from eligible vendors for

the following package.

1) Service required for Statutory compliance at Trombay Generating
Station for period of 3 years,

Interested and eligible bidders to submif Tender Fee and Authorization

Letter before 3™ July 2026. For detailed NIT, pleasa visit Tender saction on

wabsita https:ihwww. tatapower.com. Also, all fulure corngendum's if any,

o the =aid tender will be published on Tender section of above website

(Tata Power — Business Associates — Tender Documents) only.

['Mavratia

! NLC India Limited

| af India Enterpriss)

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

MNotice is hereby given that pursuant to SEBI Cireular
SEBI/HO/38/13/11(2)2026-MIRSD-POD/I/3750/2028
dated 30" January, 2026, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requesis
that were originally lodged before 1% April, 2019, but were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window is open
till 04* February, 2027. Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04" February, 2027 with
our Registrar and Share Transfer Agent (RTA), Integrated
Registry Management Services Private Limited.

During this period, securities that are re-lodged for transfer
will be issued only in dematerialized (demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List (CML) along with the requisite
documents and Original Share Certificates, while re-lodging
the transfer request with the Registrar and Share Transfer
Agent (RTA). The appropriate procedure will be followed
for such transfer-cum-demat requests. In case of any query
or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einward@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Filoor, Kences Towers, No. 1, Ramakrishna
Street, North Usman Road, T-Nagar, Chennai - 600 017.

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary

PUBLIC SECTOR IS YOURS : HELP IT TO HELP YOU

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/5 MAN INFRAPROJECTS LIMITED

CONSTRUCTION SERVICES IN RESPECT OF COMMERCLAL OR
RESIDENTIAL BUILDINGS AMD COLONISING
{Umdier regulation 368] 1) of the Insalvency and Bankruptcy Baard of India
{Imsolvency Resolution Process for Corporate Persans) Regulations; 2016)

RELEVANT PARTICULARS
1L | kameod thi corporabe dobbor | Man Infraprojects Limited
| stong witn PANS GIN/ LLE No. | GINUTOADIMHZOOBPLOLS4030
2. | hddress of the registered office | 10Z. Man House, Znd Flops, Opposite Pavesn
| Hans, 5.8 RIAD, Ville Parle - Wesl,
| Murntai - S00054,
3. | URL ol website | The Corperate Debitor Ras r Bolve websibe.
4, | Detadits of place where majority of | The major. assets of the Comporate Debior
fized Bssels are caled . a1 dgcabed a1 Mumbal
B [ Irestnlled chpaciteof msin !ThE Corporate Debdor & inte the business of Real
| productsy sarvicas | Estate and owns propertios located in Mumba
=9 II:.e"'.IEI'II:ﬂ:.l and walue of main ' a5 per letest auditad finencal statements tha
produclsy services sokd in |25t | PesEr e from agperations s NIL Tar the Tinancial
financial year {yaar 201920
T, | Humber of employess, workimen | As on Insalvendsy Commencamant Date, here
e no emplovess or workrmen,
&. | Further getads including st [ Irformatice can be sought through
availabie financial sEatamants (willt | Comnwemcation o tha r"_"||l:|\'.l|l'lg_ Bimail !
schedulns of two yewrs, lists of | Exmail; ipemaninfrapnyects S gmailonm
creditors are avallable st UFL: .
9. | Eigibility fof respiution applicants | Information can be Sougnt thmugn
tnder section 2321k of the Code | commanication ta the fdlowing emad ;
& envattahle at URL: | E-mall: ip.manirfraprojects@gmnal.oom
11, [ Lesst clate foe receipl of sxpression | Gth luly, F026
of intesast
11, | Date of Esue of proviskonal kstof | 13th luky, 2026
prespectve resalulion applicants |
12, | Last data for submissian of [ 18th Juky, 2026
':'H.'IjEEtiﬂ-"IE- I o sicenal Bsl
13, | Date of msue of final list of
prospectne resolutan applicants
187 | Date of =5ue of Infoematian 1 280 July, 2026
memorancum, saluatn mabms
and raquest for restdidlon plans o
prospecive resolulion applicants. |
15, | Last date for submission of [ 2&th August, 7026
resclution plans
18, | F'r-:u_i::'-i'-:- armad i I*.:-'._-.ull:-lnllll
_|Pwressionofnterest |
17 | |Defails of the corporate dabtor's. | The Corporate Deltor is not a MSHIE.
regsiration stalus-as MSME.]

{215 July, 2026

[T maninfrapropcs@gmeateom

Bd /-

Mlana] Komar Agarwal

Resolulion Professional

Man Infraprojects Limited (Under CIRP)

Regn; No. IBEI/IPA-GOL/P-POOT14/2087- 2018/ 117232

AFA Poos AAL 11222 /0230062 T,/ 109155 Valid 81 30,/06,/ 2027
Plece! Muimhas:

Date; 20006.2026

©DEE

piping systems

DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225

Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (‘EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of _EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (“NSDL”) (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (“RTA”) at https://in.mpms.mufg.com/ .
For DEE Development Engineers Limited
Sd/-
Ranjan Kumar Sarangi
Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana

ACS 25141

“"IMPORTANT™

WWhilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

Lumax ﬂ":l LUMAX INDUSTRIES LIMITED m-.-{m:

CIN: L748990L 1581 PLCOH 2804 s
Registered Office: 2~ Floor, Harbanz Bhawar-l, Commercial Compla.
Mangal Raya, Mew Dedi -110048
Corporate Office; Plol No. 8TE, Udyag Vihar, Phase ¥, Gurugram- 122078, Haryana

Phone: 0124-4760000, Emall: umaxshare@iumaxmall. com

Website: www lumaxwarld.inlumasnduslkies

(FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY)
TRANSFER OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY
SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND (IEPF)

Dear Shareholders,

Maotice is hereby given pursuant to the provisions of Section 124 of
the Companies Act, 2013 read with the Investor Education and
Protection Fund Authority {(Accounting, Audit, Transfer and Refund)
Rules, 2016 ('the IEPF Rules’), as amendead from time to tima, every
Company is required to transfer to the Investor Education and
Protection Fund (IEPF). the money in the Unpaid Dividend Account
of the Company which remains unpaid or unclaimed for a period of
7 (seven) consecutive years or mare from the date it was transferred
to such account and the Company is required to inform the
Shareholders whose shares are fiable to be transferred 1o the IEPF
three months prior to the due date of transfer of shares and
simultaneously publish the notice in the newspapers.

Further, pursuant lo the provisions of Section 124(6) of the
Companies Act, 2013, read with |IEPF Rules, all shares in respect of
which dividend has not bean paid or claimed for seven consecutive
years or more shall also be transferred to |IEPF Le. in case any
dividend is paid for any vear during the said period of seven
consecutive years, the shares shall not be transferred to IEPF.

In view of above, we wish to inform you that the due date for transfer
info IEPF of the Unpaid/Unclaimed Dividend lying in the Unpaid
Dividend Account of the Company for the Financial Year 2018-19 is
September 22, 2026. Accordingly, concerned Shareholders are
reguested to kindly claim the Unpaid/unclaimed Dividend.

The Company has sent the individual notices through Speed
Post/Registered Post, at the latest available address of the
concermned Shareholders to the concemed Shareholders whose
dividend is lying unpaid/unclaimed for the financial year 2018-19 and
also to the shareholders whose shares are liable to be transferred to
the IEPF, requesting them to lake appropriate action on or before
September 22, 2026.

The Shareholders may further note that the complete list of
Shareholders whose dividend(s) are lying unpaid/unclaimed against
their Folio/DP-1D Client 1D, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-19 onwards and also those
whose shares are due for transfer to the |EPF is being uploaded on
the website of the Company at www.lumaxworld.influmaxindustries
under the Investors Section,

In case the Company does not receive any communication from the
concernad shareholders on or before September 22, 2026, the
Company with a view to adhere with the requirements of the
IEPF Rules, transfer the dividend and their corresponding shares to
the IEPF, without any further notice, by following the due procedure
as stipulated in the IEPF Rules.

Please note that once the dividend and their corresponding shares
are credited lo the IEPF, no claim shall lie against the Company in
respect of unclaimed dividend amount and shares transferred o
|IEPF pursuant to the said |IEPF Rules. It may also please be noted
that all subsequent corporate benefits such as Bonus Shares,
Dividend etc. that may accrue in relation (o the above shares will also
be credited to the said IEPF Demat Account.

The shareholder may note that both, the unclaimed dividend(s) and
the equity share(s) already transferred to IEPF (Including all the
banifits accrued on such shares) can be claimed by submitting an
online application electronically (web form IEPF-5) available on the
website of the Ministry of Corporate Affairs at www.mca,gov.in and
sending physical copy of the same, duly signed, to the attention of
Modal Officer, Lumax Industries Limited at the Lumax Corporate
Headquarters (Plot No. 878, Phase V, Udyog Vihar, Sector 18,
Gurugram, Haryana 122016), along with the e-form submission
acknowledgment/chatlan and reguisite documents enumerated in
web form |[EPF-5.

In case of any queries on the above matter, Shareholders are
requested to contact the Company’s Registrar and Transfer Agent,
Mr. Rajeev Kumar, Deputy Manager at KFin Technologies Limited,
Unit: Lumax Industries Limited, Selenium Tower B, Plot No, 31-32,
Serilingampally Mandal, Financial District, MNanakramguda,
Hyderabad - 500032 Telangana, India. Tel.: 18003084001, Email 1D:
rajeev.kri@kfintech.com.

For LUMAXINDUSTRIES LIMITED

Raajesh Kumar Gupta

Place: Gurugram Executive Director and Company Secretary

Date : 19/06/2026 MMNo.ACSE709

DIAMOND POWER
INFRASTRUCTURE LIMITED

Regd. Office : Vadadala, Phase - |, Savli, Vadodara, Gujarat, India - 391520
Email ID - cs@dicabs.com |l Website | www.dicabs.com
Phone : 02667- 251354 /251516 | CIN:L31300GJ1992PLCO18198

NOTICE OF POSTAL BALLOT

NOTICE is hereby given that pursuant fo and in compliance with the provisions
of Sections 108, 110 and other applicable provisions, if any, of the Companies
Act, 2013 ('the Act), Rules 20 and 22 of the Companies (Management and
Adminisiration) Rules, 2014 (he "Rules’) &nd Regulation 44 of the Securities and
Exchange Beard of India {Listing Obligations and Disclosure Requiremants)
Repulations, 2015 ("SEBI Listng Regulations'), Secretarial Standard-2 on General
Maatings ('35-2'), read with the guidelines prescribed by the Minksiry of Corporate
Affairs ("MCA") for holding gensral meefings | conducting postal ballot process
through Remoke e-voting vide General Circular No. 03/2025 dated Seplember 22,
2025 read with ofher circulars issued by MCA (referred to as 'MCA Circulars') and
Circulars issved by Securilies and Exchange Board of India ("SEBI Circulars”)
and other applicable laws and regulations, as amended from fime-to Bme {including
any statutory modification(s) o amendmenlis) o re-enaciment thereof for the fime
being in force), to the Members of Ciamend Power Infrastructuere Limiled (hereinafier
referred to as 'the Company'] o transact the following special busingss as set out
in the Fostal Baliot nobice daked June 18, 2026(hereinafier referred fo as "Fosial
Ballol Motice') by passing a Special Resalulion by remate e-voling process (‘remole
e-voling’) anly.

DICABS

ltem | Descripion of Kesolution Type of

No Resolution

1. | To approve raisang funds by way of issuance of Equity Spacial
Shares through Qualified Institubions Placement (QIP) Fesolubion

Instructions for remote e-voting
The Company is providing facility 1o the: Members 1o exercise voling through
glectronic voling syslem ['remote e-voling) on the e-voling platform provided
by KFinTech. The defailed procadure for casbing of voles through remots
g-yoling has bean provided in the Postal Baflot Notice, Tha instructions for
ramote e-voling farms perl of Postal Baliol Notice,
The voling rights shall be reckoned on the pald-up equity shares registersd In
the name of the Members as on that date. Members are requesied lo provide their
assant or dissent through remote @-vobng only. A person who 13 not 8 mamber
as on the cut-off date should treat the Mofice for information purpose only,
The remote e-voling panod shall commence on Saturday, June 20, 2026 (9:00
a.m. |ST} and end on Sunday, July 19, 2026 (5:00 p.m. I5T). During this
perdod, Members of the Company holding shares either In physical form or in
dematerizlised form, may cast their vote by remote e-voling in proporton i
thair shares in the paid-up equity shara capital of ive Company. The ramofe e-voling
module shall be disabled on Sunday. July 19, 2026 at (5:00 p.m. IST) and
remote e-voling shell not be allowed beyond the same.
Onee the vobe s cast on the resolution(s), the Member, whether partially or
otherwise, will not be allowed to change it subsequenily or cast the vole again
The shareholdars ara reguested o casitneir vota for fully paid-up shares of
Re.1/- each (EVEN 9818). The voting rights for fully paid-up equity
sharehaldars shall be in proportion 1o their shares In the paid-up equily shara
capital of the Company as on he Cut-off Date. Members cannol exercise voles
by proxy on Postal Ballot.
Registration of a-mail |1D
Members who have not ragistered their emall IDs are requested io do so a1 the
easiast. Membars hoiding shares in:
- Electronic mode can register their email ID by contacling their respective
Depository Participant(s) ("DP*)
- Physical mode can register thair email [0 with the KFinTech. Requesis can
be emalled io einward.ris@kfntech.com. All updations to be done through
ISR Forms oaly.

Mr. Ashish Shah, Practicing Company Secrefary, Proprietor of Mis. Ashish
Shah & Associates, Ahmedabad (Membership No. ; 5374, COP Mo 4178 and
Peer Review Cerlificate No.: S2001GJ041700) have been appointed as the
Scrulinizeris) for conducting the Posial Ballot anly through remote e-voling
process in a fair and transparent manner. The Scrufinizer decision on the
validity of remoie a-vabng will be final,

The resolution, if passed by the requisite majority, shall be deemed to have
been passed on Sunday, July 19, 2026 i.e. the (351 date of remote e-voling
process. The resultof remate e-voling will be annownced on of before Tuesday
July 21, 2026. These resulls will also be dispiayed along with the Scrufinizer
Report on the nofice board of the Company at its Registered Office and its
Corporate Ofiice. The results will also be posted on the websilta of the
Company at www.dicabs.com , websile of KFinTech al hitps://
gvoting. kfintech.com and will also be infimated to Stock Exchanges at
www nseindia.com and www.bseindia.com.

In-case of any queries, Members may visit Haip and FAQs section available at
KFinTech website hitps:/fevoling kfintech.com. For any grievances relaled fo
remaote 8-vating, please contact KFin Technologies Limited. Ms. C Shabha Anand,
Salenium Building, Tower-B, Plot No. 31 & 32, Financial Disfrict, Narakramguda,
sarilingampally, Rangareddy, Hyderabad 300 032 Telangana, India or email at
gvoling@ kfintech.com or contact on Toll Free No. 1800 30% 4001,
Members are requested to carefully read all the nates sel aul in the Poslal
Ballot Notice and in particular manner of casting vole through remafte e-voling

By Order of the Board
For, Diamond Power Infrastructure Limited
&d/-
Jayesh Patel

Place : Ahmedabad Company Secretary

Dale : 19-08-2026 IG5l Mem.No : A14898
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FINANCIAL EXPRESS

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

This corrigendum is issued to the public atlarge and all prospective resolution applicants in
respect of the Invitation for Expression of Interest (Form G) published on June 14,
2026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016. The following entry shall
be read as forming part of the Form G:

SL. RELEVANT PARTICULARS

17. |Details of the corporate|The Corporate Debtor is registered as a Micro, Smal
debtor’s registrationjor Medium Enterprise under the provisions of the

status as MSME. Micro, Small and Medium Enterprises Developmen

Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain
unchanged and continue to have full force and effect.

S/d-

T Narayana Swamy

Interim Resolution Professional of Vivimed Labs Limited
Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Date: June 20, 2026

Balmer Lawrie Investments Limited

Place: Bengaluru
[A Government of India Enterprise]

o
3L
CIN: L65999WB2001GOI093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - 700001
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5™ February,
2026 to 4" February, 2027 for
transfer and dematerialization
(demat) of physical securities

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5"
February, 2026 to 4" February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/1/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026.

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a. Circular dated 30.01.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/ja
n-
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/fe
|:|.-
2026/1770374720586.pdf#page=1&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak" from 1* April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('IEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 1% April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company’s
website at https://www.blinv.com/

For any query / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.:
(033) 6906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata

Date: 18" June, 2026

For Balmer Lawrie Investments Limited
Sd/-

Abhishek Lahoti

Company Secretary and Compliance
Officer

GVP INFOTECH LIMITED
(CIN: LT4110DL20TTPLCZZ1111)
Regd. Office: Offica Mo, T10, Maurang House, Kasturba Gandbd (KG) Road, Connaught PLA,
CE, New Dalhi, India — 110 001 Tal: +31-T698828406.
Email ID; secretanal@gvpinfotech com, Website: hitps igvpinfatech com

NOTICE FOR RECORD DATE FOR FIRST AND FINAL CALL ON PARTLY

PAI D-UP RIGHTS EQUITY SHARES OF THE COMPANY

Motice w3 hereby given that the Company has fixed Thursday, 25th June, 2026 as the
Record Dale for the purpose of determining the holders of the Parlly paid-up Rights Equity
Shareg of the Company 1o whom the cafl notice will be sent for payment of the First and
Final call of Rs. 5.00/- each {out of which Re. 1.00/- will be adjusied towards face value and
Rs, 4 00/ will be adyusied lowards secunties premium] on the oulstanding 2 11,72 ,007
pariy paid-up Equity Shares of the Company having a Face Value of Rs, 2,00/ gach with
Ra. 100/ paid-up (“Rights Equity Shares") which were allotbed on 30th July, 2025, on

Rights Basis pursuant tothe Letier of Offer (*LOF) dated 15t July, 2025,

For GVP Infotech Limited

Sdi-
Dhaval Jitendrakumar Mistry
Director
DIN: 03411290

Date: 19th June, 2026
Piaee: Dalhi

aw

TATA

TATA POWER
{Corporate Contracts Departmant, 5° Floor Station B)

Tata Power, Trombay Thermal Power Station Chembier-Mahul, Mumbal 400074, Maharashtra, Indis.

{Board Lire: 022-67175323. Mobibe:| 8435633224) CIN: L28920MH 1319PLCO0O5ET

The Tata Power Company Limited invites tender from eligible vendars for

the following package.

1) Service required for Statutory compliance at Trombay Generating
Station for period of 3 years.

Interasted and eligible bidders to submil Tendar Fee and Authorization

Letter before 3" July 2026. For detailed NIT, please visit Tender section on

website apower.com. Also, all future corrigendum's if any,

to the said tender will be published on Tender section of above wabsite

(Tata Power— Business Associates — Tender Documents) only.

NLC Indla LImItEd

I Mavratna' - Government o r||1r|u I:rlr:'rr.nl i)
ET L 3 Per Iy k e -

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

Motice is hereby given that pursuant to SEBl Circular
SEBI/HO/38/13/11(2)2026-MIRSD-POD/I/3T50/2026
dated 30" January, 2026, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requests
that were originally lodged before 1 April, 2019, but were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window is open
till 04™ February, 2027, Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04" February, 2027 with
our Registrar and Share Transfer Agent (RTA), Integrated
Registry Management Services Private Limited.

During this pericd, securities that are re-lodged for transfer
will be issued only in dematerialized (demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List (CML) along with the requisite
documents and Original Share Certificates, while re-lodging
the transfer request with the Registrar and Share Transfer
Agent (RTA). The appropriate procedurs will be followed
for such transfer-cum-demat requests. In case of any query
or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einward@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Floor, Kences Towers, No. 1, Ramakrishna
Street, North Usman Road, T-Nagar, Chennai - 600 017.

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary

PUBLIC SECTOR IS YOURS : HELP IT TO HELP YOU

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S MAN INFRAPROJECTS LIMITED

COMNSTRUCTION SERVICES IN RESPECT OF COMMERCLAL DR
RESIDENTIAL BUILDINGS AND COLONISING
{Umder regulation 368{ 1) of the Insalvency and Bankmptey Board of India
{Insalvency Resalutien Process for Corporate Persans) Regulations, 2018)

!:'L | 'F!EI.EH.!.HT PARTICLLARS

1. | Mameof the corporate cabtor [ Man | h‘rfrﬂpro}am Limited
algng wiih F'.I'I.I'~|,- CII'-I..-' LLP M, | CIMUF O DA SAH2 008 PLC LEL03]
2 | Address of the registered office il'.l'E'."M'a-.in House, 2nd Floor, Opposie Pasan
| Hane, SV ROAD, Wille Parle - West.
Murmdsal - A0005E,
| Thee Corpoeate Dobitor has o active websis
The major assats of the Corporate Debtor
e Wncabed 1 ML |I:|F.|I
Thr' Corporate Dattor s into the business of Real
I:-at-.=r 18 BN wns properties located n Mumbsed
.ﬂe" |"||-'| Tabest :I|I::.|J financial ::[3 Emenls e
productsy sarvicas s0id in lest revanue frmm aperations s NIL for the financial
finaneial yesar [ year 2049-20,
T | Mumber of amplovees’ workmen f {8 an Insalvensy Commencemeant Date, e
N ] ) | WETE N0 AMploVaEs Or Workimen.
B | Further détass including &8st I|'|1'|:|1'|'|'|E|:||:l"' can be El:lu,gllt th raugh
avnilabio financial stataments [wrth oo cgtion ko the following errad ;
achedulas) of twa years, lists of | E-mnall: ipmaninfraprojects@gmad.com
(= rHIl’l:- s A .rm-ulﬁl:lh* A 1JF|:I.
&, | Elgibility for rescution applicants lnr-:lrmclliw- can be sought thraugh
inder saction 2521(h) of the Code | commamication ta the following smail |
= a'-.-ﬂln._’ll:'lh- al URL: E-imail: ||'!- |I'|F.|||||'|frF.||||¢-i|.-‘H‘:[‘ﬁE"-"g||'|é-.' ek 1]
10: | Last date for recaipt of expression | Bth July, 2026
| of intasaat
11, | Cate of Eue of provisioosal st of
prospecive resolutan applicams
12, | Last date for submission of | 18ih Judy, 2026
| ohiectins 1 provisional st
13, | Date of issue of final list of
prospecive resolutan applicants
14, | Date of msue of migrmation
memorandum, evabiaticn matna
and request for rescdution plans 1
| prospectve resolution applicants
15. | Last date for submission of
|-r".-:||u|,|-::-r| |:-.Hru.
16. | Process amai id to submit
Exgression of Inberest
17 | il:il'!.l:Hi]S-.-\;:h}.':'II‘. |:|:|||:|-:.4'a:-||:ve: clebitar’s
ragistration status as MSYE.]

3 | URLof wetsia

4. | Gatali of place whare n'.ajunl'.r of
f:-ir.‘:-;; 2-;.'5|_.I,:-'. e K r.ail:“-:l

5. | Instaied capacity of main
productss sernces

’;_‘. ..ﬂﬂ::irl.l;h:,-..;ir-u;l.-.1_~|I|.Jr.=.|,:-:|' 'rlt;nr.

[ 13th Juy, 2026

| 2158 July, 2026

| Z&th July, 2076

| 24th August, 2026
[ Ip.maninfraproects@pmail.com

| The Corporate Debise & nol & MEME,

-1 R

MMano] Kumar Agarwal

Resclution Professional

Man Infraprojects Limited (Under CIRP)

Regn, Mo, IRBIAPA-OO L P-POOT 14, 201 7- 2038 11222

AFA Mo A8 122 202300827 A 105155 Vahd vl 30,/ 082027
Plsce: Mumba:

Caate; 2008, 2028

9DEE

piping systems

DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225
Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (‘EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of _EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (“NSDL”) (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (“RTA”) at https://in.mpms.mufg.com/ .
For DEE Development Engineers Limited
Sd/-
Ranjan Kumar Sarangi
Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana

ACS 25141
“"IMPORTANT"”

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

DK JAIN
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waax 2o LUMAX INDUSTRIES LIMITED

CIN: L74B990L 1981 PLCH 2804

Registered Office: 2 Figar, Harbans Bhawar-ll, Commercial Complas
Mangal Rava, Naw Dedhi -110048

Corporate Office; F‘Iut o EI?E- U-:I,ng 'I."Ir'flr F‘has&‘uf Gur-.rgram 122018, Haryana

THAHEEH OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY
SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND [IEPF)

Dear Shareholders,

Motice is hereby given pursuant to the provisions of Section 124 of
the Companies Act, 2013 read with the Investor Education and
Protection Fund Autharity (Accounting, Audit, Transfer and Refund)
Fules, 2016 (‘the IEPF Rules’), as amended from time o lime, every
Company is required to transfer to the Investor Education and
Protection Fund (IEPF), the money in the Unpaid Dividend Account
of the Company which remains unpaid or unclaimed for a period of
T [seven) consecutive years or mare from the date itwas transferred
o such account and the Company is required to inform the
Shareholders whose shares are liable to be transferred to the IEPF
three months prior to the due date of transfer of shares and
simultaneously publish the notice in the newspapers.

Further, pursuant to the provisions of Section 124(6) of the
Companies Act, 2013, read with IEPF Rules, all shares in respect of
which dividend has nol been paid or claimad for seven consecutive
years or more shall also be transferred to IEPF Le. in case any
dividend is paid for any year during the said perod of seven
consecutive years, the sharas shall not be transferred to IEFPF,

In view of above, wea wish to inform you that the due date for transfer
into IEPF of the Unpaid/Unclaimed Dividend lyving in the Unpaid
Dividend Account of the Company for the Financial Year 2018-19 is
September 22, 2026. Accordingly, concerned Shareholders are
requested to kindly claim the Unpaid/unclaimed Dividend.

The Company has sent the individual notices through Speed
Post/Registered Post, at the latest available address of the
concernad Shareholders to the concemed Shareholders whose
dividend is lying unpaid/unclaimed for the financial year 2018-19 and
also to the shareholders whose shares are liable to be transferred to
the |EPF, requesting them to take appropriate action on or before
September 22, 2026,

The Shareholders may further note that the complete list of
shareholders whose dividend(s) are lying unpaid/unclaimed against
their Folio/DP-ID Client 1D, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-19 onwards and also those
whose shares are due for transfer to the IEPF is being uploaded on
the website of the Company at www.lumaxworld.in/lumaxindustries
under the Investors Section.

In case the Company does nol receive any communication from the
concerned shareholders on or before September 22, 2026, the
Company with a view to adhere with the requirements of the
|IEPF Rules, transfer the dividend and their corresponding shares to
the IEPF, without any further notice, by following the due procedure
as stipulated in the IEPF Rules.

Please note that once the dividend and their corresponding shares
are credited to the IEPF, no claim shall lie against the Company in
raspect of unclaimed dividend amount and shares transferred to
IEPF pursuant to the said |[EPF Rules. It may also please be noted
that all subsequent corporate benefits such as Bonus Shares,
Dividend etc. that may accrue in relation to the above shares will also
be credited to the said IEPF Demat Account.

The shareholder may note that both, the unclaimed dividend(s) and
the equity share(s) already transferred to IEPF (Including all the
banifits accrued on such shares) can be claimed by submitting an
online application electronically (web form IEPF-5) available on the
website of the Ministry of Corporate Affairs at www.mca.gov.in and
sending physical copy of the same, duly signed, to the attention of
MNedal Officer, Lumax Industries Limited at the Lumax Corporate
Headquarters (Plot No. 878, Phase V, Udyog Vihar, Sector 19,
Gurugram, Haryana 122018), along with the e-form submission
acknowledgment/challan and requisite documents enumerated in
web form |IEPF-5.

In case of any queries on the above matter, Shareholders are
requested to contact the Company's Reqgistrar and Transfer Agent,
Mr. Rajeev Kumar, Deputy Manager al KFin Technologies Limited,
Unit: Lumax Industries Limited, Selenium Tower B, Plot No. 31-32,
Serilingampally Mandal, Financial District, Manakramguda,
Hyderabad - 500032 Telangana, India. Tel.; 18003084001, Email 1D:

rajeev.kr@kfintech.com.

For LUMAXINDUSTRIES LIMITED

Raajesh Kumar Gupta

Place: Gurugram Executive Director and Company Secretary

Date :19/06/2026 MMNo.ACSB709

DIAMOND POWER
INFRASTRUCTURE LIMITED

Reqd. Office : Vadadala, Phase- || Savli, Vadodara, Gujaral, India- 391520
Email ID : esi@dicabs.com [| Website : www.dicabs.com

Phone : 02667- 251354 /251516 1| CIN:L31300GJ1992PLCO18198
NOTICE OF POSTAL BALLOT

NOTICE s hereby given that pursuant o and in compliance wilh the provisions
of Sections 108, 110 and other applicable provisions, if any, of the Companies
Act 2013 ['the Act), Rules 20 and 22 of the Companies (Managemeant and
Administration) Rules, 2014 (e "Rules') and Regulation 44 of the Securities and
Exchange Board of India {Listing Obligations and Disclosure Requirements)
Reguiations, 2015 ("SEBI Listng Reguiations’), Secretarial Standard-2 on General
Meetings ('53-2"), read with he guidelines prescribed by the Ministry of Corporale
Affairs ('MCA") for holding general meetings / conducting postal ballot process
through Remaole e-voling vide General Circular No, 032025 dated September 22,
2025 read with other girculars issued by MCA (referred 1o as '"MCA Circulars') and
Circulars issued by Securities and Exchange Board of India ("SEBI Circulars”)
and other applicable laws and regulations, as amangad from fime to fmea (including
any slatulory modification{s) or amendment(s) or re-enaciment thereof for the time
being in forca), to the Membars of Dizmend Power Infrastructure Limited (hereinafier
referred to as 'the Company') o Iransact the following special business as s2l out
in the Postal Baliol notice dated June 18, 2026(hereinafier referred o as 'Postal
Ballot Mofice') by passing a Special Resolubion by remole e-voling process (‘remote
g-vofing'| anly

DICABS

ltem | Descripion of Resolution Type of

No Hesolubon

1. | To approve raising funds by way of issuancs of Equity | Special
Shares through Cualified Institutions Placement (CIP| Resolution

Instructions for remote e-voting

The Company is providing facility 1o the Members to exercise voling through

elactranic voting sysiem ('remote e-voling’) on the a-voling platform provided

by KFinTech. The detailed procedurs for casting of voles Wrough remots
e-valing has been provided in the Postal Baflot Nolice. The instructions for
remote e-voling forms parl of Postal Ballol Notice.

The voting rights shall be reckoned on the paid-up eguily shares registerad in

the name of e Members-as an thatdate, Members are raguesied to provide theair

assant or dissent through remale e-voting only. A person who is not a member
as on the cut-off date should treat the Motice for information purpose anly.

The remole g-vating period shall commence on Salurday, June 20, 2026 (9:00

a.m. 18T} and end on Sunday, July 19, 2026 [5:00 p.m. IST). During this

panod, Members of the Company holding shares aithar in physical form or in

dematerialised form, may cast their vole by remote e-vafing in proportion 1o

their shares in the paid-up squily share capital of the Company. The remote e-voling

module shall ba disabled on Sunday, July 19, 2026 at {5:00 p.m. IST) and
ramate e-voling shall not be allowed beyand the same,

Onca Mma vobe is cast on fhe resolution(s}, the Member, whaethar parfially or

ptherwise, will not be allowed to change it subsequently or cast the vole again

The shareholders are requesied to cas! their vale for fully paid-up shares of

Re.1/- each (EYEN 9818). The voling rights for fully paid-up equity

shareholders shall be in proporfion fo their shares In he paid-up equily share

capital of the Company as on the Cut-off Date, Members cannof exarcise voles
by proxy on Poslal Baliot.

Registration of e-mail 1D

Members who have noi registered their email I[Ds are reguesied to do so at the

gasiasl Members holding shares in:

- Electronic mode can register their email ID by contacting their respechtive
Depository Participant(s) ("DP”)

- Physical mode can register their emall [0 with the KFinTech. Requests can
be emailed fo sinward.ris@kBntech.com. All ypdations to be done through
ISR Forms only,

Mr. Ashish Shah, Praclicing Company Secretary, Proprietor of Mis. Ashish

shah & Associates, Ahmedabad (Membership No, ; 5974, COP No. 4178 and

Pear Review Cerlificate Neo.: S2001GJ041700) have been appointed as the

acrutinizeris) for conducting the Posfal Baliof anly through remote e-woting

process in‘a fair and transparant manner. The Scrulinizer decision on the
validity of remaote a-voling will be final,

The resolution, if passed by the requisite majority, shall be deemed to have

been passed on Sunday, July 13, 2026 i.e, the last date of remoie e-voling

process. The rasultof ramote e-voting will ba announcaed on or bafore Tuesday,

July 21, 2026 These results will also be displayed along with the Scrulinizer

Report on the notice board of the Company al Its Registerad Office and ils

Corporate Office. The results will also be posted on the websile of the

Company at www.dicabs.com website: of KFinTech al hitps/

evoling kfintech.com and will also be intimated to Slock Exchanges al

www . nseindis.com and www_ bseindia. com.

In case of any queries, Members may visit Help and FAQs section avallable at

KFinTach website hiips:/fevoling. kfintech.com: For any griavances related o

remote e-voling, please contact KFin Technglogies Limiled, Ms. © Shobha Anand,

salenium Building, Tower-8, Plot No, 31 & 32, Financial Distrigt, Nanakramguda,

Senlingampally, Rangareddy, Hyderabad 500 032 Telangana, India or email at

evoting@ kfintech.com  or contact on Toll Free No. 1800 109 4001.

Members are requested to carefully read all the notes set ocut in the Postal

Balkot Notice and in particular manner of casting voke through remete e-voling

By Ordar of lhe Board

For, Diamond Power Infrastructure Limited

g/
Jayesh Patel
Company Secretary
ICSI Mem.No : A14898

Place ; Ahmedabad
Date ; 19-06-2026

epaper.financialexpresﬁ.mn‘. .
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SATURDAY, JUNE 20, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

This corrigendum is issued to the public atlarge and all prospective resolution applicants in
respect of the Invitation for Expression of Interest (Form G) published on June 14,
2026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016. The following entry shall
be read as forming part of the Form G:

SL. RELEVANT PARTICULARS

17. |Details of the corporate(The Corporate Debtor is registered as a Micro, Small
debtor’s registrationjor Medium Enterprise under the provisions of the
status as MSME. Micro, Small and Medium Enterprises Development
Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain
unchanged and continue to have full force and effect.

S/d-

T Narayana Swamy

Date: June 20, 2026 Interim Resolution Professional of Vivimed Labs Limited
Place: Bengaluru Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Balmer Lawrie Investments Limited
[A Government of India Enterprise]

CIN: L65999WB2001GOI093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - 700001
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5" February,

2026 to 4" February, 2027 for
transfer and dematerialization

(demat) of physical securities

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5"
February, 2026 to 4" February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/I/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026,

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a. Circular dated 30.01.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/ja
n-
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/fe
-
2026/1770374720586.pdf#page=1&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak” from 1% April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('IEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 1% April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company’s
website at https://www.blinv.com/

For any query / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.:
(033) 6906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata

Date: 18" June, 2026

For Balmer Lawrie Investments Limited
sSdf-

Abhishek Lahoti

Company Secretary and Compliance
Officer

ACS 25141

“"IMPORTANT™

VWhilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

GVP INFOTECH LIMITED

(CiN: L741100L2011PLCZ2111)
Regd, Office: Office Mo, 710, Maurang House, Kasturba Gandhl (KG) Road, Connaught PLA,
CE, New Delh, India= 110 001 Tel: #51-T608825406,
Email 1D: secretarizifgminiotech com, Website: hitps:\gvsinfoiech com

NOTICE FOR RECORD DATE FOR FIRST AND FINAL CALL ON PARTLY

PAI D-UP RIGHTS EQUITY SHARES OF THE COMPANY

Motice i hereby given that the Company has fixed Thursday, 25th June, 2026 as the
Recard Date for the purpose of determining he holders of the Partly paid-up Rights Equily
Shares of the Comgany o whom the call notice will be sent for payment of the Firsland
Fingl call of Bz, 5.00/- eachiout of which Be, 1.00/- will be adposted towands face value and
Rz 4.00/- will ba adjusted towards securifies premiurm) on the cutstanding 2,91,72.007
parthy paid-up Equily Shares of the Company having a Face Value of Rs. 2,00i- gach with
Re; 1.00- pasd-up ["Hights Equity Shares”) which were allobied on 308 July, 2025, on

Rights Bagss pursuant o the Letierof Offer (LOF™) dated 158 Juby, 2025

For GVP Infotech Limited

Sdi-
Dhaval Jitendrakumar Mistry
Diractor
DiN: 03411200

Dita 19t June, 2026
Place; Delhi

W

TATA

TATA POWER
ICorporate Condracts Depariment. 5 Floor Sation B}

Tata Power, Trambay Thormal Power Station Chombur-Mahul, Mumbal 400074, Maharashtra, India,

{Board Line: 022467175323, Mabsle:[ B435633224) CIN: LZRO20MH1919PLC0005ET

NOTICE INVITING TENDER

The Tata Power Company Limited invites tender from efigible vendors for

the lollowing package.

1) Service required for Statutory compliance at Trombay Generating
Station for period of 3 years.

Interested and eligible bidders lo submil Tender Fee and Authaorization

Letter bafore 37 July 2026. For detailed NIT, please visit Tender section on

website hitps:/'www tatapower.com. Also, all fulure comigendum’s if any,

fo the said {ender will ba publishad on Tander sachon of above website

(Tata Power — Business Associates — Tender Documaents) anby.

[*Mavralma' - Govermmeid of |ndsa Enberpriss]

NLC India Limited

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

Motice is hereby given that pursuant to SEBI Circular
SEBI/HO/38/13/11(2)2026-MIRSD-POD/I/3750/20286
dated 30" January, 20286, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requests
that were onginally lodged before 1% April, 2019, but were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window 15 open
till 04" February, 2027, Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04™ February, 2027 with
our Registrar and Share Transfer Agent (RTA), Integrated
Registry Management Services Private Limited.

During this period, securities that are re-lodged for transfer
will be issued only in dematerialized (demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List ({CML) along with the requisite
documents and Original Share Certificates, while re-lodging
the transfer request with the Registrar and Share Transfer
Agent (RTA)., The appropriate procedure will be followed
for such transfer-cum-demal requests. In case of any query
or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einward@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Floor, Kences Towers, No. 1, Ramakrishna
Street, North Usman Road, T-Nagar, Chennai - 600 017

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M5 MAN INFRAPROJECTS LIMITED

CONSTRUCTION SERVICES IN RESPECT OF COMBMERCIAL OR
RESIDERTIAL BUILDINGS AND COLONESING
[Under regulation J6] 1) of the insolvency and Bankruptcy Board of |ndis
|Imzalvency Resalutian Process fer Corporate Persons) Regulatiens, 20408}

SL. | _ RELEVANT PARTICULARS =~
1. | Mame of the oorporete dabtar | Man Infraprojects Limited
| slong witn PAN/ CINS LLP Mo, |CINUTOA0IMHR00BPLC1B4930
2. | Address of the egstered oifice 132, Man Hause. 2rdl Floor, Coposite Pawan
Hars, 5.5, RGAD, Vike Parie - West,
Muerbal - SHOSE.
| The Corparaie Debiar has no ective websita,
| Tha rra|or assets of the Corporate Dalitar
| are located st Mumbal
| The Carparate Dabtor i into the busikess of Real
Esigle @nd owns progertas locsted = Munmsal.
| A= per Iatest audted financial statemeants the
revan L2 from operations i MIL for the Taancial
year 201920,
[Ae an Insokency Cammencemeant Date, e
WERE 0 BT HOYEES OF Wirkimesn.
H, |Further details includfing iast [ Infoermation can be saught thraugh
availabde fnancial staterments (with | commanicathon to the following emall ;
sehiaduled) of two wears, (lats of E-all: dprmanindraprspacis @ med oo
credilon & seailabie sl URL:
0. | Eligiility for resciution applicants - | Information can be sought threugh
unoer asction 250200 of the Code | communication 1o tha following @mail ©
= aviiable ar LEL: | E+rail: monaninfragrigectsdgmat.oam

3. | URL of websita

g, [ Detaila of plate whane mdajoity o
flead aasets are Deated

5. | nstalied capacity of main
producks)” ServaoRs

. [ IJhE-'ltil.!.- ared valie af main
productsy sefvices sold in lass
finanicial yaai

T | Humber af I'.—"I'll."EI:r'EEH.-' WOIRmER

10 [ Lasd dlate Tar receipt of espression | Bih July. 2026
al inenmsl
11. | Gate ol Esue ol grosmSional s of 13h hilby, 200G

presieriive rewalution applicants

12 | La= dante Tor subrmesion of
ghjectionsg o provsaanal st

13 | Date of E=de of fingl kst of
prodgres v resalution apphcants

14 | Dwle of =foe of mfarmaton
mermarandum, evaluation mpdris
and request for resolution plang b
prosmieciie resolution applicants

15 | l.'l.-=.1 date far éil'h'nm.r:,_:i'l- e
resohution plans

18, | Propess email id ta submil
Expression of Inberest

17 | .;D'lii:aéﬁ -:_.f i_i'-e'.-l:'nri:;l'l'r:'m: dubiors
repistmtion stahus as MESWE.|

[ 1Bt July, 2026
| 211 July, 2026

| 230F July, 2076

[ maninfraproecElgmail com

[The Carporate Dabilor s ol &8 MEMNE

Mano| Kuemar Agarwal

Resalution Professional

Man lafraprojects Limited (Under CIRP)

Regn, ta, IBEIPA-DOLAPPOOT14 20172018,/ 14227

A Mo AT 112202 30062T /105165 Valid Uil 30706,/ 2037
Flacal Mumbai

Cates 20008, 20246

9DEE

piping systems

DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225
Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (“EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of_EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (“NSDL") (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (“RTA”) at https://in.mpms.mufg.com/ .
For DEE Development Engineers Limited
Sd/-
Ranjan Kumar Sarangi
Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana

PUBLIC SECTOR IS YOURS : HELP IT TO HELP YOU

i‘.
DK JAIN

L

wanx ¥ %o LUMAX INDUSTRIES LIMITED

CIN: LT455390L1881PLCH T 2604
Registered Office: 27 Floor, Harbans Bhawan-Il. Commercal Comples,
Mangal Rays, Mew Defhi -110046
Corporate Office: Flot Mo, 378, Ugyag Vihar, Phagse ¥, Gurugrame- 1225018, Hangana
Phone: 0124-4T60000, Emaill: lumaeshiare@iumaxmall.com
Wabsite: wwnw lumaswordd infumaxindusinias
(FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY]
TRANSFER OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY

SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND {IEPF)
Dear Shareholders,
Notice is hereby given pursuant to the provisions of Seclion 124 of
the Companies Act, 2013 read with the Investor Education and
Pratection Fund Authority (Accounting, Audit, Transfer and Refund)
Rules, 201E {"the IEPF Rules’}, as amended from time o time, every
Company is required to fransfer to the Investor Education and
Protection Fund (IEPF), the money in the Unpaid Dividend Account
of the Company which remains unpald or unclaimed for a penod of
T (seven) consecutive years or more from the date it was transferred
to such account and the Company is reguired to inform the
Shareholders whose shares are liable to be transferred to the IEPF
three months prior o the due date of transfer of shares and
simultaneously publish the notice in the newspapers.
Further, pursuant to the provisions of Section 124(6) of the
Companies Act, 2013, read with IEPF Rules, all shares in respect of
which dividend has nol been paid or claimed lor seven conseculive
years or more shall alse be transferred to |EPF ie, in case any
dividend is paid for any year during the said period of seven
consecutive years, the shares shall not be transferred to IEPF.

In view of above, we wish 1o inform you that the due date for transfer
into 1IEPF of the UnpaidUnclaimed Dividend lying in the Unpaid
Dividend Account of the Company for the Financial Year 2018-191s
September 22, 2026. Accordingly, concerned Shareholders are
requested to kindly claim the Unpaid/unclaimed Dividend.

Tha Company has sent the individual notices through Speed
Post/Reqgistered Post, at the latest available address of the
concemed Sharsholders to the concerned Shareholders whose
dividend Is lying unpaidfunclaimed for the financial year 2018-19 and
alsa to the shareholders whose shares are liable io be transferred to
the IEPF, requesting them to take appropriate action on or before
September 22, 2026.

The Shareholders may further note that the complete list of
Shareholders whose dividend(s) are lying unpaid/unclaimed against
their Folio/DP-1D Client 1D, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-19 onwards and also those
whose shares are due for transfer to the |[EPF is being uploaded on
the website of the Company at www.lumaxword.in/lumaxindustries
under the Investors Section.

In case the Company does nol receive any communication from the
concermned shareholders on or before September 22, 2026, the
Company with a view to adhere with the requirements of the
IEFF Rules, transfer the dividend and their corresponding shares to
the |IEPF, without any further notice, by following the due procedurs
as stipulated in the |EPF Rules

Please note that once the dividend and their corresponding shares
are credited to the |IEPF, no claim shall lie against the Company in
respect of unclaimed dividend amount and shares transferred 1o
IEPF pursuant to the said IEPF Rules. It may also please be noted
that all subseguent corporate benefits such as Bonus Shares,
Dividend etc. that may accrue in relation to the above shares will also
be cradited to the said IEPF Demat Account

The shareholder may note that both, the unclaimed dividend(s) and
the equity share(s) already transferred to IEPF (Including all the
banifits accrued on such shares) can be claimed by submitting an
online application electronically (weh form IEPF-5) available on the
wabsite of the Ministry of Corporate Affairs at www.mca.gov.in and
sending physical copy of the same, duly signed, to the attention of
Modal Officer, Lumax Industries Limited at the Lumax Corporate
Headquarters (Piot No. 878, Phase V, Udyog Vihar, Sector 19,
Gurugram, Haryana 122016), along with the e-form submission
acknowledgment/chalian and requisite documents enumaearated in
web form IEPF-5.

In case of any queries on the above matter, Shareholders are
requested to contact the Company's Registrar and Transfer Agent,
Mr. Rajeev Kumar, Deputy Manager at KFin Technologies Limited,
Unit: Lumax Industries Limited, Selenium Tower B, Plot No. 31-32,
Serilingampally Mandal, Financial District, Nanakramguda,
Hyderabad - 500032 Telangana, India. Tel.; 18003084001, Email ID:
rajeav.krnpkfintech.com.

For LUMAX INDUSTRIESLIMITED

Raajesh Kumar Gupta
Place: Gurugram Executive Directorand Company Secretary
Dafe : 19/06/2026 MNo.ACSEB709

DIAMOND POWER
INFRASTRUCTURE LIMITED

Regd. Office : Vadadala, Phase -1, Savli Vadodara, Guiaral, India - 191520
Email ID . cs@dicabs.com || Website  www.dicabs.com
Phone : 02667-251354 /251516 | CIN:L31200G)18%92PLCO181948

NOTICE OF POSTAL BALLOT

NOTICE is Reraby given that pursuant to-and in compliance with ihe provisions
of Sections 108, 110 and other applicable provisions, if any, of the Companies
Act 2013 ('the Act), Rules 20 and 22 of the Companigs (Management and
Administration) Rules, 2094 the 'Rules')-and Eegulalion 44 of the Secunties and
Exchange Board of india (Listing Cioligations and Disclosure Reguiraments)
Regulations, 2015 {'SEB| Listng Regulations'), Secretarial Standard-2 on Ganeral
Maatings {'55-2"), raad with the quidelines prescribed by the Ministry of Corporate
Affairs ("MCA") for holding general meetings | conducting posial ballot process
through Remaoke e-voiing wide Genaeral Circular No. 032025 dated Seplember 22,
2025 read with other circulars issued by MCA (referred fo a5 'MCA Ciroulars') and
Circulars isseed by Securities and Exchange Board of india {'SEBI Circularz
and other applicable laws and requiations. as amended from $me ko ime | including
any stalutory modification(s) o amendment(s) or re-enactment theareof for the ime
baing in force), o he Members of Dismaond Power Infrastricture Limited (hersinafter
refeérred to &5 'the Company'] b ransact the following special businéss as sei out
in the Posi@l Ballol notice daked June 18, 2026(hereinatier referred fo.as "Poslal
Ballat Moliea’) by passing a Special Rasolubon by remote e-valing process (‘ramabe
a-voting'} only

DICABS

liem | Descripglion of Resolution Type of

Mo Resolution

1. | To approva raising funds by way of ssuance of Equity | Special
Shares fwough Qualified Insliutions Placamant {QIF) Resolution

Instructions for remote e-voting

The Company is providing facility to the Members to exercise voling through

electronic voling system (‘remole e-voling’) on the e-vofing platform provided

by KFinTech. The detailed procedurs for casting of votes thraugh remole
g-voling has been providad in the Posial Ballol Nodice, The instructions for
remata e-voling forms part of Postal Ballal Notice

The vofing rights shall be reckoned on the paid-up equity shares registered in

the name of the Members as on thatdate. Members are requested to provide their

assant or dissent through remole e-voling only. A person wha is nol @ member
as on the cut-ofl date should freal the Notice for information purpose only

The remgle e-voting period shall commence on Saturday, June 20, 2026 (9:00

a.m. |8T) and end on Sunday, July 13, 2026 (5:00 p.m. I8T). During fis

perod, Members of the Company holding shares either in physical form or in

dematerialised form, may cas! thair vole by remole e-voling in proportion o

their sharas in the paid-up equily share capial of the Company, The remale e-vaing

module shall be disabled on Sunday, July 19, 2026 at [5:00 p.m. I18T) and
remata a-voling shall net be allowad beyond the same,

Once the vole is cast on the resolutionis), e Member, whether partially or

oiherwisa, will not be allowed %o change it subsaquently or cast the vole again,

The shareholdars are requested to cast their vata for fully paid-up shares of

Re.1/- each {EVEMN 3818). The voling rights for fully paid-up equity

shareholders shall be in proporiion o their shares in the peid-up equity share

capital of e Company as on the Cut-off Date. Members cannol exercise voles
by proxy on Postal Ballol,

Registration of a-mail ID

Members who hava nol registerad their email [Ds are requested 1o 4o s0-al the

aagiest. Members holding sharas in

- Electronic mode can register thair email ID by contacting fheir respective
Deposilory Participantis) ("DP")

- Physical moda can ragister tair emall 1D with the KFinTech, Requests can
ba emailed to einward risfifintach.com. All updations lo be dona through
{5H Forme only.

Mr. Ashish 3hah, Practicing Company Secretary, Proprietor of M/s. Ashish

ahah & Asspciatas, Ahmedabad (Mambership Mo, . 5874, COP No. 4176 and

Peer Review Cerlificate No: 82001 GJ041700) have been appointed as the

Scrufinizar{s) for conducting tha Postal Ballot only thraugh remote e-voling

process in @ fair and ransparent manner. The Scrulinizer decision on the

validity of remote e-voling will be final.

The resalution, o passed by te requisde majorily, shall be deemad o have

bean passed on Sunday, July 19, 2026 ie. the last date of remote e-vabng

pracass. The resultof remata e-voling will be announced on or before Tuesday,

July 21, 2026. Thesa resulis will slsa be displeyed along with the Scrulinizer

Report on the notice board of the Company at its Registered Office and its

Corgorate Office. The resulls will also be posled an the websile of the

Company al www.dicabs.com website of KFinTech at hitps:/)

evoling. kfinfech.com and will alse be intimated to 3lock Exchanges at

www.nsaindia.com and www, bsaindia,com,

In case of any quenes, Members may visit Help and FAQs sechon available al

KFinTech website htips/evoting kfintech.com. For any gnevances relaled to

remole e-voling, please contact KFin Technologies Limited, Ms. C Shobha Anand,

Selenium Building, Tower-8, Plol Ne. 31 & 32, Financial District, Nanakramguda,

Serilingampally, Rangareddy, Hyderabad 500 032 Telangana, India or amail at

avoling@kfintech.com  or coniact on Toll Free No. 1800 309 4001.

Members are requested o carefully read all the notes sel oul in the Postal

Baliot Notice and in parlicular manner of casling vote through remate e-voling.

By Order of the Board

For, Diamond Power Infrastructure Limited

5|j||'
Jayesh Patel
Company Secretary
ICSl Mem.No : A14898

Place : Ahmedabad
Date : 19-08-2026

epaper.financialexpress.com
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